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CONSTITUENT ASSEMBLY OF INDIA (LEGISLATIVE)
DIEBATES
{(PART I— QUESTIONS AND ANSWERS)
Y. Friday, 15th Auyust, 1948

The Assembly met in the Assembly Chuniber of the Council 1louse at a
Quarter to Eleven of the Clock, Mr. Spesker (The Honourable Mr. (. V.

Mavalankar) in the Chair. N

STARRED QUESTIONS AND ANSWERS
(a) ORAL ANSWERS

NaTi0NAL CaDET CoBPS

171. *Mr, R, K, 8ldhva: (a) Will the Honourable Minister of Defence be
pleased to state the steps taken by Government to implement the various provi-
sions of the National Cadet Corps Act passed in the !ast session” of the
Assembly?

"~ (b) What is the total number Government intend to have for the seniur and
junior divisions and within what period? y

(o) Wil both the divisions be given training in arms of all kinds?

(d) Will the senior division be available for the defence of the country in the
event of a national emergency?

The Honourable Sardar Baldev 8ingh: (a) and (b): I lay a statement on
the table of the House.

(¢c) The Senior Division Cadets will be given training in the wenpons of
the Unit in which they have been enrolled, o.g. Cadets of an Armourad Corps
Unit will be trained in Armoured Cars snd the weapons with which mn
Armoured Car is armed. .

The Junior Division Cadets will he trained to use a rifle but will ouly fire
live ammuniticn with a 22 rifle. Their training will consist.of drill, ritle
practice and out-door games to bring out the qualities of leadership.

(d) Officers and Cedets of the Nationel Cadet Corps have no  servic:
liability. The Senior Division Units as constituted under the Acst cammot by
used for the defence of the country as National Cadet. Corps Units. The
officers and the cwdets with their military training will  however form u
potential reserve of leaders who can be expected to join the Armed Forces in
an emergency and this is one of the tnain objeots of the National Cadet Corps.

/

Scatement 4
A Directorate of National Cadet Corps bas besn established in Headquariers wbose
sole task is to iniplement the provisions of the National Cadet Corps Act. Quotas have
been allotted to Provinces, Centrallv Administerad Areas snd to Mysore, Travencore snul
Juipur Btates who have accepted the National Cadet Corps Scheme. The officera for these
onits, who will be provided from the Teaching Btafa of Colleges and Bchools to which
units will be allotted, are undergoing training with Rogular Armv Unitsa; those for tho
Jenior Division for 2 months and tboee for the Senior Division for periods, rangitg from 3
to 4 months. depending on the unit, ¢.¢. an officer for an Artillery Enit will do 4 monthy’
training, Oun completion of this training, these gemtlemen will retern to their Colleges
d 8Schools and help in setting np their Units. Arnnfcmmu are in band to post reguler
y officers, JOOs and NCOs to Bebior Division Units to énsure uniformity of training
snd to supervias the managument of these Unite. As regards the Junior Divislon Unita,
n.oﬁm'ﬂ]bewwmbl’mﬁmMMiHﬂDW. :
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204 CONSTITUENT ASSEMBLY OF INDIA (LEGISLATIVE) [13TE Avoust 1948

The allotment of Units and Sub-Units of the Senior and Junior Division to Colleges
ant 8chools has for the time being been left to the Provincial or State Government,
concerned in order to avoid delay in the setting up of this Corps. It ie expected that the
Units will be functioping. in = all Provincea and States by the 15th -Besptember.
vxcept in the cnse of the Madras Government wlio bave not yet accepted the scheme and
trw. U.P. where, owing to the delay in the Provincial Government coming to a decisioh
with regard to accepting the scheme, the Unita will not start fanctioning till adbout the
middle of November. >

The targgt for the Senior Division including the Naval and Air Force Wings as recom.
wended by .tho National Cadet Cotps Committee is 35,000 and for the Junior Divisios
1,35,000 but the initiul allotment of unite providee for 15,000 in the Benior Division
and 30,000 in the Junior Division. As soon as thiese numbere are reached further upits will
be aliotted. Tt is not proposed to adopt 4t thisx stage any limit to the number,
should be determined mainly by the response received to the scheme,

S

Dr. P. 8. Deshmukh: Ie it a fact that the promoters of these sounrses were
unable to take advantage of the summer vacation with the result that professors
are kept away from work during the timé when they are supposed to be
lecturing in colleges? Is that not the result of delay in starting the courses?

The Honourable S8ardar Baldev 8ingh: I have no information; it is possible
a8 it happened in $he beginning of the formation of the National Cadet Corps.

B?lb‘ll Ramnsraysn 8ingh: What is the number of cadats required every
_vear

Ths Honourable Sardar Baldsv Singh: The total strength is 132,000.
Babu Ramnarsysz 8ingh: What is the number taken from Bihar?

The Honowable S8ardar Baldev 8ingh: I have not got the figures for Bihar,
but the report which was circulated in the last session of the Aseembly gave
figures provincewise.

Babu Ramnarayan 8ingh: May I kuow how the cadets are recruited or
selected?

The Honourable Sardar Baldev 8ingh: Cadets are selected from the
differcnt colleges and schools of the province. !

Dr. P. 8. Deshmukh: Is it a fact that in regard to cadets the response was
rather poor? )

The Honourable Sardar Baldev 8ingh: It is too eurly to eny that because
this is just the beginning of the National Cadet Corps.

Shri M. Tirumala Rao: What is the basis on which provincial allotments are
made for recruitment of cadets? .

The Honourable Sardar Baldev Singh: That was one of the suggestions
mnde by the National Cadet Corps Comrpittee which we accepted. 5

Dr. P. 8 Deahmukh: What is the mumber of senior cadets being trained
io Amln in the Central Provinces?

The Honourable Sardar Baldev 8ingh: I have not got that inforimation.

st Tmera : aut AT fafRe s 78 @@ @ F0 &ar fr

agd = fre A 7z § st & 20 3w AR A& wr g’

] i ini hether train-
Ram Sahal: Will the Honoursble Minister please state w
ingsi)r:ﬂColle«gcs is not being imparted properly for want of rifles? .
l i : ional Cadet Corps-
Eonourable Sardar Baldev Singh: As far as the Nstional C: -
is cz::emed. there is sbeolutely mo sbortage of rifles. The requisite number
of rifies is being provided to every institutkon. ,
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~ Shrimati Ammu Swaminadhan: May T know how many women have joirrd
ir the women’s section of the National Cadet Corps?
The Honourable Sardar Baldev 8ingh: I have not got that information.

AMBLIORATION 0F CoNpitioN of CANTONMENT Boarp EmprovYRES.

172. *Mr. R. K, Bidhva: (a) Will the Honourable Minister of Defence be
pleased to stato whether the All-India Cantonment Board Employees Associe-
tion have made any representation to Government for ameliorating their con-
ditions?

(b) Ie it a fact that the Central Pay Commissions recommendatlons do na®
apply to the Cantonment Board employees?

(c) If so, why?

(d) Are the low paid staff entitled to the benefit of Provident Fund ?

(e) What ie the percentaga of promotion to executive officers’ posts from
amongst the Cantonment Board employees?

The Monourable SBardar Baldev Bingh: (a) Yes.

(b) and (¢). The recommendations of the Central Pay Commission apply
only to Central Government servants, and Cantonment Board employees are
not Government servants.

(d) Employees whosee salary is not less than Rs, 20 p.m. are entitled to
Provident. Fund benefits.

(e) No percentage has yet beenfixed.

Mr. R. K. Bidhva: Is it a fact that a peon in the Ambala Cantonmen)
atarts on Rs, 13 and ends on Rs, 15, after thirty vears’ service? Do (oyern-
ment intend to consider that position?

The Honourable Sardar Baldev Singh: 1 have already said that instructions
have been issued that the pay of the Cantonment Board employees should be
on the mame level as that of the Muiicipal Committees of the place.

Mr, R. K, Sldhva: When were these mstructlcns issued and have they
been complied with?

The Honourable Sardar Baldev Singh: T bave not got the date nan which
they were issued but I am definite that instructions were issued.

Mr. R. K. Bithva: Whet is the total number of employees in all the
cantonments of India? )

The Honourshle Sardar Baldev Bingh: I cannot answer without notice.

Rxr1cs or INDIAN ART 1IN Britisz Mussun

178, *Mr. R. K. 8idhva: (a) Will the Honourable Minister of Education be
leased tg state what relics of Indian Art taken from India by Britishers are m
the British Museum ?
(b) Do Government propose to take steps to bring back those pmclous relica
to India?
(c¢) If not, why not?

&S 20U & UG by o r3b gy (i 4 (8] O pr0gl Uy Syl
- a B e S ot S oSl a S S e e e o s
Shisf b sl @ e T dlelea @ ele £ LS T3S (0) 4 (b)

& mls p



206 OONSTITUBNT ABSEMBLY OF INDIA (LEGISLATIVE) [181TH AuousT 1948
The Honourable Maulana Abul Kalem Asad: (a) Details are not kmown.

(b) and (o). The matter is engaging the attention of the Government of
India. '

e S o S Ay S AN S Bl & WS Hybias Syl plua
U b peiyee Ayt

Mr. R. K Sidhva: Are any efforts being made to khow the number of artiolea
pelonging to us lying in the London Museum?

-k l’S, J“’ el S oo LJ“?’T é ot &S Logn -:0’)T r‘_‘”,‘f U’,« ‘J“yf
= NPIR T S PO RON WP B TIEN P A S I Y CORP R YR R o ‘
S Sl 91934 ey 3y &S 2 WS LS K @ O Lyl - yen

The Homourable Maulana Abul Xalam Azxad: I have just now informed
the Honourable member that efforts are being made in this direction. Twao
persons from the Archeological Department are being deputed to England
and they have been entrusted with the task of making necessary enquiries.

N Wi Anh ;. Ay wwhEz F) Arew & e fegmm a T
0 fAema § € il ag it g godEw § A ok oY Srfe ?

Shri Mabhavir Tyagi: Are Government aware of the fact that India’s
*Koh-i-Noor’ Dismond is in England, and that t0o is our property?

Ay Yol g e plo & eyl Ul -:é’j_frw’,(' Ulye ;’-H;Ji

The Honourable Maulana Abul Kealam Aszad: Yes.

Thia is certainly within
the knowledge of the Government.

8hri M. TirumAla RBao: Sometime a0 there was a8 talk that # deputation
from the Education Department will he going to England to negotiute and
get back our works of art from there but we do not hear anything more asiut
it May we know what bhas become of that?

ke & g [ ol Sl i Jaapl selerolil (0t Glpe ool
A & 0 e Sy e S sl

The Honourable Mdulana Abul Kalam Asad: The Honourable demher is

perhaps referring to the India Office Library. Action in this respecly has been
postponed for the present.

I TmATTEn fag © e A0 fed e 7 e @ o
SR @ e gy o d ?

Babu RBamnarayan 8ingh: May I know what efforts are being made to-
bring back the ‘Koh-i-Noor' Diamond to India?

-2 M 5 S e AN S e gl o] 2 T Tl Usye s -

The Honourable Maulana Abul Kslam Assd: No efforts are being made im
¢his direotuon.
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C)HNFa 18303 Of RAIPIAMUERS AND PRIME MINIsTBRS OF UNIONS OF STATES .

174, *Mr. R. K. 818hva: (s) Will the Honoursble Minister of States be
pleased to state whetber it’is a fact that a conference of Rajpramukhs and
Prime Ministers of the various newly formed Unions of States was héld with
a view to widening the scopo of the original Iustrument of Acccssion?

(b) 1 so, what was the nature and result ¢f the Conference?

The Honourable 8ardsr Vallabhbhai Patel: (a) Yes.

(b) With the iutegration ef Btates into  Unjons, it was felt that in the
interests of the country as 8 whole as well as of the newly formed Unions i
was essential that the pesition of the Unions in respect of accessiom
should approxiinate: to that of. the Provinces, except that pending $he
commencemcnt of the new constitution the Centre should not exercie®
any legislative or executive functions in the Btates in respect of angy
tax or duty. DProvision in this behalf is mecludod in the Covenants of the
Rajasthan, Madhya Bharat and Patiala and East Punjab States Unionk. A#$
the conference. Raj Pramukhs and Premiers of the Unions unanimously aecepted
the proposal of the Government of India that a rovised instrumnbut of Acces-
%}m@ on these lines should be executed L,y the Raj Pramukhs on behalf uf the

nions.

Y TEerd - wgr wrA fafre aEE o7 Am R s A< f
stz c-arear gfqam & ¢y 37 Y 31 Covenant ) fosar It qrest

o1 fo fearaar §  av At 7 .
. 8hrl Ram S8ahai: Will the Honourablie Minister please state whether o
Covenant has been entered into by the Gwalior—Indore—Malwa States Uniom
on the 15th June? ' -

wTifas a@R THART: w: WA F1aAe (Covenant) 8TIA
(sign) = fzav)
The Honourable Sardar Vallabhbhai Patel: 1 signed the (Convenant.

8hri Ehurshed Lal: In viow of the statement that attemypts are being made
%0 approximate tha position of the Btatss to that of the provinces, arc any
efforts being made to abolish the armiss maintained by the Btates?

The Honourable Sardar Vallabhbhai Patel: Tho army. in different Btates
is in different conditions. But the quesfian is being examined and all possible
steps will be tnken to bring the armies on a par with the Indian army.

Prof. N. G. Banga: The question is whether any attempl is made to see
shat these various separate armies of the Btates are eliminated and integrated
with the Indian Army itself?

The Honourable Bardar Vallabhbhal Patel: It would not be iu the ipteres$
of India as a whole to give this information. i

Dr. P. 8. De@mukh: May I know what attempts are being niade o have
in the States during the interim period elected representatives of thc people
o8 Minister in place of those who are nominated?

The Honourshls Sardar Vallabhbhai Patel: There are no no‘minama
Ministor but they are seleoted from amongst the representative bodies that
are in existence. But the Constitutiomal Assemblies electoral rolls are be!:lg
tramed and ae soon @s the Constituent Assemblies arc .elected. for whis
.every possible step is being taken to etpedite these eledtions. the Minislrias

* will be farmed on a popular basis.




o CONBTITUENT AS8BMBLY OF INDIA (LEGISLATIVE) [18TH AuGusT 1048

g 4
CoXFERENCR OF PaoviNo1sl, MINISTERS se¢ FINANOGIAL AiD TO FKOVINCES FOR
: Houss BompiNg

175. *Mr. R. K. 8idhva: (a) Will the Honourable Minister of Finance be
pleased to state whether it is 8 fact that the Governtnent of Bombay have asked
she Government of India for a loan for « constructionof houses in the city of
Bombey ?

(b) Is it a fact that u conference was held in Delhi of Provincial Ministers to
eonsider the question of drawing up a financial scheme, to aid the provinces to
speedily implement their housing programme?

(o) 1f so, what was the result of the said conference?

(d) Do Goveenment propose to give provinces any directions in the matter
of building houses?

(e) If not, have Government any plan of their own to start building houses ?
(f) If 80, what are they?

The Honourable Shri B. K. 8hanmukham Ohetty: (a) The Bombay Govern-
ment have applied for 8 loan of Rupees four crores for their Housing Scheme
which covers all the chief industrial areas in the Province,

(b) and (c). The reference is preaumably to the Provincial Labour Minist«rs’
Conference held in May 1948 which discussed inter-alia the question of
Industrial Housing Finance. Beveral important aspects of the problem were
discussed at the Conference but no fina) decisions were arrived at,

(4) to_(f). A detailed scheme for the setting up of Central and Provincial
Housing Boards and tho financjsl arrangement necessary for huilding and muin-
teining these houses for labour mre at present, under the consideration of.
Government and it is expected that a decision will he arrived at shortly.

Mz R. K. 8idhva: May I know whether the request of the Bomhay Govern-
ment for a loan of Rs. 4 crores, r& mentioned by the Honourable Minister,
Ras heen granted or rejected? '

The Honourable 8hrl R. K, SBhanmukham Ohetty: That request hes nod
%een complied with. But in connection with the examination of the hcusing
scheme for India as a whole. we are cansidering the request of the Bombay
Government. -

Praf, N. @G. Banga: Are the needs of rural agricultural labour for housing
slso being kept in mind? -

The Henourable 8hri R. K. Bhanmukham Ohetty: So far as I remicniber,
the present examination of the problem relates to industrial workers.

Pro?. N. @, Ranga: But when will that be taken up?

The Honourable Shri B. K. Shanmukham Ohetty: In course of time.

8hyi B. 8hiva Reo: Will the Honourable Minist.»r consider giving encoutage-
ment tp Cooperative Housing Building Rocicties?

The Honourable S8hri R. K. Shanmukham Ohetty: ¥ would weicome it.-
it definite snd positive schemes are placed for Governnent's consideration.

Shrimati @. Durgahai: May I know whether the housing problem relt‘xting
% the whole of Indis will be taken up by the Government of India?

- The Hoaourable 8hri R. XK. Shanmukham Ohetty: What we are considering
$¢ the housing of industrial workers all over India.

Shri Afit Prasad Jain: Have Government received requests from other
@overnments for provincial aid? t
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The Honowrable 8hri R, K. Bhanmukham Ohetty: No, Sir, nod yet.

. 8hri Yudhigihir Mighra: I have been authorised to put quest on Nos. 178
and 177, .

Mr. 8peaker: Is it a specific authority for today? Very well, I shall take
them up at the end.

CANDIDATES SENT ABROAD FOR HIGHEBR STUDIES AT GOVEANMENT EXPENGS

$176. *B. B. 'm_ Raj Xanwsr: Will she Honourable Minister of Educa~
tion be pleased to stats:

(a) the names, brief qualifications and other particulars of candidates sent
abroad at Government expense, for technical training and higher studies during
the years 1045-46, 1946-47 and 1947.48;

(b) the total expenditure incurred by Government on their training an@
studies in each of the above years;

(o) the number of candidates out of the above who have since returned to
India after completing their course of training and studies; and

(d) the number since absorbed in Govermnment service?

The Honourable Maulana, Abul Ka Azad: (a) Particulars of kcholare
selected in 1945-46 and 1946-47 are contained in the Reports of the Belontion
Board Oversees Scholarships for 1945 and 1946 copies of which are available
in the T.ibrary of the House. A atatement (No. I) showing rarticulars of
scholars selected in 1947-48 is laid on the table of the Houso. A statément
(No. II) showing particulars of scheduled Caste Scholars relected m 1045 ie
also laid on the table. -

(b) 1945-46 — R~ 10,32,172 {Rapees ten lakhs thirty-two thousand
one hundred and, seventy-two only) .

. 19468-47 — Ra. 38,24,790 (Rupees thlrtyught lakhs twenty four
thousand soven hundred  and ninety

only).

19047.48 — Res, 36,28,997 (upto 2/48) (Rupeos thirty-five lakha
twenty-eight thourand nine hundrol snd
ninety-even ounly).

The ubove figures do not include expenditure incurred by Provinoial Govera-
ments who incur 50 per cent. of the expenditure oo Provincial Scbolers. Tbese
figures also do not include expenditure incumred by Provincinl Governmoents
and Ministries of the Government of Indin on permanent Government. servints

c) 188, out of which 90 are Central scholars, 87 Prnvincial scholuer and
11 Bcheduled Castes Scholars. The employment of the Pravineial scliolsre
is primarily the coucern of the Provincial Governmients concemed.
e

(d) 49, out of which 88 are Central scholers and 18 Provincial scholurs,

tPrinted serially in the day’s Debats. The question could mot, however. be reached
during the question hour and the repliss were laid on the table of the Hease. -~-8g. of D.
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L[]

Siatement I
1947.48
(@) QCentral—
Berial Name with age Community Province or Qunlifications
No. (in braockets) State
1 2 3 4 8
Agriculture

l. QGurbaochan Singh Bnins (24) &ikh Punjeb . B.Sc. Ag, II ; M. Sc. Ag. I (Punj.);

Rogunrcl,  Asst.  Agriculture
y Dopt., Pnnjab.
2. M. Anantaswemy Reu (30) Hindu Mysore .. B. Sc. Hons. T ;M. Sc. I (Mys,);
Lecturer in Botany, Mysore
; Usiveraity.
8 Mannoore Gopal Ramdas Hindu . Cochin . B.Sc.I}; Ph. D.(Bom.,); Asst.
Menon (34). Eutomalogist, LAR.I.
4, Mohammnd Abdullah Khen Mualim Punjab . B.Sc.Ag.II;M.Se.Ag.I (Panj.);
(32). Miunger Agrn ulture  Furm,
- Karnul.

8. Murari Vijaya Haradhy (37) Hindu Madraa B. Se. I (Ist) (Anclh:); M, So.
{Ben.); Aast. in Plant Physio-
logy, Cuimbittore.

6. Nareadra_OChendra Pant (23)Hindu » U.P. . B. Sec. Ag. I; M.-8c, Ag. I (1st)

; : : (Agr.) ; Rososrch Fellow Agri-
oulturo Colloge, Kaupur,

7. Nirad Kumar Sen (30) . Hindu 1. Bengal . B. %.1I; M. 8c. I (Cal.); Leo-
8xrur in Botany, Presidency

vllege, Calcutta,

8. Partap Singh Oheema (98)  Sikh Punjab . B. fc Ag. TI{2nd); M. Sc. (Ag.)
I (Paaj.}; Awat. Entomologiss,

. Lyallpur.
®, B8aligram Binha (34) . Hindu ., V. P, B. Sa. II (All}; M. Se. I (1st),
Ph. D. (Luck); Reuder in
+ Botuny, Agra College, Agra. 3
30, Taugir Ahmed Ansari (20) Mualim . U, P. . B.8o. Ag. II (Agr.); M. 8¢}
% (1st)(Alig,) ; Student, 1. A. R,I
. e Anina) Husbandry 1
1. Dasike Parthasarathy (26) Hindu . Madras . B.S8o. Hons. II ;M. 80.I (Anch.);
Rosowrch Asst,, . V. R, I. |

3. QGirdhari Lal Sharma (27) . Hindu . Punjab . L. V. P. II (Pon; );: Researah
Asst, I. V.R

8. Indra Prased Agarwales Hindu . U.P, » B. 8o, Hona. 1I; M 8¢. I (1at)

(28). I&Luok s L. T. I, II (ARL),
eeearch Asst., LV. RI

4. Lanke Venkate Lekshimi- Hindu . Medras . B. So. Homs. I; M. 8o, I {lats

narqyana Saetry, (28). (Andb.) ; Ressarah Anst., I. V.
ki R.I.
) Mohammsd Shafl Akmed Muelim . Punjad . L. V. (Panj.); Vet‘ennc?
~ (28 Oﬁieer. Veterinary Hospite
) Agra.
¢. Muiteg Abmed (36) . Muelim . U.P., . @,V.S8o. (2nd) (Cal), s Ases. Re-
’ : “'search Ofcer, I.V R.L.
7. Syam Ranjan Guba (33) . Kin\du « Bengal . @, V,S8c.I(Cal); Ressarsh Asste
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L4

2 3 ¢ 5
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.30
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1.

1.

s.

Appiied Ohemistry

Anil Bhusen Biswas (30) . Hindu . Bengel . B.8o., Hons. II;M.B80.1; Ph.D.
(Dacoa) ; Lecturer in Cbemis.

. . try, Delbi Univerasity.
Bimalendu Ghosh (22) . Hindu . Bengel B. 8c. Y (lat) ; M.8o. (Appeared)
(Cal.) ; 8tudent.

Dilip Kumar Datta (28) . Hindu + Bengal . B. 80.1I; M. 8c¢. I (Cel.); Che-
mist, Inspootorato of Militezy

Exploxives, Kirkea,

M. Abdn! Wajid (26) + Muslim . Mysore . B.So. I (1at)(Myi.); M. Be I (Iat)
(Alig.} ; Lorturer in Chemistry,

Mysore Univorwity.
Pruusb Knmor Chettorjee  Hindu . Bengal . B. 8o0. Hous. £1 (Cal); Bupers
(28). . visor, Motallurgicul Laborator

Inspectornte of Metal en
Bteel, Ishapore.!

Rnjagopalon Jayaramen Hindu . Madrus .. B. 8a. I (Mad.); M. 8o. I (lat)
(24). (Ben.}; Dipgma in Chemioe
Eugiaeoring (1. 1. {3.) (Banga-
loro) ; Aast. Profossor o Ausey~

ing, Benaras University,

T. R. Vievanathen (24) , Hindu , Msdrae . B.S8c. I (Mad.); B. 3¢c. Teoh. 1.
o {2nd) (Ben.) ; Diploma in Ghe-
rattal Engineoring (J. I. 8.)g

Researoh Student (I. I. 8.).

Biookemistry
Jyaotirindre Narayen Kur. Hindu . Bengal. . B.So. Hons. IlggM. Bo. I(Dao.V3
kum (29). Rosearch Asst., I. R. F. A,,
Daoco.
Oellulose .
Pandurang  Mbeleppe Hindu . Bombay . B. Bc. I, B. 8o. Tech. I (Bom.);
Kamatb (23). Research Btiudent, Bombay
University.
COeramics and Glass
Darshan Bingh OChebbael Bikh . Punjab . B. So. Mons. II; M. S8o. Honma. X
{24). (Panj.); Technical Aast., Uppes
5 Indie Glass Work, Ambe
Varthekavi Krishne Moorthy Hindu . Madras . B. Bo. Hons. I; M. So. (Tbesis)
22). (Andh) ; Research Aust. undes
C.8.LR.
Cost Accounting .
Lingamnegi R hendre Hindu . Madras . B. E. Hons. (Mad.); Tectinjoal
Raoo (20). Institute, Jarashedpur Exsmi.

netion I ; Superintendent, Coed
Gwounto. Tate Iron and Stest
0.

M. Yakub (27) . . . Muoalim . U.P. . B.Bo.II; M. 80. II (All.); Fim-
‘ - anciel Advieer, Supply Depk
. * Caloutte. ~
Busil Chendrae De (31) . Hindu . Bengal . B. Com, IT (Oal.); Final Part
Iodian Institute of Cost
Works Aocountants. Interme
diate Institute of Cost and
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1. Arjun Thanwardas Dudani Hindu 8ind B. Bo. I (1at) (Bom.) ; Researoh
(23). ) Aest. under C. 8. 1. B

2. JaiNarainTrivedi(22) . Hindu . U.P. B. Bo. Ag. I (Agr.); Appeorlng
in M. 8¢. Ag. Student, I.D.R.I.

8. Mandayam Anandam Pillsi Hindu . Madres . B. 8o (Mad.);Dniry Diploma,.

Krishnaswamy (28). IL.D.R

4. Bansaullsh (28) ‘ . MuoMlim . Punjeb . B. Sc. Ag I (Panj.) ; Teaching’
and Research Aast. the Pb.
Agricultural College, Lyallpur,

Education, Gensral
.

1. Arshed Mukhtar Mirze (28) Muslim . Delhi . B. A. Hoans P; M. A. II (Dlh.)$
Btaff Photographer and Corree”
pondent.

‘8., QGirdhari th(}ulnri (38) Hindu ., Punjab . B, A. Hons. I (Panj.); Dip. of
’ : Llhrary Scieneo (Pauj,) ; Libra-
rian, Central Advisory Board

of Education, New Detlhi,

8, Jayanti Sudhakera Rousc Hindu . Madraa . B. A. Hons. I (Andh.); Diploma

seau (28). ~ in Physica) Tlducatien II
~ (Mad.); Leoturer, Vivoka-
) nandaCollege, Madraa.

4, Miss Karuna Gupta(25) . Hindu . Bengal . B. A Hons. I: M. A. L (Dac);
= b Lecturer in English. [3den
) : Intermediate College, Daocoa.
5. Laksbmi 8banker Pandey Hindu . U.P, . B.8c.I;M 8c.I(@2nd);L.T. II
(28). . gll .); Aest. Teacher, Cola
rown's Cambridge B8chool,

. Debra Dun.
8. Mohd. Hamid.ud-Din (38) Muslim . Pugjeb . B. A. Honms. II; M. A. (Pay.) O
: (1st),M. A. (Phil.) I (lat). M. A.
(Arabio) I (1st) (Panj.) ; Benior
Lecturer, Governmeut Collego.

. Lyallpur.*
7. Mubemmad Abmad (338) Muoelim . U.P. B. 8. I; M. A. I (Agr.); Leo-
turer in Eeonomics. Anglo-
. Arabic College, Delhi.
8. Nathi Lal Sharma (29) Hindu . U.P M. B. B. 8, (Luck,); D. T. M
; D. P. H. (Cal.) ; Sohool Medioal
Officer, B. N. Rly .» Khaégpur.
9. Ms, Nirmola Naryterewmsa Christien . Bengel . B.A.II;L.T.(I),B.‘L. (I)(Cel)
De (32). Hon. Seoy Orga.mser. Welfare
Civil Hosp(ta.ls, Caloutta.

10. Mre. P. Pritam Bingh (26) S8ikh . Punjab . B.A.I;B. T, II (Panj.); Head-
miatress, I. A. R. 1. Middle -
Bchool , New Delti.

11. Purnendu Basu (37) . Hindu . Delhi . B.AI;M. A .I(Luok,);Ph. D,

‘ (London) ; Aast, Direotor of
. Arohives, New Delhi. ;

12. Mru. Rqjammal Paokiyang- Christian . Madras . B.Se. I (Mad.); Asst. Lecturer,

than Devdas (28). ; Queen Mary's Colloge, Ma.dru

13. Miss Ranjana Bidhanta (22) Hindu . UP . B. A. I, M. A. 1. (Luck.); Lec-
turer, Tsabella Thoburn College,
Luoknow. -

34 Ravindra Chand Gupts (2¢) Hindu . Punjab . B.B8e.Hons I; M. Bo.I (Panj.) 3

Looturer. Govmmem
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B. A. II (Panj.); Diploma in
Phyeical Eduocation (Cal.);
Directrese, Physica) Education,

15. Miss Razia Birlua (81) . Muslim , Punjsb

v * Women's College, Aligarh.
16. Miss Rifat Jahan . Muslim . Punjsb . B. A, II (Panj.); Diploms in
Rashid (3¢) ‘ Physical Education I (Mad
Direotress, Ph loalEduoatu
Lady Irwin College, New Delhi.
17. Miss Rukmini 8. Rama- “Hindu . Madras . B. A.II, M. A I (ist) (Mad
eeshan (2§). Asat, Lootumr, Queen M
College, Madras,
18. Miss Babira Khatoon Zaidi Mualiim . U.P. . B. A. I (lset); M. A. II (2and)
(Aligarh); Student, Aligarh
University.
19, 8bib Kumar Mitra (26) . Hindu . Bihar . M A . I. M A I (Psat.); Re.

searob Asst., Patna University.

20, Bubodh Chandrs Roy (39). Hindu . Bengal . B.A.II; M. A II(Cal); M. A,,
(Col.); Profiessor, Tata Insti.

. " tute of 8ooial Science, Bombay,
Bduoation, Teohnioal
1. Abdul Qadir (32) . . Muslim . U.P. . B. 8c. Hons. I ; M, 80.I (Luck.);
Group Met. Officer, R. I. A.F,,
Barrackpore.
2. Balashankar Tuljarasn  Hindu . Baroda . Govt. Diploma in Architeo
Suthar Khadkiwala (32). (Bom.) ; Senior Leoturor,
» ’ Po!ytoohmc P

8. Heasan Naresinba 8sstry -Hindu . Mysore . B, E, I (2nd) (Mys.); Projeod

Enghoer, Hindustan Alrorafb
% Ltd., Bangalore.

¢. Munindrs Chandra’ S8en Hindu . Bengal . B. 8o. Homs. II, M. 80. I (Cal.);
Research Chemist, Meszrs,

Ranjundiah (27).

Gupta (27).
- Narayan Dyestuff and Cbemi.
» oal Works, Ltd., Calcutta.
8. Rajendram Krishnemachati Hindu . Madras . B.E.I (Mad.); Junior Tecbnioal
Narssimhan (27). Aest., Tranaport  Depty;

New Delhi.

6. Byed Salar Kirmani (26) . Muslim ., Madres . Dip.C.E.(Hons.);B. E. (Hoos.)
- &ad ) ; Asat, Doalgm Engi.
neer, Irrigation, Lahore,

7, Yadehalli Krishna Murthy Hindz . Mysore . B, E. I (lat) (Mys.); Surveyue
. .(26). P. W, D., Mysore.

Blbonoal Engpineoring
1. Akundi Rsjagepsl (26) . Hindu . Madres . B. E. Hons. (Mad.); Research

Aest. in office of Radio Engi-
aser to Govt. of Madras,

2. Sadban Chandrs Dutt (26) Hindu . Bengal . B, 8c. Eng. I (Ben.); Eaginea
i ln-Charge, 8. R. Cotton Mills
. Ltd., owrah,
3. Bhambhu Saran Srivastave Hindu . U.P. . B. 8o. I (20d); M—Bo. I (let)
(28). &Muck) I‘.eotumr. Univenity
oknow.
4. Bhripetrao Vithalrao Jun. Hindu . Bombay B. E. I (Bom.); Aeat. Divisioaal
narkar (29). %ipeer, Telegrephs, Neow
i
&, 'Rmhmopoly Vu&matbm Hindu . Mysare . B.E.I Elootn«l Foee”
-Bre-=nfvadan (38 m.n, &my' 2 ailway Work-

Hym
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-] ¢ 5
Fermeniation
1. Koppaka Vieweswad Rao Hindu Madres . B. 8c. Hops. 1 llt). M. Be.
(22). (Thesis) (Andh. ul!hn’.
Andhra Umvax‘mty.
i Food Technology :
1, A. 8. Md Nurul Absar Muslim Bengal B. So. Hons. I.,M. 8o. II (Dao.);
Khan (28). Reeeurch %udent, Dacoa
University.
2. Abdul Qadir Chowdhury  Muslim Bengal B. Sc. Ifons. I, M. 8o. I (Dao.);
(27). Lecturer, Nacca Intermediate
Cellege.
8. Arun Kumar Chatterjee (24¢) Hindu Bengal B. Sc. I1; M. Se. I (lat) (%a}.);
A Research Scholar, I. R. F. A,
4. Returi Bhaskurarao (21) Hindu Madras B, Sec. Hons. II, M. Sc.I (Andh.);
Rusearch Student, 3. 1. 8.
3. Gollaketa Butohi Rama. Hindu Madras . B. 8c. Iions. I {Andh.); Rssooi
sarma (22). uteof L. I. #i. Biochemist, M/s-
Raptakeas Brett and Co. 'Ltd.,
Bombay.
$8. Nuruzzaman (26) . Muslim Bengal . B. Bc (Cal), M. Bo. I (Allg.);
' Lecturer, lsiarnia College,
cutta.
7. Mis% Roshsn Phiroze Bha- Zoroastrian Punjab . B. 8c. Hons. IL@4.8c. I (Penj.)i
zucha (22). Regearch Btudent, Punjab Umi-
vemlty/
8, Baeed Ahmeod Husaini{2l) . Muslim Bhopa! . B.8o.1 (Alxg,]. M, 8o. IT (Dlh);
Resegrob Studeat, I.I.8.
i Geology
1. Ajit Kumar Banerji (21) , , Hindu Bihar B.Sc. I (Ist); M.Bo. I (Ist. {Cal.);
F . Museum Asst,, Geologioal Sur-
vey of Indis, Caloutta,
3. Deb Kumar Chandra (26) Hindu Bengal . B.Bo. Hone. I (2nd); M.Be. Iy
(1at) (Cal); Asst. Geologist,»
(. Geological Burvey of m
Caloutta.
8. Kol Neeikanta Dus (22) Hindu Orissa = B.Sc. Hons. I (2nd), M.So, T
(Andh); Demonstrator, Andhme
. University.
¢. Kalyana Raman Ganeshan Hindu Madres . Dip. in Geology, LB.M, Pros.
(24) peoting Geologist, Wosh
Chirimiri Colliery, Korea
State. %
8. Chionathumbi Ramaswamy Boh, Caste M B.Sc. Hogs, II (Mye); Lesturer,
(2lo;l e R Central College, Hym.
. V.K. Brinivase Varadan Hindu Madras . Cert. in Geolo, &y I; Dip. in Geo-
{28) logy 1, LS. Geologist M/e ,
K. Thapa.r & Bros, Ltd., .
Kom Btate.
Geophyetos
1. O, K Chakndarty (88) . Hindu Bengal ‘

B.fo. I;-MGBo, I D Be. (Oal)y
Dtrent:or. Alideg
Obwxrvaturies, Ba-bq.
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Horticulture

1. Abdul Gbafoor Kausar (24) Muslim Punjsb

2. Raghbir Lal Nagpal (28) Hindu Punjsb

‘9. Ranjit Bingh (24). Bikh.

Punjab

4. B.BasharatAli Sheh (21) Muslim Punjab

§. Mrs, Bhanti Batra (Nee
Khosles) (26)

Hindu Punisb

. B.Bo. Ag. I(Ist) (Punj.); Resagrch

Asst. Agriculture College,
Lyu.llpur
B. Be
Agriculture isat.,
Collegs, Lyallpur.
B.8o. Ag.II; M.Bo. Ag. I (Pun))
Aesociate of LA.R.I., Horti.
oulturaj Officer, New Delhi

B.Be. Ag. IT (Punj.); Aazooiate
of I.A.ER.I.

(Punj);
Aghoultu!o

B.A. ITI M.A. I (Cel.), Lecturer,
Bethune College, Caloutta,

Irrigolion & Novigakon

1. Chaudri Mohammad Umar

Muelim P{uniab
27

2- Chintaman Vita! Gole (25) - Hindu Bombay

8, Fayysz Ali Tirmazi (21). Muelim Punjab

¢ Gurbeksh Bingh Banghers (24)  Sikh . FPunjab

8. Puthanvestil (,h.uda.pnila
Varghese (20)

Christian Travanoore

Mechanical Enginsering

1, Ucbind Pritamadas Vasan-

deni (30)
e, Jacob Kayalath Gbakko (23) Christian Madru

Hindu Bind

.

4. Mohamed Ashraf (20) .

Joia Bethumadhava Ghar (26) Hindu

Modras

Muslim Punjab

5. Mohd. Teqi (24) . Musiim Punjab

6. Mukhtar Ahmed (19) Muslim U.P.

4. Pitam Chand Gupta (29). Hindu Kavauli

8. Ravindra Kumar Madbu. Hindu Bombay
kunar Desai (31)

9, OGaiyed Mobamed Atmed (20) Mualim U.‘. P.

)

B.A.Il1; B.So. (Eng)I (Pun ).
Temponry Engineer, P.W
Punjal,.

B.E. (Eng) I (Bom.);
Rescarch  Offioer,
Waterways Expt.
Poona.

B.ﬁ. HonEI (2)nd) (gum .)B.Bo.
ons, ( I ( unj.) Under
Tn’mingng I!\mn b.
B.A. I (Punj.) : B Bc.
I (Homa,);

Asatt,
Indian
Station,

Ap (Etllzg. :
prentics n
gineer, PW.D.," Punjab, !
BBc.I; B.8c. (Eng.) I (ls
Mad.) Lecturer, College
nginesring. Travendrum.

B.E. 1 (Bom.) ;: Weaving Master
Delhi Cioth Mills, Delhi,

B.E. 1 (Mad); Mechanical Labo-
ratory Asst, College of En-
ginoeering. Saidapot.

B.E.I (Hons.) (1at) (Mad); Asat, g
Engineering Collegs, Gu'ady.
B.'Src, II; B.Sc.éEng.)} (Punj);
emporary Eng., Irrigation

Branch, Punjab. '

B.Bo. Meoh. II ; B.Bc. Elect.
I (Punj.); Undergoing Trein.
ing at Irrigation Mechanical’
Workshops, Moghalpura.

B.8o. Eng. I (Alxg ); Under Prsc.

tical at Tata Irm
Works, Janwhedpur,

B.8c. Eng. I (Ben.) Asat. En-
Mls,

ginoer, Dethi Cloth
Delhi.

B. Sc E B. Princi .
n% ( o)) N incipaly

Suut
B.8¢. Eng. I (Alig.); doing Preo.
IIR  Looo

tioal Tnmma in
Worke,

Lucknow.
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Mercantile Marine

K oharlakotae Parthasarathy (28) Hindu

Philipose Alelxander(al) 3

Safdar Ali Asad (80) .

Vaeant Vishwanath Java-
dekar (29) 2

Durga Pada Chatterjee (35)

Krishan Kumar Bhasin (28)

Ramanatha Krishnoswamy (22)

\

Muhammad Rahmat Ullab (23) Muelim U.P.. B

Goerge Al.axlndor ') -

Gurbachen 8ingh Marwaha (28) Bikh Punjab

Hitendra Nath Nandi (29) -

Kalchasti V. Subrahman.
yor. (28)

.

Raviant wal Uhalkrnsvorty (24)

. Ohbris- Tyavancore

Final Passing Out Examina-
tion; Chiof Engineer,
Marine Dopt., Dhanushkodi,
South Itdia.

Travancore Final Passing Out Examina.
tion; Second Matee F.G.;
Firast Muates F.Q; Maeter
Foroign Qoing (B.I.8.N., Oo.
Ltd,,) 8ocond Officer,
“Dufferin"’.

Final Passing Out Examina-
tion ; Second .Mates F. Q.;
First Mates F.G.; Master F.G
Mariner ‘‘Dufferin” Second
Officer, BhavYat Lias
Ltd., Bombay,

Final Passing Out Examine-
tion; Master Foreign Qoing

y (*‘Dufferin’); Chief Officer

B8.8. ‘““Englestan’’,

Madras

Ohris-
tian

Musiim Punjab

~

Hindu Bombsy

Meraliurgy

B.8o. Dist,; M.Sc. II; B.Met.,
I(Cal); Foreman Metallurgist,
Ordnanco Metal & Steel Fao.
tory, Ishapore.

B.8c. Met. 1T (Ben); lLecturer,
Coege ofMining &Metallurgy, .

Bnellares.

B.8c. Met. I (lst) (Ben); Aest.
Professor, Banares Univer.

ity =

Hindu Bengal .

Hindu Punjab

Hindu Madras -

Meteorology

B.3c, I; M.8¢c. (Phys); M.Bo.
Maths.II(Agr.); Metevrelogist,
India Met. Dept., Poona,

B.8c. (I.), B.Bo. (Homs) (I)

tian (Phyeios):

Mining

Cert.in Coal Mining I; Coal
Mine Meanagor's Cert. I
(Dhanbad) ; Btudent, India
School of Mines, Dhanbad.

B.8c. Dist, (Cal.); Associate of
I.8.M.11; Coal Mining Mana.

er’a Cert, 1 (Dhantad); Aest.
ﬁlunagor, Bokaro Colliery,

Bokaro.

B.A.. 1 (Mad.); B.Be. Mining
I(Beu); Cual Mining Manager's
Cert. II.Mine Survoyer's Cert,
(Dlvanbad) Asst. unager.,
S8tandard Colliery, Jharia,
Bihar.

BE.8¢. IT (Cul); Cert. in Coal
Miving(I Diﬁomu in Mining
¥ng.(I) Coal Mining Managors
Cert. I (Dhanbad); Manager

i Rorth  Bhagatdit Colliery,

Livendad.

Hindu Assam

Hindu Madrae

. Hindu Bongal
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.1. Abdul Hanif (24) . . .

8.

bl

10.

1,

Radio Eﬁmmmg
Muahm UP
. .‘&
Abdel Wahab (24) . . + Muslim Punjab
Ohunilal W. Maeand (24) .

Hindu 8ind

Kshiti Mohan Roy . (26) .

Narsinve Dattatrays Hindu C.P.&
Matange (30) . . Berar

Ladupuram Brinivesa Sun- Hindu Myasore
dare Rajan (29) .

. Ramakrishana Natarajan (24) Hindu
Rawmochandra Netorajsn (24) Hindu Madras
-

Bailendra Kumar De Pur- Hindu Assam
kaysstha ( 23)

‘Telikoherla Ravindranath (92) Hindu Malras

Rubber Technology

UmeaBhenkar (29) - Hiadu . U.P.

Paints

Haealeaagudy ¥Hindu Madrae

Rothnnkor (38)

——

Maupsur Ahmad (2t) . Muaslin Punjab

Rejsndra Paul (23) . Hindu Punjab"

-

8oh. Oaste Bengal

B.8o. Eng. I (Alx%); Approntice
-Engineer, Highpower Trans.

mitters, A.I.R., New Delhi.
. BSo. II (Alig). B.So., Eng.
(lst) (Panj.) Undergoing

Praotical Training.

» B.BSo. Eang. I(Ben); Osrt. of Prof.
(1.1.8.); Apprentios Delhi
Qloth Mills, Delhi.

B.8o. Hona. II (Oal); Oert. of
Prof. (I.1.8.) Asst. Meteorofo.
gist, India Mebsorojogioal
Office, Poona.

B.8o. Eng. I (Ben.), Aset. Engi-
. neer, A.I.LR,, New Delhi.

B.8c. Hons. I; MSo. I (lat)
XMﬁst)s Foreouter. RIA.F

India.

Pudukottah BI.SO.‘ Hona. I (Mad.); Studens,

¢+ B.8Sc. Hons I (2nd)(Mad.); Cert.
of Prof, (I.I.8.), Tech. Asst.
A.LR., Now Dolhi.

+ B.Sc. Hons. IT: M.Bo. (Oal.)
Ghose Research Bch., Caloutta
University.

. B.So. Hons. I (8nd), M.80. I
(Lst).(Andh); Demonstrasoert,
Andbra “University.

B.8o. Hons. I ; M.B0.I (All)
Technical Asstt, C.B8.LR.
41‘“

. B.Bc.I(1st); M.Sc.I(lgrg(Ben.).
Mannging Partner,
;iol rp., Roa. Lab., Mange.
ore,

. B.Bo. Hons., M.80. Tech I(Panj).

B.8e. Hons. - 11; k.50, ‘Leon. ).
(Pund). Profster of (bsvtis..,
- try, Doabe Oolloge, Jrtvindur
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Paper Technology
[ J -

®
1. Ansnd Bwarup Bhetaager (27) Hindu Punjeb . B.So. Hons. I, M.8o~I (Punj).
. Aest. Industrizl Adviser to tflo
Govt, of India, New Delhi.

B tastice

1. Bansilol VirindvandesSheh (24) Hindu Bombay B.Bc. I (Dist.) BBe. Tech.
II { Bom. ) Resenrch student
Bombay University.

3 Meachira SBubays Mubhanna (31) Hindu Ooorg . B.A. I, (M.Sc. Thosis) (Mad.),
: Associate of I[.I.8. Research
Anstt, LIS,

3, Md.lsmat Ali . (26) Muslim Bengal . B.Sc. Hons. I1; M.Bc. I (Dsae);
- I];)emonstrator Medioal O lilege
acos.

Painting and Kindred Tradss

1. Bbabani Charen SBeugupta (38) Hindu Bengal . B.Bc. (Cal); Asstt. Manager,

Government of India Prees,
Caloutta.

Statistioal Eoonomics

1. Deoiki NandanBaxena (27) Hindu U,P- B. Com. I (lst); M. Com. I.
- (lat) {All.); Laoturer, Allah.
abad University,

Y

. e
2 Mohammad BhemsulhaGue (28) Mualim U. P... BA. I, M.A I (1st) (All),
Quraishi G S{;tii;ticnl Investigasor, Rosra,

&
Textiles
1. Bhnukammra;:nua Brikan. (28) Hindu Mysore . B.A. 1. Dip. in textile Tech.,
teswara Iyer. (lat) (Mys); Research
' Officer, Delhi Oloth Mills,
* Delhi. 0
,  Wood Technology .
I. Prensb KSmarBssu Ray (20) Hiadu Bengel . B.Sc. Hons. IT; M.8c. I (Dso.
Chaudhuri. . & » Distriot Controller of Ci
Supplies, Birbhum, Bengs|,
2. BRangachar Venketadas . (24) ‘Hindu Madras . B.8c. Hons.I (2nd); MATI,

gndh.);Diplom in Chemical
ngineering I.1.8.; Rosearch
Student, I.I.8.

Zoology

[

. Biwamoy Biswss . . (24) Hindu Bengal . B.o. I (lst); M.8c.I (lat)(Oal);
‘ : Research Bcholar, Zoological
« Burvey of Indie, Benarm
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(b) Proovris!
Name with age Qualifications Subject
8. No.. (in bracket)
Assom ’ .
1. Mr Amalendu Ben (23) B.BeéaI’I)(Bon.) M. So. Paints and Varuishen,
{Cal. '
3. Mr. Amarendra Nath B. E. II (Cal,) P. W. D. River Training.
Dutta Choudhgy (27)
8. Mr. Qirindre Neth Barpu. B. 80. (Hone) II.M. Bo. I Glase Manufacture,
jari (32) (Cel.)

& Mr, Hali Rem Dutt (86) B. A. (E;)na.) I (Ist), M. A. Statistios (General).
I (Cal)

8. Mr. Md. Birejul Islam B.A. X (Hons.) (Dao.)M. Education and  Applie

Choudhury (28) A,,LL. B. 1. Ist (Alig.) Payohology.
6. Mr. Mobammaad Abdul . B. Bo.(Cel.),M.Bo. IT (Alig.) Geoph rsios.
Wahab (26)
7. Mr. Prabhat Chandre B. A. II{Hons.) M.A.Ilst Eduocs ion and Applied I'sy-
Sharma (29) (Ban) chelogy.
8. Mr. PremodbLel Bherme B- B¢ (Hons) (Cal) M. A. gugee Technology.
(31) I (Ban.)
9. Mr. Barqume Abu Ahsan B.B8o., M. Bo.II (Dac.) Paper Manufaoture.
Anaythulla (27) :
10, Mr. Wogihuddin Choudbry  B. Bo. (Eng.) II (Alig.) Hydroeleotricity Fleotrioal
(33) Engg. Development of now
11. . Mr. Wandier 8ingh Rynjah B. 8o, II (Hons.), M. Bo. IT Geology.
(25) (Hons.) (Cal.)
Bangal i
1. Mz.!Abul Haenat (32) B E. (Oivil) IT (Oal) Engineering (I. & W.) Designs
end Conatruction of High
Damae.
2. Mr. Abdul Karim (22) B. Bo. (Hons.) IT M. Bo.I  Agrioulturs and Roil Burvey
(Dao.) and Contervation.
8. Mr. Ahmadullah (24) B. E. (Elec.) 11 (Osl) Enﬁincering (W. &. B.) Elect-
: ngg. .

4. Mr. Arun Kumsr Mukho.  B. E. (Mech.)Y. 18t (Cal.) Engincering (I & W.) Nnval
padhysy (23) g Enginesring.

8, Mr. Asimuddin Ahmed (80) B. E. (Civil) IT (Cal) Engineering Worka and Build-
= inge Rridge Dvaign end
Canatrie-tion,

6. Mr._Ajit, Chandre Mites (29) B. Sc. with Diatinction B. Engineering Works sr.d Build.

E. {Civil) I1(Cal,) ings Civil Engg. I3uildings
Tall stucturee and Big
faotorieu.

9. Mr, Ajit Banksr Bheduri (38) B. S0. (Hons,) II M. 8¢. I Engg. Induatric] Chemical-
(Cal) Ergg- ( nustic Sohda,

8. Mr. A. W. Khan (33) B.( gcl.}n (Elons.) M. B0.I  Agriovitur Myealop:.
a1,

9. Mr. Vgishwanmb Banerjee B. Bo., B. E. (Civil) IT (Cal.) Eyyg. (\V. & 13.) Archivect-re.
(2 ;
10. Mr. Dilip Eumar Dutt (37) B, g, (Cal) B. Ch. E. (Cal) Education.Chical Enge.
11: Mr. Ekremul ¥{aq Chou- B. 8o. (Cal) Cest. of Prof-  Epgg. Incustrinl Electrical
dbury (35) oiency in Elect. Techno- Gonerstion Meter rolay
! logy (I. I. Bo.) (Bang.) Frotoctive equipmeont.
12. Mr.Himansu Ranjan Pra- B, 8c. 11 (Hons,) M. Bo. 1 ®.4g. (1. & W.) Rivermodels
manik (80) (Cal) inoluding tidsl rivers.
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18. Mr. Md, Makbular Rehman B. 80., B. E. (Civil) IT (Csl.) Engg (I. & W.) Hydrology
(26) River Training Works,
14. Mr, Mirsa Mcftehul Islam B. 8o, (Hons.), M. Bo, TI Engg. (Indusirial) Plastics.
Molwsenuddin Ahmed (24) (Deo) I, L, Bo. Diploma
in Chem. Engmeering.
15, Mr. Muzherul lolem (24) . B. Sc (Pass) B.E. (Civil) Fngg. Works and Buildings,
I(Cal.) Architecture,
16. Me. Nikhll Bhushan Chanda (26 B Sc. (Hone.) I. Ist M.  Engg. (Industrial) Chemi-
Be. . 1at (Dao.) cal Engg. Rayon & Nylon,
‘ Plaut Working. L g
17. Mr, Nirmal Kumar Nandi (28). B. B. (Civil) I (Cal.) . Engg. (I. & W.) 8truoctaral,
18, Mr. Nirendra Nath Sarkar (3¢). Full oourse of Apprentxoo.Engmmmg Industrml Eleo-
ship at E. I. R, Tech. trioal generation (Therinal
sohool, Jamnlpur, Cnty & steam).
Guilds Exam. A’ M. I. E.
E. London 1T,
19. Mr, Nirendrs Nath Mazumdar B. E. (Civil) II (Cal.) . Engg.—Works & Building®
(86) —Plant and plant operation
20. Mr. Radhaballabh Chands (27) B. B¢. (Hons.) II M. Bo. Y1 Dairy Chemistry.
(Dao.
21, Mr. Shah Jahan Ali (28) . Bl.).ﬂeo. (Agri.) B. (Agri.) I Aguioulture (Bacteriology ).
(Dae.)
‘2. Mr. Bunil Kumar Ghose (28) . B. E. (Civil)II (Cal.) . En (I.& W.) Hyduulm and
ydraulic Mactinsries and
Hydol Power.
$8. Mr, Bushil Kumar Bamoddar (27) B. E. (Civil) I (Cal.) . Eagg.—Works & Buildings.—~
Bridge Design and canstruo-
tione.
Bihar
1. Mr. Awadh Kishore Prasad B. A. (Homns.) II. M,A. I. Payahology (-+ Rasearch
Binha (29) ot (Pat.) Degree)
2. Abhimanyu Nand Keolyar B. 8g II B. So. (Engg.) I Wirelees and Cormznunioation
(22) (B‘n.)_ : Enginesring.
8. Mr. Bindeshwari Narain B. 8o. IL M. 80, I{ (Ban.) Geology. Mlnerology.
Sinha (23)
4. Mr. Damodar Thakur (28) B.IAi (“H(o:ﬁ; I(Pat.) M.A. English. English Litorature.
B. Mr. Haflz Mohd, Quddus BA I,M. A, I inUrdu, Philologyand LinguisticIndo-
{32) Arsbic and Pearsian (Pat.) Iranian or Semitic, o
6. Mr. Knmakhys Pada Gupta B.So.I. M, 80, I (Pat.) . Oil and Painta,
(23)
7. Mies Kiran Verma (23) B.A.IIM. A, IX (Eng.) Eduscation (Any branch tes-
(AlL) chnn' Diploma)-
8. Mr. Paramanands Misra (38) B, So. {Hons.) L. 1at M, So. wpplled Physics,
1. let. (Pat.)
l Low Tempermn.
Bombay r
3. Mr. Ashok Damoder Das B.E, (Civil) I (Bomb,) . Civil Engg. Bpeoialising in
Deru  (26) BReinfioroed concrete or

Btruotural - Engineering ar
Indusctria) Enginsering.

Mr. Dattatreyva Ganeeh B. E. (Civil) 11 (Bom.) . Cnv:l Engggﬂpocldmng stras-
Dbavalikar (24)
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Bombay—-<ontd.
38, Mr, Dignmbar Madhay B. E. (Elost.) II. (Bom.,) . 8olentific Inatrumedts (Eleot
Teagore (23) Instrumentas).
4. Mr.Ganesh DamodarJoshi B. 80. I. B. 8¢. Tech. I. Cbemistry Rayon— Specialis-.
(26) . (Bom.) ing in Chemistry and Tech.
nology of Rayon.
8. Mr. QGenpat Jaiwant Rao B. Bo. (Honw. II. B. E. Maochanioal Engg. apecially
Kamat (24) Mechb. I. (Bom.) as nppﬁodn%g locomotive
. Engg.
4. Mr. Haldipur Ramdea Narain B, A. I, M. A, II. (Bowm.,) Bxperimental Payochol
(86) ndustrial or  educational
Payohoiogy.
7. ¥r. H. R.Kulkemi(28) . B. Bo. (Hous.) I. (Bom., Eleotrical Engg. Eleotrioal
Diploma I. 1. 8, (Bang.) Power gensration and dis-
tribution and a lpplm.mm of
Electrioity to illumin action,
8. Mr. Harish Chandra Nand B. Bo. (Hom) I. M, Bo. I. Btatistics—3tatistioal method.,
Lel S8hah (28)
9. Mr, Kashinath Vishwanath B. 8o. (Mech.) II. B. E. Road transport teaknioal and
Natn (30) (Eleot.) I. (Bomb.) adminstratlve.
0. Mr. Kerkar Purshotam B. E. (Mech,) I. (Bom.) . Auto.mobiie Engg.
Balakrishna (23)
1i. Mr K. Ramakrisins Pandit B. E. (Eles.) I. (Bom.) . Eleotrical mngg
(22) in meohinery design.
13. Mr. Madhusidhao Govind B. B. (Mech:) I. (Bom.) . , Mechanical E speoialising
Bhat (23) in Building ar mtomnlooxn—
bustion Engine,
i8. Mr. Natvarlal Vavebbai B. E. (Civil) I. (Bom,) Civil Engg. epevialis in
Maotumdar (26) Reinforoed conorete.
§4. Mr. Patel Bhankarbbat B. Bo.II. B. 80. (Tech.) Biochemistry, speoislising is
Mathor bhai (37) I. (Bam.) . vtx_tunin A & D gonpsatre.
ion,
15. Mz Ragbunath Chinteman B. 8. I. B. Bo. (Tech.) (Bom. )l"orrou- and moa-ferrous
Desbpande (26) alloys.
6. ' Mr. Raghunath Parsburam B. E. (Elo.) I (Bom.) . Eleot.-Engg. Power distriba.
. Limaye (24) tion and generation.
17. Mr. Ramkant Pandureng B A. (Hons.) . B. 8o. I. Agnogltuu Eoonomic Boteny.
Pasil (£9) M. Bo. Thesis (Bom.)
18. Mr. Ramohandra Narain Q. B V.C. Diploma Assoo. Agriculture, Animal Husbandry
Desai (38) Llet snd Dairying.
19, Mr. Ramssh Gajanand B.E. (Mech.) I. (Bom.) , Mech. Engg. apecalising In
Telpede (32) * Diesel ?nginu.
20. Mr. Bakbaram Vithal Bun. B. 8o, IL B Bo.. Tech. I Appliod.Cbcmi‘ltry in Heavy
thankar (30) . (Bom.) oharmicals.
21, Mr. Bbrirem Gajanan Pat- B. A. (Hons.) II. M, A. II. Road transport Technicel and
wardban (3%) Ph. D. (Bom.) Administrstive,
29, Mr, Vishwansth Sedashiv  B.8o.L (Hons.), B, 8c. (Tech) Metallurgicsl Engg. (farrom).
Peadhen (24) I, (Bom)

Mr. Yashwant Balkrishna B. Bo.I. Chemlstry (Bom.)

Rangnekar (26)

Bi{;gbouginzry, Food and
i
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1 2 9 ¢
0. P. ond Beror
1. Mr, Chintaman Duttatrya B. A. I.; M.A. II. Ph. D. Marketing on eo-operstive
Datey (80) (Neg, lines.
3. Mr. Govind QGangadbar. !B, 8c,, M.80. (Tech.) I. lst Chemical Engineering.§
Betaone (22) (Nag.) -
8. Mr. Gulad Chendra Chau- B. A.I, M. A.II, (Nag.) - Applied Peychology. —
rasie (25) -
4, M(; )Knnhna Behar! Yaedu Grad.V.C.I. Jst (Bom.) . Animal Psyohology. e
1
R
5. M(;;”Nazindra 1.6l Dhewan B. 8o.. M.ISo. I. (Nag.) Assoo, Horticulture,Vegntable fruits.
6. Mr Bﬁhunoth Ganpat B. Bo. (Eleo. ) (Mech.) I. Mech. Enginurmg, Powe®
okadam (24) (Bom.) plent.
7. B. 8o. II. Elect. Engg, 'l‘ranmmuioab

10.

11.

12.

1.

Mr. Rejindra Neth Pethak
(27) ;

Mr. Ramchandra Madhao .
Kanetkar(22)

Mr. Bhakti Prasad Neogi
(38) ’

Cert. of Eleot. Engg

L. Bo.)

a&)

B.B8¢.(Engg.) I. (Bang.) .

B. Bc. II. M. Bo. I..

(Cal.)

distribution.

Elect. Engg—Power geneva-
tlon.

L]
Training of Technically gualt
fied pereonnel for methods
of orgeniting and conduo.

ting junior technical High
lohooi and Palytachnisal
instlitutes.
Mr. 8hankar Krishne '’ Denl B. A. I. (Nag,), M. A. I. stu. Experimental Peychology.
(24) dent (Nag.) )
Mr. Shokrishna Chidambar B, 8o, II. (Ban.), B. 8¢. Ceramice. 2' ——
Sane (39) (Tech). I. (Nag.) )
Mr. Thakurdas Kirenloel B.A.I.M. A.1.LL. B. 1. Marketing on  Cooyerativer
Bang, (80) (Nag.) ines,
Madras )

Mr. A,  Msdangopel Menon BIE( ‘}Elect Engg.) (Hons.) Electrical Engg.. generation

(22)

d.)

Mr. A, M.A. K. Ghori (28) B. 8¢. (Teoh.) IL. (Mad.) .

transmission and utilisa-
tion of electric power.

Industrial and epplied chemis

stry, tanning, Currying and
ieather technology. *

Mr. Chitpadirinivare Bellal ?ME {)Buun.) J. lat. (Mech.) Mescantile Morine Engg. En
ad.

(2¢)

Miss O. D. Kanthimathi (28) B. A,

Mr. O. Ganecamurth; (30)

Mr. C. Brinivasan (22) .

studying B. T. course.

B.Bs, (Hone)I.

Mr. Chandrasekhre Venkat. B..fe. I. B. Bc., (Hone,) I
or M.A. (Madras) Ph. D.

esan (23)

Deodury Venke!mvu-lu B, Se

{26)

9. 'Mr. Dhmolakotn Venkate-

sware Rao (29)

reesarch

(BHorw.) (Tech) I,

M. Be. (Tech,) I (And,)

B. 8c. (Hons.) I. II., (And)
M. Bo. bv resaarch lst

rank. Post

Mastarate
regearch (I.I. S8¢.) {Bang,)

gineering eide.

(Hons,) I." (Ann.) Nrueery Education.

-

.. B. A, (Hops.) Il. B. T. (Msd,)Teachers’ traiuing Educa-

tional Paychology.
Cinematogrephy,
recordist.

Industrial and applied che-
miat1y.

esound

‘Chemicel Engineering.

Moteorology.
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1 2 3 ¢
Madras—oontd. v

30. Mr. Erode Chinnappa Goun. B, E. (Hons,) I. III renk Civil Engg., Construction

der Ch aran (29) (Hnghway Engg.) (Med.) Low oost rosds.
11. M. Haris Sam BSahawayam B.A. (Hons.) I. (Travan.) Teachers' training,
Leaurance (24)

18. M.J. Sethumsdbvachar (26) B. So. (Hoas.) I, or M, A., Elect. Engg., generatio, iranss

E. (Elpot. Engg.) I. mission and utilixation
(Bonl ) (Mad.) electrio power.

13, Dr. Kunpulh Venketesvarlu B. So. (Hons.) II. M. Bo. 1. Geophysics.
(31) by ewnaarok D. Bo. (And.)

14. Mr. K. M. A. Md. Sulemaa B. BE.I. (Mad.) . Hleot, Engg.generatlon, trane-
(26) mission and utilisation of

eleotrio power.
18. Mr. Mannath Devidas B. Bo. II.,, B. Bo. (Bona.) I. Fisheries.
Menon (25) lst. (Mad.) Fisheries test
1st & 2nd (Deptt. of Lmp. .
& Commezos

18. Mr. L. Venketesan (23) . B. E. (Civil) I. (Hons.) (Mad.) Civil Engineering, Dam Des
sign.,

17. Mr. Mullapudi Venketarso B. A.II B.E. (Civil)(Hons.) Civil Engg., Irrigation 8ol

27 Civil Engg. Deploma  macbanios with ite applica-
(Hons.) (Mad.) tion to deeign of irrigation
7 works.
18, Mr, Relton Peteraon Arthur B. E. (Mech.) [. (Mad.)) . Mechanioal, Engg. Heat &
(24) Hydraulios Engg.
19. Mr. Rajagopalan Jaya- B. Bo. I. (Mad.), M, Bo,'I. Chemioal Eagineering.
raman (25) lst (Ban.) Diploma in
Chemical Engg. (Bang.)

20. Mr. 8. Sapkralingam (33) . B. E. I. (Mad.) . . Oivil Engg., Irrigation ecne
truotional methods with
mpeolal reforence to érrige-
tion.

81. Mr. S. H. Mabadevan (25) B. A. 1. B. E, (Hona.) I. Civil Eagg., Highway oonstzuoe

. IV (Highway Engg.) (Mad.) tion bridging.
22. Mr. T.V. Balakrishaan (22). B. E. (Elect.) (Hona.) I, Electrical Engg., Eleotrio swite
z (Mad.) ohes and socessorics manoe
facture,
29. Mr. T. Venkataramana B.E. (Civi) (Hons.) (Mad.) Civil Eogg., SBurveying.
Reddy (25)
0., l(l' Venketapuram Biva. B, E.I. (Mech.) (Mad.) . Fortilizers, Chemical plant
sankaren Ramobandran maintenanoe,
(28) | '
28. Mr, Yarlagadda Broe Ra- B. 8o. I. (And.), M. Bo. I. Appliod Phyeios Eleotronios,
melu (28) (Ban.) Diploma of I. I.
of Boienoe in Elect. Tech. .
nology.
Onsea
1. Mr. Bidyadhar Padhi (24) B. 80. (BEona.) I. (U'TB), Botmy. (Researoh in Pland
M. Bo. stuadent pathology) Virus Discases.
of plants.
2. Mr. Basanta Kumar Bebura B. Bo. (Pase) M. 8o. I. Zoology.
(25) (Cal.)
»

nr.(zg)qimdn Nash Rout B. 80. (Agri) II, (MNag.) Mﬂnamy

4 Mr,Gudru Vaukstschalamm B. 8o. ., M. Bo. I. (Bsn.) Agrinamy.

(38) (Ph. D.) (Pat.)
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Orfam—contd.

8. Mr. Jogapnath Pande (25) B. Bo. (Pasa.), B. 8o. (Eng.) Civil Engg.
@0 (Hona.) I1. (Pat.) 8

6. Mr. Kishori Charan Das (23) B. A.1. M. A. 1. (Pat.) , Eduoation.
7. Mr. Narayan Patnsik (26) B. Bc. (Agri.) I. lat (Mad.) Agriqultural Chemistcy (Foll*
ardingnosis).

8. Mr. Prithivish Chapdre B. So. I (Hoos.), M. 80, XI. Chemistry.

Brahma (23) (Patgs..)
9. Mr. Ramavarapu Prabha B. Bo. (Hons.}I.(And.) Chemical Engg. refy-
kar (20) rence to Sosp .
18. Mr. Shripato Pani (30) . B. SPo. (Hons.) 11, M. 80.1. Education, Chemistry.
(Pat.)
Punfobd
1. Miss Bilquia Azmat Rars- B. A. TI, (Punj), M, A. II. Advance Geography.
adue (25) (Alig.)
8. Mr. Gulzar Singh (23) . B, A. 1. (Hons,) in Math. Building and Roads Bteuctura)

B.8o. (Civil Engg.) I Engg.
(Homns.) (Punj.) &8
8. Mr. HarbaneSingh(27) . L. V. P. (Hone.) (Punj,) . Poultry.
4. Mr. Bari Krishne Sondbi B. Sc. (Hons.) 11, M. So. 1. Oil Tecbnology-.
(22) - (Hone) (Punj.) 3
8. Mr.Jagmohan Lall (25) . Four yeara course in Vet. Animal Husbandry.
8c., L. V. . P(Pun.)

8. Miess Kanir Ataullsh (27) . B, A.II. M. A, II. (Luck.) Education, Odina Guidapes,
Dip. in teaobing II.

(Luock).
¢ 7. Mr, Mansur Abmad (22) . B.Bo., B. Bo. (Hons.) M. Bo. Tanning.
(Tech.,) I. (Punj.)
8. Mr.2 Magbul Abmad Bhatty B. A. I (Punj.) . Advanced Geography.
(28)
9, Mr. Mobammad Naoem L.V.P. (Hans.) let Punj Veterinary Wool Tech.
Malik (25)
10. Mr. Mobd. Ihesnur.Raha- B.So.(Agri.)I. M. So (Agri.) Foreetry.
man Kban (25) I. (Punj.) A. I F. C. Dip.
with Hons.
11. Mr.Mohd. Kbalil (28) . B. 8c. (Civil Engg.) 1. (Punj). Engg.kupeoisli!ationin Cement
work.
12. Mr.Mohd.Bayeed Minhas B.A.(Hons,) II. B. B8o. Irrigation Hydreulics.
(27) (Hone.) 1. (Punj,)
18. Mr. Narinder Singh Lemta B. B8c. (Civil} I. (Hons.) ‘Town plenning.
(26) (Punj,)
14. NMr. Prakereb Cha: dsa Joshi B. Sc. (Hone.) I1., M. 8o, I. Cytogenetice.
lst (Punj.)

15, Mr. Prshled Dev Malhotra B. 8c. (¥icna.) 1. fat., M. Bo. Food Technology.
(22) (Teoh.) 1. (Punj.)

6. Mr. Pritam Singhb (21) . B.8c (Fngg.) I. let. (Funj.) fonilary Eaginearing.

17. Mr. Retten Chand Shearmma B. Sc. (¥ngg.) I. {(Bons) Road B8oil stabilieation.
(Punj.)
18. Mr. S-ty- Prekash Kohli B. Sc. (Agn) 1I., M. 8o. iculture Plant beeading
) SO iawiy 1. (Pusl) Fives

10. Mr, Zisuddin (87) . . B. Bo. (Hons. Sehool) II. Rotomology,
. 80) (Eons. 8och,) I !
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. Bind

1. Mr. Ghulam Hsider Haji B.Soc.(Engg.) II. (Alig.) .

Mohd. Yaaood

(27)
2. Mr. K. M. Shabani{(25)

Rounjo

8. Mr. Sulaiman Abdu] Gbani
Ganatra (27)

Mr, Khubohand Gianohand
Tojwani (20)

4.

U. P.

1. Mr. Abdul Wadood Khau B. A.(Hans.) II. (Dh.) B..Sc. Electrical Engineering.

(22)
2 . Anand Bi Viabnoi
)ﬁr(za)n Singh oi

3. Mr. Arun Kumar Ghose (22)

4. Mr, Brij Chandrh Bah (24)

8. Mr. Gopal Kriehna Ram
. Varma (22)

6. Mr. Jagdish Narain Tewari
(22)

7. Mr. Hakim Iftikhar Ali
Khan (21)

8. Mr. Krishoa Chandre
Aggurwala (28)
9. Mr. Mauj Barup Nigam (238)

10.  Mr. Mohd. Badruddin (23)
Mr. Narindra Nath Pant
- (34)
Mr. Nawal Kighore Kataihe
(34)

18. Mr. Raj Nazayan (368)

11.

13.

14. Mr.Byed MusaffarHusssin
(28]

16. Mr. Tejpal &'ngh Tootis

(28}

16. Mr. Udai Chand Gupta (23)

Indus.triom Atitoruobile Engi.
oasnng.

B. Bo. (Agn)(H%ns)(Bom) Agrloulture dairy organits.

Aas0o.1I.D. R
B. E. (Civil) II. (Boun.) .

B. Bo.. (Agn.) I. Dip, of 1.
A, R. I, (N.Delhi) for 3
yrs. post.graduate frain-
ing.

(Eleo. Engg.) L. (Alig.)
City and Cuilds London,
Fine] Ezam, 1.

B.8c. (Hone.) II. M. Bo. I.
(All) C. E. (Hogs,) I
Roorkee,

B.A LM A I (Al)
B. Bo. I. M. 80, (Teoh.) I.
(Ben.)
B. 80. (Engg.) I. (Ban.)

B.A.ILM.A. L (AlL) .

B. A, IL B. A. (Hons.) IL.
M. A. II. (Luok.)

B. A. (Hoas,) I. M. A. 1.
(Dlh.)

B.A.L M. A, (Agre) .

Ll

tion.,
Town Planning, Burveying .

Agriculture Agronamy.

Civil Engineering. !

Theory and ptactice of eeti.
rating National Inoomo.

Painte and Vunin)m
Elect. Engineering.

General advance theory of
statistios with™ practioal
reference to saraple tech-
nique.

Applied Prychology
Sooial !munnee Soheme.

Induetrial oo-operation snd
orgenization of cottege in-
dustries.

B, 8c. II (Alig.) C.E. (Hons.) Civil Engineering.

Roorj.ee.

B. Bo. 111, M, So. L lst D,
Phil. (All)

B.Com. 1. 1st. M. A, I. let.
(Luck.,) Dip. L. 8. G. L
lst (AlL)

BAIBA(&Iomgn‘

Iet. LL.
{Luok.)
B.A.L.M. A (Alig) .
B.8¢. (Agri.)I. M.Bo.Llet.
(Agza)

L.T.M. (Hons.,)I. lst. (V.

: J. T, 1)
17. Mr, Viermo Prassd (8chedui. B,8e, (Agri.)XI. (Agve)
od cesbe) '

Agricultural Chemintry.

Administration of locel self.
Government.

Motbods of Meas Educstica.

Consumers stores and Co-
operative Housing.

Agricultural Entoniology.
Textiles Menutaliure.
Agrioculture-Agronomy.
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Statement I T

8. No, Neme " Quelification Oourse of Btady.

F

Candidates for the United Kiagdom
Mr, L. P. Kedem . . B.ALB.T, . . Teaoher’s Diploma course,

1
2. Mr. R. 8. Kalote . M.A,,B.T. . . B.Ed.
3, Mr B. V. Gaikwed - . BLA,B.T. . . . T. D. Course.
4. Mr. Nritye Gopal Mendel. B.A.,,B.T. . - T. D. Course.
6. Mr. H. N. Ray . B.A, B.T. . T. D. Course.
8. Mr. M. A. Kemble . . B.Bo,B.T. . T. D, Oourse.
7. Mr T. B. Awale . M,A.,,B.T. . + T.D. Course.
8. Mrsa. Indiira Miri . . B.A,B.T. . . . B.Ed.
8. Mr. Reajib Behora . -.B. 8o., Agrl. . . Agriculture Geneties
10. Mr.M. N. Wankhade . B. Al(Hone.) - T. D. Course,
11. Mr. 8, M. Dehat . B.S8Sc,Ag. . . B. Bo. (Hon3.) Agri.
12, Mr. R. M. Shende . B. 8o Ag. . . B. 8c. in Agri.
13. Me. Y. (. GQeikwad . B.A,B.T. « T. D. Oourse.
14. Mr, Yashwant Rai . . B.A.,,B.T. . . T.D. Couree.
18, Mr. M. R. Bobede . B.A,B.T. . . . T. D. Course,
16. Mr. S P. Mullick . . Dip. in Textile Teoh. . Textile Technology.
17. Mr.D. M. Jajuriker . B. A.{Hons.) LL. B, Btatinticn,
18, Mr. N. Seha . B.8a. . " . B.Bo. Engineering.
19, Miss K, M. MarAgathem - B.Bo. . . . Diploma in domestio
Boience.
Oandidates for the United States df America
1. Mr. Jit Singh Nephrey . Dip. in Engg. . . Meochenioal Engg.
2. Mr. M. C.Das . . B« E, ., . . . Civil Entineering.
S. Mr.J.C.Das . . . Diploma in Veterinary . Vcterinary Science,

INTRODUOTION OF AN ELpMENTARY Counsr ¥ DipreTios v PusLic Scro018

1177. *R. B. Lala Raj Kanwar: Will the Honourable Minister of Edueationy
be pleased to stste:

(la) whether Government are aware shat the majority*of studente atéendiog
public echools and colleges do not get sufficient nutritive food, and

(b) if 8o, whether Government proposs %o oconsider the feasibility of intro-
ducing an elementsry course of dietetics in public sohools in order to arousm
public interbeb in this behald?

+Printed werially in the dey’s Dsbas. The qusiion oculd not, howsver. be caachad
during the question hour and the replies were laid on the table of the Houee: £d. of D\

\
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The Honowadle Maulana Abul Xalam Asad: (a) Yes. A large number of
students are suffering from malnutrition due partly to acarcity of foodstufts and
povertyy and partly to ignorance of dietctics.

(b) Provision of simple courses of study relating to health, bygiene and
nutrition slready form a part of scbool and college syllabuses. Government have
also under consideration a proposal to inolude suoh studies as part of thefr
general scheme of Social Educetion for the masses. Certain Provinces bhave
also introduced ‘midday tiffin’ on a voluntary basis, and the question of making
it compulsory is being comsidered.

Baspa:i CONMITTEES REPORT r¢ ORGANISATION OF SEORETARIAT

178. *8arl B, 8hive Beo: Will the Honourable Minister of Home Affairs be
plessed to state:

(a) whether Government propose to lay on the table of. the House & copy of
the Report of the Bajpai Committee on the reorganization of the Government of
India. Seoretariat;

(b) whether Government propose to make a statement on the recommend-
stions of the Committee to which effect has been given; and -

{¢) what recommendations have been rejected by the Government of Indis
and the reasons for such rejection?

Tte Hanovrable S8ardar Vallabhbhal Patel: (a) A oopy of the reportt is
placed on the table of the House,

(b} and {c). A statement showing the recommendations of the Bajpai Com-
mittee and the action taken on these recommendations is placed on the table
of the House.

———
Statement
.
8. No. Rocommendations Actinon taken Remarks
1. The Departmenta ofthe This recommmondation waa accefa- The recominsendstion for

Government of India ted and given effect to last year. the amalgemasion of the
ahould he reorganised  But tho proposal to amalpamate Transport & Cammunl-

and their  officer the Tmneport. and Communi- cations Minisbries waa not
strength reflxed 88 ostions  Minintries wus not accepted &s tha two Minis.

recommended, result: aceoptod, tries put together would
ing in the saving of have onnatitued toc heavy
officer man-power as a charge for a single
follows:~ Minster,
Status Beving
Becretary. . 6
Addl. or Joint

Seey. . 10

Deputy 8ecy. . 84
Under SBeoy. . 47

Total 97

(Paragraph 14 of the
Roport). .

+ Not_printed in the day's Debates, A copy bas been placed in the Libraty of the
House.—Fd. of D.
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Bglil Recommendafions Aoction taken
o.

Romarks

8 The pomsbility of re- An ad hoo Committes under the
oruiting officers from  Ohsirmbanship of Mr. A. D.
the “Cpen Market Gorwala, C.I.E., 1.C.8., waa set
end for  arranging uponthe 19th September 1947 to
intensive training to explore the possibility of re-
reoruits should be ex-  oruiting candidatea from the

ed s open market end arranging in-

the Home Depart- tenaive training for them. The
ment, with & view to recommmendations of this Com-
overcoming the officer  mittee were examined and found
shortage. - to be interconnected with she
settiement of the cadre strength

(Paragraph 82 of the of the newly created Indian
Report). Administrative Service. The
problems involved were ex-

amined in oconsultation with

- Provincial Governments aud an
Emergency Recruitment

Bcheme was drawn up in agree-

ment with them. The scheme

has been put into operation.

A 8pecial Recruitment Board

has been set up in the Ministry

of Homo Affairs to undertake

recruitment.  from the ‘ Open -

Market'. The gap in tho Indian
Administrative Service cadre,
cauvsed by tho retirement of
Europoan 1.C.8. officers and
the departure of Muslim officera
to Pakistan, which is to be filled
up through the Emergency Re-
oruitment iz estimated to be
256, the total cadre etrength
e being 808 (includoa 140 posts for
promotion of P. C. 8. officers).

8 The officer grades in the The recommendationa of the
Secretariat should be Committee cover only a part
reorganised a8 re. of the fleld of reorganisotien of
commended in para- the Central Sucroistiat Scrvice.
grapha 10, 30 and 81 of  The problems involved in this
the Report, reorganisation ave interdepen-

dent aud required study. De-.
tailed examination has been
comnpleted by the Minigtry of
Home Affairs in consultation

* with ali Ministries. A dstailad
scheme of Heorgauisation and
Reinforcement of the Central
8ecretariat  Servico has hoen
drawn up; and decisions of
Government are expocted to be
taken ahortly.

¢ Methods of work in the The suggestions made by the
8ecretariat should be Coammittes have been brought
{mproved. to the notice of ali Miniatrics. -

. arsgraph  25—-20 f
(P'J\Q port). ° *
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Berial
No.

Reocomamendations

Action taken

8 The Central Government The Kstabliashment OfBcer to the

should try. to secure
fram the Provinoes a
number of stitable
P. C. 8. oficers for
appointments in the
Central Seoretariat,

{Paragrapb 15 of the
Report).

6 Buitable retired aofficers
with  administrative
experience should be
recruited for B8eore-
tariat appointmentt,

%7 8élection ahould bo made
in consultation with
the F. P. 6. C. of
temporary employecs,
and eolocted officers
made availahle to the
Belection I3oard for
posting to Scoretariat
appointmenir,

(Paregraph 1€ of . the
Report).

8 8enior ufficere of the
grade of Deputy Sec-
rotary and above em-

= loye] as  Private
ecrotaries to
Honourable Miniatere

should ae far se possi-
ble be raplac by
Junior officers of the
grade of Under
* sorotary.

(Paragraph 13 of the
Report).

9 The Audit and Accounis
8eotions of the Rofl-
ways esheuld he oom-
bined and placedi under
the Auditor General
80 683 to relcase more
officers of the Accounts

¢ for appoint-
ment to Beoretariat
posta.

18 and 10 of
ﬁb_geﬁz). o ¢

Govarnment of India is siready -
considering suitable’PCS of cers

for posts in the Central S8eocre. °

tariat, and a number* of P. C. 8,
officera are holding posts of
Under  Secretary, Deputy
Beoretary, or equivalent poste
in the Becretariat at pyeeent.

Applications were invited in July
1947 from retired officere de-
sirous of obtaining re.employ-
ment, and some rotired cere
have besn appointed to poate

of UndegDe uty  Soaretary
etc, The Eatabliahment Officor
to the Government of India
ie maintaining a list of suitable
retired officery and suob officers
are recoramended for appoint-
ment to the various Minmtries
a3 and when there ie a demand
for officera.

Recarnmondations were called
for from the various Ministries
and the eelection of offioers co n-
sidered auitahle for appointment
to Secretoriat pnosts  has
practically been completed by
the Selection Board.

The recommeundation bas been
accepted and
effect to as far as poesible.

Has been acccpted in privciple,
The financial implivations * uf
roposela was considered by i
ecial Committee formed by

he Transport Miniater and the
recomgvendations  of  that
Committee are under conaidora-
tion, in the Railway and Finsoce

Ministries.

is being given

*At 'prelant 25.
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!;;!si Recommendations Action taken Romarks
0.

10 The Military Aoccountant The Finance Ministry is examin-
General's  Organisa-  ing the queetion in conmltation
tion also ghould be with the Auditor General.
entrueted to the
Auditor General.

(Pangﬁaph 18 to 19 of
the Report).

11 The Emergency Cadres Has been aocepted.
of the I. A. and A, 8.
and Superior Es-
tabliahment of _the
M. A. D. should

oontinue.
(Paragraph 30 of the
Report).
{8hri H. V. KEamath: »* . .

Mr. Speaker: Order, order. I disallow the question as containing inferenoes
.and defamatory matter. '

8hri R. R. Diwakar: Is there any new Committee appointed for reorganise.
tion of the Becretariat?

The Honourable Sardar Valiabhbhai{ Patel: No new Committee has been
appointed.

Shri M, Tirumals Rao: What was the date that this report was submitted?
The Honourable S8ardar Vallabhbhai Patel: 10th August, 1947.

8hri M. Ananthesayanam Ayyangar: May I know from the Honourable

Mmister wlicther the Honourable Shri N. Gopalaswami bas been entrusted with .
the task of reorganising the Secretariat?

The Honourable Sardar Vallabhbhal Patel: A Minister has been asked to.
mvestigate and report.

8hri M. Apanthasayanam Ayyangsr: How far, may I know, he has been asked
%o look into those recommendations of the Government which have been rejected
by the Bajpai Committee?

The Honourable Sardar Valiabhbhai Patel: There has been only one recom-
mendation which has been rejected so far as the Bajpsai’s report is conoerned
and thaet is with regard to Transport and Communication.

Shri M. Ananthasayasam Ayyangar: Has the ssme thing that has been dome
by the Bajpai Committee heen left off or is he going over the same fleld?

The Honourabie Sardar Vallabhbhal Patel: He is not again going over the
same field.

Bhri H. V. Kamath: Je not it & fact of history that other countries passing
from slavery to freedom have liquidated & good bit of their old Btate apparatua?

Mr. Bpeaker: Order, order.

¥ The Bupplementary quastion was disellowed by the Cbair a8 coataining iafecenocst and
-defamstory matier—Pd. of D.
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8hri M. Ananthasayanam Ayyangar: In view of the faot that the Honourable
8hri N. Gopalaswami Ayyangar has been requested to look into the reorgsnisa-
tion of the Secretariat, would it be desirable for the Government to make the
Economic Committee work in conjunction with him?

The Honourable Sardar Vallabhbhai Patel: I think the Economic Com-
mittee's work ig entirely different as I understand it.

GRANT T0 NUTs1TION RESEAROE INsTITUTE, COOXCOR

179. *Shri B. Shiva Rao: Will the Honourable Minister of Healtk be
pleased to state:

(a) the amount of financial assistance given by Government to the Nutrition
Research Institute at Coonoor per year;
(b) the activities undertaken by the Institute; and .

(c) the steps taken by Government to publish the results of research
carried out by the Institute?

The Honourable Dr. S8yama Prasad Mookerjee: (a) The Nutrition Researoh
Laboratories, Coonoor, 2@ not financed directly by the Government of India, bub
by the Indian Research Fund Association which controls the Laboratories. The
financial ullotments sanctioned during the three yeara for the Nutrition Research
Laboratories, Coonoor, are:

(i) For the year 194647-Rs. 1,26,518.
(ii) ¥or the year 1947-48-Rs. 1,87,421.
(iii) For the year 1948-49-Rs. 1,87,210.

(b) The Nutrition Research Laboratories, Céonoor, carry out basio researoh
on various aspects ol the nutrition problem- pertaining to humsn nutrition and
food. Short courses of instruction on nutrition“both for madical and non-
medical men are conducted by the Laboratories. The advice of the Director on
problems of nutrition is also made_available to Central and Provincial Govern-
ments and other organisations when asked for. :

(0) The report of the work carried out at the Nutrition Research Laboratories
is printed und published in the annual report of the Bcientific Advisory Board
of the Indian Rescarch Fund Association and in the annual report of the Nutri-
tion Resenrch Iaboratories. Scientific investigations carried out by the mem-
bers of the staff are often published in the Indian Journal of medical Research
and in other scientifio journals. During the years 1919—1948 (both inclusive)
no less than 291 scientific communications were published. One informative
pamphlet on the nutritive value of Indian .foods, another one on the food value
of rice and a third one in popular Tanguage for children on the subject of food
end nutrition have been prepared by the Coonoor Lahoratoriea and published by
.the Government of India in the Health Bulletin series. ")

Shri K. Santhanam: May I know if it is a fact that the Nutrition Research
Institute has been in a state of stagnation for sometime now and has made no
progrees ?

The Honourable Dr. Syama Prasad Mookerjee: The information at our
dispossl is quite &, the contrary.

Shrl X. Santhanam: May I kmow whetber there bus been anv expasion iu
the activities and the staff of the Institute since it was founded? .

The Honourable Dr. S8yama Prassd Mookerjee: Several new appointments .
bhave been made and 1 would refer the honourable member to the last report
published for 194748. :

Pandit Lakehml Eanta Maitra: May I know whether besides official publica-

tione the rosults of the research done in the Instituie have been widely publiciced
i the country, so as to make them available to the publio at large?
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The Housurable Dz. Syama Prasad Mooberjso: Perhape that can be coa-
sidered. —The results of the Institute have been published in technical journals
and I would refer the honourable member to the last report of the Institute for

the year 1947-48 published this year.

Pandit Iawsbmi Kanta M=aitra: Will the Honourable Minister also kindly
eee that these—results are widely publicised through the radio so that the “n-
formation is readily available to the public? -

Tae Eoncurable Dr. Byama Prasad Mookerjee: The question of giving wider
publicity to the results of the Institute can be considered. :

8hri T. A. Ramalingam Ohettiar: Are the Government aware that to the
people nothingskmownoof the results obtained by the Research Instituse.
There are several such institutes working both under the provincial governmonts
and the Central Government. Is there any attempt made to co-ordinate the
activities of these institutes and published the results for popular use?

The Honourable Dr. Byama Prasad Mooker}l: The reports are published
from time to time and they are made available to those who are interested in
them. There has been some co-ordination. sometimee we receive requests from
provincial governments or other institutions which are doing research work or
pursuing similar activities.

8hri H. V. Kamath: Does the research carried on at the Institute bear any
relation to the diet that the poorest in the country can afford?

The Hozourable Dr. Syama Prasad Mookerjee: Naturally, that must be one
of the considerations.

Bhrimad Ammu SBwaminadhan: May I know if the reports of the Institute
are published only in English or are also published in the languages of the
different provinces?

The BHouourable Dr. S8yama Prsesd Mookerjes: I am afraid the reports sze
published mainly in English.

Prof. N. G. Rangsa: Some of them are published in Hindi.

8uri B, Bhiva B20: Are Government aware that the activities of this
Institute are extremely valuable and the Institute itaelf is considered the finest
research justitute in the whole of Asia, despite the niggardly attitude of tbe
Govarninent towards it?

The Hononrable Dr. Syama Prassd Mookerjee: Honourable Member will
please define the word ‘‘niggardly”’.

Prot. N. @. l&n&t How many workers are bemg trained every yesr m f.hxs
Institute ?

The Honourable Dr. Syams Prusad Mookerjes: Last year the total number.
1 believe, was forty.

Prof. X. G. Ranga: Will Government consider the advisability of instituting
a diploma course for getting people trained in this Institute, in view of the faot
that this Institute is becoming one of the worid’s most famous institutions?

The Honourable Dr. Syama Prasad Mookerjee: That might be considered.-

8hri B. P. Jhunjhunwala: Do the nutrition bulletine which are being issued
by the Government contain anything which affect the lives of the masses of the
villagers ?

' The Honourable Dr. S8yama Prasad Moakarjee: They contain valuable sug-

gestions which if given effect to will improve the sondition of the massee.

Bhr) 0. V. Alagemn: Is it not a fact that the resulte of tlie research con-
ducted in this Institute were published in the Harijan und werc even commented
apon by Mabatma Gandhi?
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Skri B.-Shiva B2o: Is there any intention on the part of the Government of
giving this Institute accomnmodation for itself instead of its being dependent
upon the Pasteur Institute?

The Homourable Dr., Syama Prasad Mooketjee: The guestion of improving
the accommodation for the institute will be considered.

Babu Ramnparayan 8jagh: May I know what ia the way in whioh the lives
of the people in the villages are being influenced by the results of the activities
of this Institute?

Mr, Speaker: That has been replied to. There have been S0 many questions
an that aspect and they have been answered.

8hni B. P. Jhunjhunwala: May I konow if the bulleting thst are issued at
present are of any use to the masses? Is it not a fact that they ocannot be
applied to them under existing conditiona?

Mr. Speaker: Order, order. Next question.

OrRDNANOE FAOTORIES WORKING BEFORE AND AFTEE WAR

180, *Skyi Madbavir Tyagi: (a) Will the Honourable Minister of Defence be
plevsed to state the nwnber of ordnance factories which were working during
the last war?

(b) Where was each of them located?

(¢) What articles did they manufacture and what was their ocapacity of
production?

(d) How many of themgre working now?

The Homourshle Sardar Baldev Bingh: (% Thirty-six.

(b) I lay a statement on the table of the Houae.

(c) Small arms and artillery, gun and small arms ammunition, scientifio
and optical instruments, clothing and parschutes, bayonets, mortar bombs,
minesr, grenades. eto.

It is not, in the public interest to divulge the ocapacity of the Ordnance
Factories.

(d) Fifteen. d

Statement

Locekion Numbder of Factories

ﬁg:ed.bo;l.

Ambernath

Amyitesr

%rnmhdu
Boml:m.’v‘o i o e i
g.lcntt.s ik o “ene

oseipore ani
Delhlpo ‘

Debra Dun

Dohad -
. Ishapore

Jubbulpore

Eanpur

Katni

Khamarim

Kidderpore

Kirkes

Iahore

Imonow

Madras

Moghulpura

Moradoagar

Sccunderabad

Shahjshanpar

Sislkot " e

—
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fa. R. K. 8idbva: May I know whether all the factories manufacture arme
and ammunition or some of them manufacture commercial producis?

The Honourable Sardar Baldev 8lngk: BSome of the factories do manufacture
articles for commercial purposes.

8hr{ Mahavir Tyagh May I know it the arms and ammunition which are
being manufactured by the faztories now are sufficient, for our purposes and
requirements? :

Mr. Spetker: That is a matter of opinion,

8hri Mahavir Tyagi: What has happened to the technical staff of those
factories which hrve been closed?

The Honourable Sardar Baldev 8ingh: The technicsé staff of those factories
which have been closed are being suitably employed in other factories. Wherever
they have been found to be surplus they have been discharged.

Mr. Frank Anthony: May I know if tbe Jubbulpore Ordpance factory has
reached the target of production which was set for it during the war?

The Honourable Sardar Baldev 8ingh: The Jubbulpore factory is not in

working order at present. It is being put in working order so as to start work in
the near future.

Mr. Frenk Anthony: Hsa the Céntral Govergment received a request from
the Central Provinces Government asking that production be stepped up se it 18
Yery much below capaoity? What has been done if the request has been
received??

The Honourable 8srdar Baldev 8ingh: No request has been received from
the Central P’rovinces Government. The factory is an ordnance factury and the
Central Provinces Government is not in any way ooncerned with it.

8hri B. Shiva Rao: How is it that the semi-skilled workers are being in
danger of being retrenched at the present moment?

Shri Mahavir Tyegi: May I know why such a large number of factories bave
been closed down?

The Honourable Sardar Baldev 8ingh: Because we found production surplus
to our requirementa.

8dri X, Hanumanthaiya: Igit in the public interest to divulge all this in-
formation ir; the House?

Mr. Speaker: Jt is not for me to say but I was all along tbinking that
Hounournble Members should uot put such questions. It is open to the Minister
to sny that he pannot divulge the information, ;

Shri Mabavir Tyagi: Do the Defence Ministry keep a separate special
depactment in look into military requirements and their manufacture?

The Honouradle SBardar Baldev Singh: I believe so.

Shri Ajit Prasad Jain: How do the production and the eficiency of the
factories now compare with their production and efficiency during wur time?

The Honourable Sardar Baldev Singh: I am afraid T cannot give this infor-
mation on the floor of this Houke.

8hri M. Ananthssayanam Ayyangaer: May I know if still the protess of
demobilising the workers in tbe factories & going on or has it stopped ?
_ The Honourable Sardar Baldev Singh: As regards retrenchment thoee

- workers wbo were surplus to our requirement have been discharged and as e

norma] practice some people are employed now and then. Buk it all depends on
our requirements.
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8hri M. Ananthasayanam .Ayyanger: May I know how many have been
abserbed and how many are alill ou the waiting list and what steps sre being
taken akout thcm? o

The Honourable 8ardar Baldev 8ingh: I am sorry I cannot give tha$ infor-
mation off-hand.

8ari Gop krishna Vijayavargiya: In view of the requirement of srms und
aminunition in largor and larger quantities will the Government declare their
policy regarding these factories as to whether they want to run them? or will
the Govorninont give @ clarifizution of their policy?

The Honourable 8S8erdar Baldev 8ingh: The policy of the Government has
boen clearly laid down.

-

it Mrgeirt Qeaw wez - wr Y fraraa & aRwer & wre|eE
& &Y spre d Yy & Y wERT & FrAw F § 7

Shri Gokulbhal Daulatram Bhatt: May I know if ordnance factories are
located in any Indian State? 1f so, are these under the Honourable Minister's

coutrol ? ) v dalf

The Honourable Sardar Baldev 8ingld: Aocording %o information available
there were no factories put up in Indian States except one in Hyderabad whioh
‘has since been removed. :

8hri Mahavir Tyagl: Are the smell firnarms open for publio sale also?
The Honourable Bardar Baldev Slngh: No, 8ir.

. .
TRANAFER OF STBN.GUX FACTORY PROM HYDERABAD T0 CALCUTTA

181. *8hri Mahavir Tyagl: Will the Honourable Minister of Defence he
pleased to state:

{a) whether it js a fact that a sten-gun factory was removed from Hydorabad
to Calcutta; and

(b) if go, whether it ia working now; and, if not, why not?

The Honourable 8arder Baldev 8ingh: (a) No. the factory was n bren-gun
factory.

(h) No. The mach'nery have to he installed before productian can com-
mence. Arrangements are in hand for setting up the faztory at Kanpur.

8hri Mahavir Tyagi: Was the bren-gun factory transferred from Hydcrabad
to Calcutta?

The Honourable 8erdar Baldev 8ingh: That ie what I have atated in reply
to part (a) of the question.

8brl Mahavir Tyagi: Is it working in Calcutta? .

The Honourable Serdar Baldev 8ingh: I have already stated that the

machincry was shifted from Hyderabnd. Some of it is lying in Calcutta aml
gsome in Kanpur. Atrangementa are in hand to put it up at Kanpur.

8hrl Mehavir Tyagl: If the intention of Government wae to set it up at
Kanpur why was it carried to Caleutta?
Mr. Speaker: I think it is going into sdminletrative details.

Shri K. Hanumanthalya: I agsin voice my feeling that in publio intercst
this queetion should not be anawered in detail.
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8hrl Mabavir Tyegi: Why was the fastory not started in Calcutts?

Mr, 8peaker: The Honourable Minister has stated that the machmerv could
hot be completely shifted. -

8hri Msbavir Tyagi: Was il due to strategic reasons or for other reasons
that it was not sturted?
Mr. Speaker: I do not think the question arises.

8hri Ajlt Prasad Jaln; When was the factory closed in Hyderabad and what
tume. was taken to transmit the mnchmnery from Hyderubad to Calcutta?

The Homnourable Barder Baldev 8ingh: 1f the Honourable Member wantz
detailed information datewise I will have to coliect it.

8hrl Mahavir Tyagi: Is the fastory now being transferred from Calcutta
to Kanpur for the reascn that there was no accommedation tor it in Calcutta.?

The Honourable Sardar Baldev Singh: It all depends on the availability of
&uldmgs It is very difficult for me to say without complete informasion why
wiie fegtory is being shifted from one place to another.

8bri Mabavir Tyagl: Are Government aware that a large number of build-
ings meant for factories are lying vicant in Caleutta?
The Honourable S8ardar Baldev 8ingh: Goverriment is the best judge.

P:ESERVATION OF INDIAN ABCAIVES

182, *8hri Lalmhminarayan Sshu: (a) Will the Honourable Mibister of
fiducation be pleased to state whether 'Archives’ hns been made 8 Centra
subjact like Archaeology?

(b) Have steps been taken to pruserve the important archives in different
part- of India in view of their historical value?

(¢) If not, have Government under contemplation any scheme for protec-
tion and preservation of the archives by legislative measures?” If so, what?
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The Honourable Maulana Abul Ealam Agad: (a) to (¢). The points raised

by the Hononrahle Member are nlready under the consideration of the Govern-
ment of Indis.

Taxis PLYINn §v DELEI WiTH wT METEKS

188. *Shri B. 8hiva Rao: Will the Honourable Minister of Home Afuire

be pleaaed to state:
a) wheth it s obligutory on the part of taxis plying for hire in Delhl and

New Delhi to hnve meters; und

(m if not, whether there is .ny proposal te prohibit the plying of taxis
without meters”?

The Bonourable Sardar Va'labhbhai Patel: (1) No.

(b) Yes.
AL1oTMENT Of MaoHINE Toors T¢ MAD tas INSTITU (B OF TwO (NoLHGY

184. *Shrl B. 8hiva Rao: Will the Honourable Minini<r of FEducation be
pleased to stute’

(a) whether an application dated 22nd March, 1948 was received by Govern-
ment from the Madras Institute of Teohnoiory ioe ullctment of machime {cals
requited for the College from the surplus stores in order to enable the Inatituta
) start ide course in July. 1048;
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(b) whether any action bas been teken on the application; and
{¢) if so, with what results?
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The Hamoursble Maulans Abul Ealim Azad: (a) Yes.

(b) Yes.

(c) The stores in question could not be released to the Institute for two
reasons: (i) The disposal of the stores bad been banned by the D-rector of
Ordnance; and (ii) Demands for these siores had been received from higher
priority Indentors also.

Government have now set up a Screening Committee which will shorily
mee$ to oonaider these demands and finolize cllocations o various indentors.

8hri B. Bhiva Ran: The application is wrongly stated as having been sent
or the 22nd March 1948—the first applioation war actually rent on the L0th
of October 1847. Does my honourable friend consider it satisfactory that the
Institute of Technology should be made tc. wait for nine months even to get
a reply of a negative character? ‘
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The Hoaoursble Maulana Abul Kalam Agzad: On the basis of the intor-
mation before me, I can say only this inuch that as soon as applicatinns were
received, efforts were made, but owing to these restrictions, the dewands
oould not be met.
Sari B, 8hiva Bao: Is it not o fact that during this very period uver a
bundred machine tools were handed ovv~r to & ptiveie firm in Caleutiu®

. e E— -
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The Honourable Maulana Abul Eaudrn Azad: Not to my knowledze.

Shri M. Ananthasayanam Ayyangar: +as the Honourable Ménjster rviewad
the report of the Committee which was sppoiutel for purposcs of disborsis
and also their recommendations that they may be distributed to co'l-ges und
tecbnologica! institutions. and if o mey I know wluu unetion has been taken?®
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The Honousrable Maulans Abml Kalam Azad: A Bcreening Committes hee
been eet up for this pucpose and it is expected that it will start work wishin
s fortnight.
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NEw ApminisTRATIVE SET-UP FOR 8TATES UNIONS

1856. *Shrl B. Shiva Bso: Will the Honourable Minister of States be plessed
b ntute:

(a) whether the‘report which appeared in the newspapers on Monday, the
1th July, 1948, that @ new administrative set up for Btates Unions was undes
cousideration 18 correct; and

(b) whethcr it is a fact that there will be a Central BSecretariat, an
independent Judiciary, an independent Auditor-General, a Revenue Buard to

function as the highest court of appeal in revenue matters and an indepen-
dent T'ublic Service Commission for all the Unions?

The Homourable Sardaz Vallabhbhai Patel: (a) Yes.
(b) Yes. ' =
Shri B. Shiva Rao: May I know whether there is not a danger of the distinc-

tion between the Provinoes and S#ates being perpetuated with the eatablishmen$
of these institutions?

The Homourable Sardar Vallabhbhal Patel: I do not see bow the establish-

ment of these institutions will perpetuate it; on the contrary they will climinate
i,

Shri Jainarain Vyas: May I ask whether it is not a fact that the setting
up of a Central Secretariat, of an independent judiciary etc. are com.pulxnry
subjects for the Unions, and if so whether the States Ministry oould exercise

their influence to see that the BSecroturiata snd Judiciary are brougnt %o
something like an order?

The Honourable Sardar Valiabhbhal Patel: The State administration in al
the Unions must be brought on to the level of the Provinces and therofore we
will have to bring into being an independent judiciary, a Public Servics Comn

mission, independent audit arrangements snd all thcse things that are rcquired
for efficient administration in the provinces.

8hri Jalnarain Vyas: May I know whether what is applicablo to the Unions
will be applicable to individual States slso?

The Hohourable Sardar Vallabhbhal Patel: That is a different question
‘because each one of the individual States which have not joined the Unione or
merged in the Provinces will be dealt with separatcly.

8hrl Gopikrighna Vijayavargiya: Arvising out of part (8), may I know
whether there is any move for making one Union of the whole of Rajputana—
Bikaner, Jodbpur, ete.

The Homourable Sacdar Vallabhbheai Patel: I do not think it arisos out of
¢he question.

8hri Mahavir Tyagl: Is this arrangement only temporary, and is it the
intention of Government ultimately to amalgamate all these separnte aepart-
ments with the Central departments?

The Honourable Sardar Vallabhbhai Patel: The Departmente of the States
eannot be amalgamated with the Departments of the Provinces unless the
8tates merge in the Provinces. y

Shri Mahavir Tyagl: I mean the Public Service.' Commission, Jud'ciary, ete.,
are subjects which are being separately created for the States. May I know
whether it is the intention of the Government ultimately, when these Ntates

oome to the level of the Provinces, %o amalgamate them—this judiciury and
other things—with the Centrel departmente?
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The Honourable BSardar Vallabhbhal Patel: When the Btates will merge
in the Previnces there will be one and 1ot two bodies.

Shrimati G. Durgabai: Arising out of the answer to part (b), may 1 kntw
whetber it is the intention of the Government to keep this judiciary completaly
independent of the Federal Court which is the highest judicial court of lndia?

The Honourable SBardar Vallabhbhai Patel: That is not the intention. Tbe
Federsl Court is the highest judiciary in the land.

8hr! T. A. Ramalingam Obhettiar: When is legislation going to be unde:-
taken to bring the-taws—imthe merged Btaties in line with those of the Prouvinees?

The Honourable Sardar Vallabh*nal Patel: We have alrcady appointed a
Committee under the chairmanship ui 1 » :nior civilian to report on the various
problems such as the administrative integration of Unions and the necessary
setting up of agencies, to suit the actual conditions obtaining in the (nions
and their requirements in the light of progress already made. As soon ae that
veport is received we shall consider what action should be taken.

8hri M. Tirumals Rao: Has the Btates Ministry in view the ultimate purpose
of developing the States to the status of the Provinces and seeing that ibeir
separate entity is eliminated?

The Honourable Sardar Vallabhbhali Patel: That depends upon the people
of the Btate. The purpose of the Government is to bring about big Unions
which can function properly so far as adininietration is concerned so that tbe
administration is brecught on to the leval of the administration in the Froviuses.
But if after certain developments the people of the State find that it is to
their advantage to merge, or if it is to the interest of India to merge, then thay
will merge. . We cannot force them. Py

8hri M. Tirumala Bso: Will it be the policy of the Btates Ministry to break
sway this separate entity and help the merger of the States with the Union?

The Honourable Sardar Vallabhbhai Patel: Tt is the circumetances and the
time factor which alone can bring it about,—not the Btates Ministry.
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Shri Gokulbhal Daulatram Bhatt: Mav I know whether the State:. ninns

which- have small revenues and inndequate resouroes can merge in the :onii-

guous Provinces or other neighbouring Unions for running the adminstration
of these Departments?
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The Honourable Sardar Vallabhbhai Patel: 1hy individua! States or Unions
which have emall revenues shalt huve to consider over the ncerssary wmye
and means for improving their rcsources while framing the Budget esmawes.

ot Mrgears ANoTOH qZ : sfFA ag g & famm a @
famd faam # a%2Farz # a7 & I9% ey A A8 o ?




240 CONSTITUENT ASSEMBLY OF INDIA (LBOISLATIVE) [13TH avcusy 1948

8hri Golulbhal Daulatiram Bhatt: }-ut will there be any obstacle pub by
the Shecretarist of the Ministry of States in ease these Unions ohose to merge
in others?
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The Honourable Sardar Vallabhbhai Patel: The States Ministry will inber-
tere only when thore is ‘laxity in their admin‘stration,

8hrt T. A, Ramalingam Obhettlar: Is the Govcrnment aware, Sir, that in
the States which have merged there is administrative difficulty felt because the
Provincial laws are not extended thece and the old laws are supposed *»
continue?

The Honourable Sardar Vallabhbha! Patel: The States that have merged
will have to accept the Provincial laws.

Shri T. A. Ramalingam Ohettiar: What I want to know 18 whether Gov-
ernment aro sware that in many places there is difficulty, as for instance in

T'udukottah in Madras?

The Honourable Sardar Vallabhbha! Patel: You kmow Pudukottah has
merged only a few weeks ago and it cannot be done overnight.

QUALIFICATIONE POR REORUITMENT TO INDIAK ADMINIETRATIVE
AND PoLIOE SBRVICES

186. *Shri Lakshminarayan Sshu: (a) Will the Honoursble  ,Minister of
Home Affairs r to the rules relating to the recruitment for ¢he
Indian Administrative and Police Serviccs and state whether it is a fact tha$
whilo 2nd class B.A’s are considered elizible for the Indian Adminlstrative snd
Police Services, 8rd clasa M.A’s are not. ec considered?

(b) Do Government propose to explain their policy in the matter?

The Houourable Sardar Vallabhbbat Patel: (a) ard (b). The i{oroursble
member is apparently under some misapprehension as to the educational qnali-
fications prescribed for candidates for the Indian Administrstive and Incian
Police Services. M.A. degree is & highier degree of specialisation and a claes
in M.A. represents a class in & snecialised and narrow range of subjeet. ‘e
aim in prescribing educational qualifications for these services i8 to lay down the
min‘mum standard of general education necessary to qualify for tbeso serviecs.

Prof. N. G. Ranga: Does that mean that when an M.A. also applics for Lhe
same Service along with ¢ B.A. with the prescribed 2nd olsss, the M.A. ir

disqualified or is at a dieability?
The Honourable Sardar Vallabhbhal Patel: M.A,, as I have said, has uo

general knowledge on all subjectsa—it i8 a specialisation. But if M.A i« 2nd
olaga, with 8 B.A. degree, he is qualified.

8hri M. Tirumala Bag: Will Governmsiat benr in mind that with regard to
lev class and 2nd class, certsin Univaenitiea are very chary in conferring Ist
class on their bove? The 2nd class of certain Universities 18 equivalent to Ist
olass of certain other Universities which pass nearly fifty per cent. of the boys
in the first class. Will Government jlanee bear this in mind in making the

selection?
Mz, Bpeaker: I think the honourable member is arguing.
8axt M. Trumala B30: T want some information.
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Mr. Speaker: No; what the honourrble member said is a nnggestion for
action.

Shri B. P. Jhunihunwala: If a 8rd clnss M.A. has 20d class B.A.. is be
debarred froth the Service? v

The Honourable 8ardar Va'labhbha! Patel: No. :

Prof. N. @. Ranga: Sir. will (Governnient send for the coneideration of the
Inter-University Board the particular difficulty thet has been brought to. the
notice of the Minister hy My, Truma’a Rao just now that standards in award:
ing these various clesses differ in d'fferent Universitics ?

The Honourable Sardar Vallabhbhal Patel: Thnt measns that the question
that has not been allowed to the Honourable Me.mber Mr. Tirumala Rao can
be allowed to you.

Prof. N. G. Raoga: No, no, that is not so. T aumn afraid I am not under-
gtood proncrly. What I suggexted was that instead of the Honourable Minister
himself trving to come to a final idea in regard to the matter, wouid he be
good enough to refer it to the Inter-University Board?

H_l'. 8reaker: I do rot think I should perwmit that question.

8hri M. ApanthsBayanam Ayyangar: May I ask the Honourable Miutter
why B.A., M.Ls., that is persons who have got M.A. degree in Law and took
1st class in M.L., when they have not taken lat class or 2nd rlass in B.A., nrq
taboo?

Mr. Speaker: I think that is 8 matter to he argued outside this Ifcuse.

8hri M. Ananthasayanam Ayyangar: May I si:bmit; 8ir, that various cote-
gories have from time to time been precluded and facilities given to othcrs?

The Honourahle Bardar Vallabhbbal Patel: Inspite of this quulificntion of
2nd class B.A. being the minimum, ve have got 20,000 applications.

Ixp1ovavwesr of Srora AxD MowasTBRY AT KusamNacar, Deoria DeTrior, U.P

187, *Shri Sattsh Ohandra: (s) Will the Honourable Minister of Education
ba pleased to state whether Government are awure that the ancient and
historical stupez and the surroundmg monastery at .Kushinagnr in Dcoria
District of the United Provinces., thc place of Lord Buddha's {Nirwan’, is
treated 88 a sacred pluace by Buddhists and Hindus?

{h) Did the Prime Minister of Burma visit this famous site -recently?

(¢} Do Government, in view of the intcrnational importance of the site,
propose to improve the sanitarv conditions of the locality and develop its
snm)undmgs on more sesthetlc lines?
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The Honourable Man'ana Abul xalam Amad: (n) Yes. Bnddhistse and Hindus
regard this place as sacred.

(b) Yes.

(¢) The protected mounds and site arc lool:ed ufter hy the Departinent u{
Archaeology but the responsibil’ty for the sanitary condmone of the locality snd
degelopment of its surroundings is that. of the Jocal Government.
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ghri Satish Ohsndra: Is the Honourable Minister aware of the fact tt.at it
i: surrounded by most insanitary conditions on all sides and that high grass

h?s gr?wn up there; which is an eyesore to the visitors when they go to such
places :
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The Honourable Maulana Abul Kelam Azad: This might be the condition.

But it is apparsnt that the Central Government have got no direct control on

that place. This is the duty of the L.ocal Government an8 the Central Govern-
ment will draw its attention to this.

CrvTaarn CoLLEGE POR Post-Gza.puaTe MzpioaL 8tuDies
AND REsearom INsTiTUTE

188. *Dr. Bakhshi Tek Oband: Will the Honourable Miniater of Health be
pleased to state:

(l:) whether Government have under active consideration any scheme for
esbablishing & Central College for post-Oraduate Medical Studies and a Re-
search Institute at Delhi or any other suitable place; and

(b) whether this matter was consid:ted by a Committce appointed by the
former Government of India under the presidency of Dr. A. Laksbmanaswamnii
Mudaliar and if so, what action, if iny, has been taken on ite report?

The Honourable Dr. Syama Prasad Mookeérjee: (a) and (1), ‘'The Health
Survey and Development Committee recommended the c¢stalilishnieut of an
All India Maeadical Institute. A committee un-dec the chairmnuship of Dr.
A, Lakshmanaswami Mudalinr was nppairted to advise on the steps to he
takeu to cstahilish an Institute. In view of the financial stringency snd lack
of materinl and personuel it has not been possihle to go ahewd itnmediately
with the vsitablishment, of the Ail Trdia Institute. As a tirst step to proside
additional fncilities for post-graduate treining in medicine in Tndis it is pro-
vosed to upgrade selected departments of ceriain existing medical coll~ges it
India. ¥or this purposc n committcee has heen appointed which will visie tbe
medical institutions concerned and malia proposuls for upgrading.

Dr. Bakhshi Tek Chand: When was this Report submitted?

The Honourable Dr. Syama Prasad Mookeriee: Th. date is not. merticued.
It was submitted some. time last year, 1 supvose; T have got the Report here
with me.  Lut the other Committee which was appointed has not yet reported.

-8hri M. Tirumala Rao: The Honournble Minister referred to *‘lack of per-
sonnel’’, Will he enlighten us as to vwhether it is technical or sdininistrative
personnel?

Tba Honourable Dr. Syams Prasad Mookerjee: Mainly technical. '
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EsTABLISHMENT OF MeDicAr, CoriBGE N DELE]

189, *Dr. Bakhshi Tek Chand: Will the Honourable Minister of Health be
pleased to state:
(a) whether it is a fact that the ouly medical educational institution in

Delhi is th® ‘Lady Hardinge College for Women'' and that no arrangements
exist here for impserting medical education to male students;

(b) whether it is a fact that before the partition, students from Delbi and
the peighbouring areas mostly received their education in the Medical Colleges
in Lshore:

(c) whether it is a fact that there is only one Medioal College in East
Punjab at Amritear, which is insufficient to mecet the reguiremente of that
province;

(d& whether, in view of these faots and the increasing demand for dootors,
4be Government of India realise the urgent necessity of eatablishing an up-
to-date Medical Coliege in Delhi; and '

(e) if so, what steps Government are taking in this bebalf?

The Honourable Dr, 8yama Praaag Mookerjee: (a) Yes.

(b) Before the partition, one student from Delbi was admitéed annually to
the Glancy Medical College, Amritsar, and tbree students were sent to the
King Edward Medical College, Lahore.

{c) Yes.

(d) and (e) The Govermment of India have under consideration a soheme
regarding the establishment at Delhi of an All Yodia Medical Institute, of
which a Medical College woud formn an integral part. In view of the heavy
expenditure and lack of material and personnal it has not been found possible
to g nhead with the scheme immedistely. Te meet the demands of Delhi
students two additional eeats have been reserved at the Glancv Medical Colege,
Amritsar and admission of three refugec students now settled in Delhi has
been arrangel in the Medical College at Jaipur. T'he Government of India
bave also addressed the Government of the United Provinces regarding the
rgervation of a certain number of seats at the Agra Mediocal College.

Prof. N. G. Ranga: May I draw the attention of the Honourable Minister
to the assurance given by the Honourable the¢ Prime Minister only in the
last sessio. that ae far as possible sucli Central Institutes and big public
buildings will not be put up in Delhi i view of our housing_shortage und

-

various other fucters?

The Honoutable Dr. 8yama Prasad Mookerjee: As the honourshle mamler
aays the Prim- Minirter's assurance wag “‘as far as possible’'. Whether the
Medical Rescarch Institute sliould be located at Delbi will be considered in
due tinic.

Shri H. V. Kamath: Ariging out of snswer to part. (d). Sir, di¢ T benr the
Minister aay “‘lack of persennel’’ as well?

The Honourable Dr, 8yama Prasad Mookerjes: Ye:.

Shr! H. V. Kamath: Have all. the meadical colleges in our countrv been 8o
berren that thev have not produced enough medicul men te mnan sucu colleges
end institutes?

The Honon;able Dr. S8yama Prassd Mookerjee: Se far as ihe number of
professors required fo: the %olleges in different specialised studies is conoerned,
thore is lack of personnel.
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Shrimat! Ammu SBwaminadhan: May ! ask in view of the answer given to
me last year by the Honourable the Health Minister that there was a plan
for taking over the Lady Hardinge Medical College for Waomen by the Govern-
ment, what are the steps that have becn taken to take it over?

The Honourable Dr. Syama Prasad Mookerjee: 1 am afraid T Znust ask for
notice. I do not know what steps have been taken.

Dr, Bakhahl Tek Ohand: Arising from the answer given by the Honourable
Minister in regurd to (b) that there is lack uf personnel, may I point out that
a very large number of non-Muslim epeeialists-—teachers and professors—in
the Lahore colleges have heen set frec after Partition and have not been employ-
ed anywhere and may I ask Government will consider the possibility of employ-
ine thewr -in the new coliege which- may be set up apart from the All India
Medicn) Institute? There are at least twenty such highly qualified persons.

The Honourable Dr. Syama Praasd Mookerjee: As I ssid, personnel and
finance ar: the two considerations which weigh with the Government. An
initirl expenditure of Ra. 5 crores and a recurring annual expenditure of nearly
Re. 60 lalths werc the recommendations of the Committee. But so far as the
question of having a college apart from the A’l-India Institufe iz concerned,
that will be placed before Government for consideration.

TEMPORARY AND BHOUT TBrM CoMMISSIONS 1§ ARMY

190, *Bhr{ V. 0. Xemava Rao: (a) Will the Honourable Minister of Defenve
be pleased to state whether it is a fact that temporary and short term com-
missions 8re proposed to be given in the Army?

(b) If the answer to part (a) shove he in the affirmative, what is the pro-
cedure proposed to be adopted to recruit these officers?

(0) Have Government decided on the total number of such Commissions
that will be offered?

The Honoursdle Sardar Baldev Singh: (s) Yes.

(h) The provedure for the grant of these commiasions is the same as that
laid down for permanent regular commissions, namely, that applicanta shculd
apply tn the ncarest Area or SBub-Area Headquarters who will make the prelimi-
vary selcction and recommend names to Army Headquarters. The latter will

arrange for candidates to be interviewed by the Rervices Selection Bosrds +-ho
will d» the final selection,

(e) Yes.

8hri V. O. Xesava Rao: May I know whether any preference is given o
I.N.A. persopnel ?

The Honourable SBardar Baldev Singh: This is a temporary Commission,
which is open to evervbodvy who is found suitab’e. .

8hrl V. C. Kegava Rao: T want to know whether any preference is given tn
I.N.A.- men? ‘

. The Honourable Sardar Baldev Bingh: No preference is given to any parti-
oular people. Those who are found ruitable arc selected.

Srilut Kuladhar Obaliba: May ] lenow whether the I.N.A. people w:ll le
apecially considered by the Defence Ministrv and taken in the temporary
Commiseion?

The Hcnourable Sardar Baldev Singh: As I have said in reply to part (b)
of the question, selection ie made bv the Serviges Selection Board and all
thors who are suitnble are selected. There is no bar to I.N.A. people from
applving for these temporary Commissions.

8hri Mabavlr Tyagl: What is the total number of Commissions?

The Honooredle Sardar Baldev Stagh: I am nfrmd it is not in the public
intereat to disclose that.
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FxorLusive ADMBSION 09 Carre H'NDUS 1N LARSHMINARAYAN TROENICAL
INSTITUTE, NAGPUR.

191. *8hri V. O. Kezava Rao: {a) Will the Hononrable Mirister of Fduca-
tion he plcased to state whether it is a fact that Lakshmmaravan Tochnical

Institute at Nagpur is open only to castc-Hindu students?
(b) Huve the Government of India. given anv grant to this Institution?

(c) What steps do Government propose to trke with a view to scewre
adnnesion of students of all castes nnd religions mto this Institution”

Aad Gpo & 1ilyyd € Byad S = jui (8) 2ol Uy Ulpe Jaoy T
agd e Gy M S B » 225 0 DS o gt L gy0ie
- & ke S o0 T yae of aw S5 W bt >

o LG Bl JRensS Ll pee 19IPVA e 4 Wi GT addyS (b)
oy ¥ty slin e AT RT ) S gl D S LS @K o
-l el Jl W B S

byt Sl yee o} - & o @IS Gl § byt ga 4 elipS Jylie (c)
oS ol - Ea & oo Lol o (B S yint eyeyd 1ald oS & &y
d hReay & Feypiv gt - L ) ped S ebbe gyl ok Sy, S
S 2 g0 S o ke 4o SIWMA Sl 1] ahgpa PPV gaed o N
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The Honourable Maulsns Abul Xalath Axad: (s) No. The Lakshminarayan
Institute of Technology is open to ail Hindu ss well as Sikh students under the

terms of the Deed by the Donor.

(b) The Guvernment of India have given to the institution in 1947-48 a
capital grant of Rs. 1.10,000 for college build ngs and equivment and an intéresd
free loan nmounting to Rs. 28,000 for construction of students’ hostel.

(c) It has heen stipulated, ss ona of the conditions of the Centrnl Govern-

+ ment's grant, that the institution wil in future ndmit students from all
Proviners. Without. charging any capitation fees, in accordance with the quota
for coch T'rovince to he determined by th~ Central Government. There will be
no restriction ns regards castes and religions to which such stndents mav belong,
and the Regisirnt nf Nagpur Universitv hns in his letter No. 1/V/A/LB /337,
dated 21st Julv, 1948 stated that the Fvecutive Councii has ngreed to the
conditions prescrihed hv the Government of India.

8hrl V. 0. Kesava BRao: Ms;v T know "whether Harijans are rllawed to study
in this Institute?

Rt Sy Sk S SUS il 55 et ol et Uye Jaey]
-2 e S ale
The Hooovrable Maulana Abul Ealam Azsd: I have just stated that there-

are no restrictione of religion and caste.
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CusTous Dury oN SaLT F3oM PARISTAN

193, *Shri V. 0. Keaava Bso: (a) Will the Honourable Minister of Finance
be pleased to state whether it is a fact that on salt brought over to India from
Pakistan by land route # customs duty of annae four per maund is levied and
that there is no such duty on salt vhat comes by sea route?

(b) What quantity of salt is the Indian Union importing from Pakistan?

Tha Honourable 8hrl R, K. 8banmukham Chetty: The question should have
been addressed to the Honourable Minister of Industry and Supply. It haa

accordingly been trensferred to the list of questions for 28th August, 1948, when
the Honourable Minister will answer it.

N Soat, NG DowN OF INDIA'S STBL™NG Bataxons

193. *sbri B. P. Jhunfhunwala: (a) Will the Honourable Minister of
Financ: by plessed to state whether the attention of Government has been
drawn to the reply given by Sir Stafford Cripps to a question put by Mr.
‘Winston Churchill regarding the question of the scaling down of sterling
balances that this question will always be open for discussion?

~ (b) 1 8o, do Government consider the des'rability of taking a categorical
assurance from the British Government that the question of scaling down of
sterling balences will never arise?

The Honourable Shri R. K. Shanmukham Ohetty: (1) and (b). The atten-
tion of Government has been drawn to the reply given by the Chancellor of the
Exchequer to a question put by Mr. Winston Churchill regarding the question
of scaling dowa of Sterling Balances. The question put by Mz. Churehill
relates to the Defence expenditure during the war. It wil be seen from para-
graph 2 of the letter from Bir Henry Wilson S8mith to Mr. A. K. Chanda that
tbe parment. of £55 million made by the British Government to the Govern-
ment of India will be in full and final settlement between the two Govern-
ments and the Government of Pakistan on all matters arising out of the
operation of the Defence Expenditure plan. The conmstruction that the Gov-
ernment of [ndia place upon this paragrsph of the letter is that the whole
question of the allocation of the Defence expenditure has been s~ttled once for
all and is not onen for further discussion. The Government of India are not
bound by any statements made in Parlinment which are not in accordance
with the terms of the agreement containcd in the varions letters exchargad
betwecn the twa Delegations. In view of this position, the statement of the

Finanee Ministor at the Press Conference that t,he ghost of scaling down has
been finaly- laid, is correct.

SAPRAUA DS AGAINST DBPaROIATION oF STERLING CURRENOY

194. *S8hri B. P. Jhunjhunwala: (1) Will the Honourahle Minlter of
Finane: be pleneed to state whether the aueation of the denreciation of aterling

curren~v swas tuken into consideration during the course ¢4 the sterling balances
negetintions ? )

(b)Y 1f so, whether saufeguards were p;ovided against this contingevoy, and, if
so, what?

The Ronourable Shri R. K. SBhanmukham Ohettv: (a} and (h). The agree-
ment ricently negatinted. like other mearnres taken by memhers of the aterling

area, ia directedl towards etrengthenine ster'ing and vreventing the ocontingency
to which the Honourable Member refers, from aising.
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Shrif M. Aznanthasayanam Ayyangar: May I ask the Honourable Minister
if ang other cuunt? like Brazil has entered into ncggtiations and tried to sste-
guard againet the depreciation of st.rling by getting some oft-set or guarantee?

The Honourable 8hri R. K. S8hanmukham Ohetty: So far as my knowledge
goes. the only cuuntry that obtained a gold clause was Argentina. She obtuined
1% in the early years of tho war before tho loan was grauted.

Shri M. Ananthasayanaim Ayyangar: May I know if the Honourable Minister

negntiated for or wanted such a c.ause to be introduced and pressed for the
same?

The Hononrable 8hri R. K. Bhanmukham Ohetty: I tried all my tricks in
shat direction, but failed.

BaiT1sH AsSETS IN IND1A AGAINST STERLING BALANOES.

195, *Shrl. B. P. Jhunfhunwala: (a) Will the Honourable Minister of
Finance bu pleased to state whether the question of taking over of British
assets in India againet the sterling halances wss raiged during the courmse of
negotiations by the Indian Delegation?

(b) If so, what was the reply by the British Government on this point?
The Honourable 8hri R. K. Shanmukham Ohetty: (a) Np, Sir.
(b) Does not arise..

8hri B. P. Jhunfhunwala: What was the reason for not raising this question?

The Honourable S8hrt R. K. Shenmukham Oheity: I think if the honourable

member wil wait for a few minutes we will have a very disoussion about tuas
matter.

L J
INTEREST ON INDIA’S STERLING BALANOES

198. *Shri B. P. Jhunjhunwala: Will the Honourable Miniater of Finence
be pleased to stute the amiount of interest which had aoorued on the sterling
balancey till the date of the last agreument entered into with the Government
of the U.K. us a result of the negotiations by the Indian delegation?

The Homourable Shri R. K. Shanmukham Ohetty: The investment of the
etering balauces, which are the property of the Reserve Bank of India, is a
matter for decision by the Bank. In wuccordance with the . usual Central

Banking pructice the actual amount of interest eamed on these mvestmenta
})a not disclosed.

Shri B. P. Jhunjhunwala: What was the rate of inferest?

The Honourable Shri R. K, Shanmukham Ohetty: The balances are invested
n various fuorms of securities, some long end medium-dated securities and
som¢ in the form of British Treasury Bills. The average rate of interest on
she birlances taken as a whole wil. be approximately about ‘75 to '8 per cent,

Surl B. P. Jhunfhunwala: What is the basis on which the present interest
is arrived at in settling this Agreement?

The Honourable 8hrl R. K. S8hanmukham Ohetty: We have sgreed thaé the
same rate of interest will be continued,

Dr. B. Pattablli Bitaramayya: ross-—
M¢, Speskar: Yes, Dr. Pastabht.
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Dy, B. Pattabhi Sitaramayya: 1 was going to ask whether the sawe rute
of interest wil. continue,

Mvc, tpeager: That he hes already answered.

Prof N. . Ranga: Are we quite free to shift from one kind of security to
another so far as they are Government securities in England?

The Honourable S8hri R. K. S8hanmukham Ohetty: The Reserve BHenk,
according to the tsua. banking practice, is free to change its portfolio in any
manner it likes but there has been u generai agreement that the change will
not be made in such @ manner as to yield on an aversge more than the intérest

that is being earned now.

Mr, Bpeaker: The Questiou Hour is over.

(b) WRITTEN ANSWERS
Murpers CoMM'TTED 1¥ DELMI

187. *Babu RBRamnarayan Singh: Will the Honourable Minister of tioaue
Affairs be pleased to state:

(a) the number of murders committed in the city of Delhi (Old and Newj
duing the period lst January to 31st July, 1948;

(b) the nuture of and the reasons for the murders;

(0) whether the aileged murderers have been detected and arrestad in cach
and every case;

(d) bow muny of these murder cases have been finally disposed of tnd with

‘what results; and
(e) what spec.al measures, if any are bcing taken to stop such crimes?

The Honourable Sardar Vallabhbhai Patei: (a) 48.
(b) to fe). A statement is laid on the table,

Statemont

Th psture and reasons for the murders committed in the cit o! Ddhx (Old and New)
derisg tbe period 1st Jenuary, 1948 to 3lst Jnly, 1048 are aa

8Sudden provocation . &
Robbery o .9
Connected with women . 4
Motive not established .12
Personal enmity - .7
Political .1
Cattle trespase .1
Communal . 4
Over money matters ... @ 1
Rash and rpogligent act w1

Total 43

—

To 15 cases the allezed murderers were detected and arrested. Investigation is procesd-
iag in 17 cases. The remaining 11 cases have been filed as untrsced.

Out of the 15 tases referred to sbove 6 have been finally diaposed of. Conviction was
obtained in 3 cases. In the other 3 the accused were acquitted. Nioe cases are pending in
Courta.

The special meastires taken to put & st0p to such crimes are eiated below :

(i) Rfiective pateolling by Garzetted Officers and by Station House Officers and olher
Police Officers; (li) Reinforcement of Delhi Police by enlistavent of the Delhi
Armed Bmm, {i) Making u J of the defuisncies jn the Delhi Ragulsr Pelice
cauasd by the dessrtion of Maslim Poliasmen tn Auwtumn last; sad (iv) Round:
mnnofamm»dwmmwh-mum
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1) 2 JORATIZATION OF ADMINISTRATION O STATES AND UNJONS OF S'I‘ATBS.

198. *Babu Ramnarayan Biogh: (s) Will the Houourable Minister of States -
be pleased Lo state whether admimeiurutive chamgis have bezu introduced .

the States and the Uniou of States which bave acceded to the Indian Union
and, if so, what?

(b) Are the wishes of the people uscertaiued i suoh cases; and, if vo, how?

L

Ths Honourable Sardar Vallshhbha{ Patel: (a) I presume honourable member
is referring to the measures taken to democratise tne admimstratiou of States
and Unious. If so, | invite attention to iny reply to Shri Hanumanthaiya's
Question No. 888 in the last session of the Assembly regarding the introduction
of responsible Governmeunt in Statcs, which are outside merger and integrution
Schemes. As regards Unions, the Covenants provide for the complete transfer
of power to popular representstives under s constitution to. be framed by the
people themnselves. Pending the framing -of auch constitution, the administratian
of the Unions baa been entrusted to interim ministries consisting of purty leaders
carrying the confidence of the peop'e of the arcus. As regards States thut have
been constituted into Centrally administered &reas, steps are under cousideration

to aasociste popular representstives with the administrat'on of thusc areas by
the establishment of Advisory Councils etc. )

(b) The honourable member's attention is invited to the reply 1 guve 10 hix
Supplementdry Questions on the same subject on the 10th August 1148,

[
GoveaXMEXT POLIOY r¢ RECRUITMENT 70 ARMY

168, *Babu Ramnarayan Singh: Will the Honourable Minister of Defence
bc pleased to state:

{a) the policy which is followed by Govermmnens in recruiting young men and
women of the country for the Army;

(b} whether the co-operation of the Provincial Goveruments is invited for
the recruitment, and, if so, how and up o what extent; and

(c) the agencies which are making the recruitments?

The Hoanursble Bardar Baldev 8Ingh: (s) The policy of the Goverwnent in
rogard to recruitment to the Army is to ensure equal oppottuuities Yor all classer
provided they satiefy the prescribed conditions with regard to age, educationa!
qualifications and physical fitness. As regards wornen, recruitment ia uf present
confined to those who are qualified nurses.

(b) The recruiting authorities maintain the closest lisiaou with the Provineal
authorities and their advice is token on all matters connected with recruitment
in their Provinces.

(e) Recruitineut iz mude through recruiting agencies sivuated in varous places
in the country which conduct recruiting touess of towns and villnges. The
awrchinery of the local Dstrict Boldiers” and Airmen’s Board ia ulso uscd

EpocamoN or RRFUGEE CHILDHEN 1N CENTHALLY ADMINISTERRD AKIas

200. *Babu Remnarayan Singh: Will the Honoorsble Min'ster of Educe-
tion be pleased to state. whether Government have made uny additional ar-
ressgements for 1he educntion of the refugees’ children in the centrally adminis-
tered areas; and. if so, what arrangements and where?

The Honourable Maulana Abul Xalam Assd: Yes. Beveral new schools have
been started and existing schools and colleges have put on double gh’'ft for the
benefit of the refugee students. In Delhi, besidca the East Punjab University
College with its 2346 students, three other colleges are running double shifte for
1128 students, iz sll college olasses, at an snnual expenditure of about three
lakim of rupees. Beven High achools bave beean direstly sponsored by the
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Government while six High Schoolg are receiving 90 per cent. aid for their
classes for refugee studunts. In addition, the Governmeut have atarted 4
Middle Schools and 11 Prmary Schools. Approximately 10,500 refugee chidren
‘are now reading in these schools entailing an estimated expeudilure of
Re. 5,283,870 from 1st November 1947 to 31st March 1949,

In Ajmer-Merwara the Government have taken over 3 High Schools and
28 Primary Schools started by Sindlii refugecs. Th'e will meap an expendture
of Ra. 2,10,800 for the year ending 28th February, 1949.

In addition, the Womnen’s Section of the Ministry of Relief and Rehabilita-
tion are running 7 Middle 8chools, 1 High S8chool and 3 Training Centzres,
catering to approximate'y 2,800 refugee children. The Section is also subsidising
fhe education of 85 children in various institutions, in and outside Delhi, at a
oost of Ra. 2,125 per month.

Thus 4 Colleges and 70 Schools and Training Centres are giving education to
refugee children in the Centrally Administered aress at Government coss. A
detailed statement is laid on the Table.

Statement
Additional arrangements for Refugee Students in the Centrally Administered -
Areas
Panr I
» ‘ Numaher Approxi-
= of mato
teachers  number
Serial Seohool Class Looality appninted of
No. students
A—~8oxoars Orzxnp
1. Delhé— .
1 High ftSohocbl tor boys (1lat 1toX . MoriGate . F 2¢ 800
shift).
2 High 8ohool for boya (IT sbip) I to X Do- 16 X006
3 High Sohool for boys (Seven IXtoX . Bara Hindu Rao 11 350
Sentione).
4 Hich School for krys . IXth X . Timarpus . . 7 200
$ High Claaen for Girls . . IXtn X . Kingaway Camp . & 80
8 High8chool for Girls . Ita X Daryagan) . . 18 460
7-18 Seonndshifta aidedinHigh ItoX 7 : 110 3,400
Sohoola {1 scho>l for girle
and 5 for hoya),
18 High 8nhool for S8indhis . ItoX . LodhiRoad - ' 15 300
Middle Sohorle - .
14 Middle 8chool for boys (2nd V to VIII . 8ubszimandi’ . 13 400
ahift)
16 Mi?¥ile 8chonl for boysand  V to VIII ., Kingsway Camp . 13 450
@ -le (Iat shift).
18 M . ile schnal Fir boys and VtoVIII . Kingsway Camp 18 480
Qirla (2nd ahift).
i? Middl~ 8chanl for V to VI . Kitchener Hostel . 3 5
boys and Zirls.
Primary Sehools
18-88 Six primary aohools (3 double- I to IV - Kingseway Camp 46 2,300
o ift achaols), .
84 Primary Shaol. . 3 Ito IV Kalkaji (amp . 7 284
25 Primary Sehanl . .= Ita IV . Tihar village - . 2 a0
28 Primary 8Sohnal . - - ItaIV , Tix Hozari Camp . 4 80
37 Primary Sohool (Nureery ItoIV . Tis Haaari G 8 100
Oraft), ) :
2% Prary) 8ohools . . . i Commander.in-Chief'a About 200

Houee,

— e~

. Total . ; 10.440
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2. Ajmer-Moervore —

251

8 High Bohools and 28 Primary Schools have bsen opened in the Province as shown

below:—

Ajmer . . 2 High Bohoola . 22Primary SBohoole

Beawar . ¥ . 1 High Bchool . 1 Primary Bohool.

Nasirabad . . e 1 Prunary Sohool.

Kelkri . . . e 1 Primary Bohool.

Deoli i 5 ‘ T 3 Primary Solools.
3 28

B.—~Corimons
EXI.—Double SMft in Delhi Colleges

Remerks
In addition Bindhé
Associations are
ranning one
High Bchool and
twelve Primary
Sohools.

Name of College Class No. of pupis
I}
Hindu College . . : . g Igbrmodhte . 4;6
.A. i N 182
B.Be. . 42
M.A., . . . 83
Ramjas College . . . . . F.Bo. . . . 115
Indraprastha College . i ! . I[ermnduto lgls
*East Punjeb Univamity Oollege . . g'.:f s m @ o10
MA. . . . 8 -
tDelhi University ; ol 0 B.Bo. ; : 80

*QOnly one abift in the evening
1H as now reassd to axist.

Btatement

Showing Educational work done by the'Womene ssotion, Ministry of Relief and Rebabllitation

Y. —8chools run by the Section.

Name of B8ohool

Number of students

(s) Purana Qi)la Middle 8choo! for Box+r and Girls
(ss) Lodi Cotony Middle Bchool fur Girls 5 5 .

(s¢¢) Lodi Colony High 8choolforBoys . . . .
(sv) Subszi Mandi Centre Primary and Micldle S8chool for Girls

(v) Karol Bagh Primary and Middle Bchool for Girls . .
{vi) Babar Rond Contre Primary and Middle Bchool for Girle
{v¥5) Mehrauli Residential Middle Sohoo! for Girls :
Number of Boardore- . 5 . .
Number of day Scholars. . . . .
{viié) Bela Road Primary and Middle Sohool .

820
288
846
800

300
185

8o
52
200
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IIL.—Trainsng Centres.

Name of Centre Number of studente

{¢.) Vocationsl Trainihg Centre, Curson Road . . 280

Crafts tniught.—Steoaography,typing clorioal sand scommeroisl work, teiloring, epinning
wauving, baskotry, and willoWw work, soap making, . vogetable and frult
proser ;atimm, lress making ad newar making.

{1i.) Bal Niicotan . . .

v

2 ” . . . . 300schildren are
being given baaio
education. :

II1. Refugee Ohildren sent to diffrent residential im stitutiona in and outside Delhi.

Name of institution,

Number of studeftte
(¢.) Harijsn Udhyogshallr, Kingsway, Delhi . . 18
(¢s) Harijan Udhyogehalls, Kingsway, Dethi . . . . 16
Ys4t.) Kasturba Balika Achram = . . . . . 33
{év.) 8t. Antony’s Rchool, Paharganj . 5 : 5 3 4
(v.) Mahila Shiksha Sadan, Hatundi {A jmer) . " 3 18

.

NoTtiors 88NT BY INOOMEB-TAX INVESTIGATION COMMISSION

201. *Prof. K. T. 8hah: (a) Will the Honourable Minister of Finance be
pleased to state whcther the attention of Government hss been drawn to the
notice sent out from the office of the Income-tax Investigation Commission
to parties whose cases have peen referred to the Commission for investigation.
éalling upon then. to furnish the Commission with certain certified informatiorn
:a8 stated in the notice? '

(b) Do Government propose to state as to how many such notices have been
sent, to what clusser of tax-payers, and whether any guiding principles have
been adopted in accordanee with which these notices have bsen sent out?

The Honourable Shri R. K. Shanmukhem Ohetty: (a) Yes.

(b) Government have no information and do not consider it proper to enquire
from the Commiesion the number or class of persons whom the Commission
thinks it necessary to question or the principles on which the Commission is
making its enquiries.

ARaRABRS OF Inoon_m-'mx SvPER-TAX OR CORPORATION-TAX OF EvaoumEs
~ 70 PAkiSTAN

202. *Prof. K. T. 8hah: Will the Honourable Minister of Finance be pleased
to state: =

(a) how much of the assessment to income-tax and super-tax or corpars-
tion tax macle from 1945-48 to 1948-40 has been in arrears and remains Yet to
be collected ;

‘b) how many of such assescees, whose tax payments were in £YTEATS, have
left the Ind‘an Dominion since 15th August 1947 and gone to Pakistan;
(c) the amount of such arrears; and i

(d) the steps which Goverument have taken to recover ths airears due from
themf
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The Honourable Bhri R. X. Shanmukham Ohetty: The informatisn usked for
by the hoitourable member has been called for and will be laid on the tuble: of
the Hbuse in due course.

Inprax Army v Kasgxmmw AND CoST oy OPERATIONS

903. “Prof. K. T. 8hah: Will the. Honourable Minister of Defence be pleascd
to state the strength of the Indiun army und the Indiun Air Force engaged
in the Kashmir opcrations, and the da.ily as well us the total cost of these
operations up-to-dale? .

The Honourable Sardar Baldev 8ingh: It is not in the .public interest to
anewer tfis uestion. :

LoaxNs 70 JaxMyMU AND KAsBMIR STATE

204. *Prof. K, T. 8hah: (a) Will the Honourable Minister of #States be
pleased to state whether any monies have becn advanced as loans or goods
supplied on credit to the Jammu and Kashmir State since its nccession to the
Dominion of Indiu, for the ordinary expenditure, for the udministration of the
Btate and for eny projects of capital development in the Stute; und, if so,
what i8 the total amount of advance made nnd what are the respoctive amounts
on each account? '

(b) Is nny interest being charged ou such advances?

(c) What security has been taken agwinet such advances, both c:pital and
inlerest? _ '

The Honourable Sardar Vallabhbhai Patel: (a) 8o far tvwo loans of one crora
each huve been paid to the Jammu and Kushmir State. Apart from cxpenditure
on military operations, expenditure has been incurred in respect of suppli=2
and services to the Jammu and Kashmir State, ixnd also on certain capital works,
6.9, the portion of the Pathankot Jammu Road within the State, and the Mohara
Power House. 1t has been decided that all this expenditure should be troated
as a further loan, the terms and conditions of which are still to be decided
The figures of total expenditure incurred on aid to Kashmir up to the. 31t March
1948 are awaited from the Accounts Officers.

(b) The two louns of one crorc each carry interest at. 23 per cent. per annuin.

{¢) Tho Jumma sud Kashowr (Guverument have hvnothecated to the Govern-
ment of India Premissory Notes of the total value of Rs. 2,11,00,000 as security
for the repsyment of the louns, sl the interest ot these prowissory 10tess 8
utilized towurds tho interest pnyable by the State. 'The expenditure on services
and supplies etc. which i« nlso to be treated as a loan will be secured on such
other iliquid aasets as are availuble sund on the general revenues of the 8tate.

PRIVATE PROPERTIRE OF RULERS OF CARATTISGARE BTATES

208, *8hri Kiahorimohan Tripathi: (a) Will the Honourable Minister of
Btatec be pleased to state whether Government ‘have {inally scecpted the
claime of Rulurs of Chbattisgarh States with regard to their private properties?

(b) If 8o, do Government propose to lny on the tahle of the House n state-
ment showing such property in the case of each Ruler in Chhattisngarh States?

(c) Bhall the property referred to belong to the Ruler alone or shall the
ssme be divisible among all claimants of the Royal families?

The Honourable Sardar Vallahhbhal Patel: (a) Yes.
(b) A statement is being compiled and will be laid on the table oi the Houss
in due course. p

(c) To the Ruler alone except where it is specifically stated otherwise.
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PRIVILEGES TO RULERS oF STATES

$08. *8hri Kiahotimohan Tripathl: Will the Honourable Miuister of States
be pleased to state what privileges have been guaruntced to the Rulers of States-
under the various agreements?

The Honourable Sardar Vallabhbhai Patel: The attention of the henofrable
member is invited to Appendices X, X1I to XVII of the White Paper on Indian:
Btates a copy of which is in the Library, i

_STrATEGIO ROADS IN Assam

207. *Srijut Rohini Kumar Ohaudburi: (a) Will the Honourable Ministar
of Defenne be pleased to state whether the Government of India are going %o
meet the entire expenditure of the strategic roads in Assam, partieularly the
one runsing from Shillong to Agartula (Tippera State) via Silchar in the Pro-
vince of Assam? If not, why not?

(b) Is it & fact that the Government of India agreed to take the entire
responsibility of the aforesaid road?

(c) Have the Government of Indiz recently received any representation
on the question from the Government of Assam? If so, to what effect and
what is the attitude of the Govermunent of India to the same?

The Honourable S8ardar Baldev 8ingh: The question should have been
addressed to the Honourable Minister of Transport. It hus accordingly been
transferred to the list of questions for the 18th August 1948, when the
Honourable Minister of Transport will answer it.

RE-BMPLOYMENT OF DEMOBILISBED AssAMESE OrrioER IN FOROES

208. *Srijut Rohini Kumar COhaudhuri: (a) Will the Honourable Minister
of Defence be pleased to state how many officers holding temporarily King's
or Viceroy's Commissions in land or air forces or in the Navy belonging to the
Province of Assam were discharged after the war?

(b) How many of them have been re-employed in combatant and nom-
combatant sections? '

(o) How many of them are still holding temporary commissions?

(d) Do Government intend to re-employ the dischsrged officers and pu#
the officers referred to in part (o) above on permanent basis?

The Honourabie Sardar Baldev Singh: (a) to (c). I lay a statement on the
table of the House. ~

(d) Released officers and officers holding temporary commissions are consi-
dercd for the grant. of regular short service and regular permanent commissions,
provided they are suitable and fulfil the conditions leid down for such commis.
sions. ' |

Statement
1. Navy—
{s) 7.
(%) Nil
(o) 8
2 drmy—

It {8 rezrettd that the information required is not available, as soch detailed statistlce
:o not maintained and in view of the Iarge number of officers in the Army it is not possible
collect the information readily. ¢

3. 4ir Forco— .

(o) 1. :
{d) Nil

fe} 4.
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UBANTS FOR CONSTRUCTION AND IMPROVEMENT OF RoaDSs IN Assau STarms

209. *Srijut Rohini Kumar Ohaudhurl: (a) Will the Honourable Minister
of States be pleased to state whether Government bave received any requesd
from the Province of Aseam to give separate and specifio grants for construo-
tion and improvement of roads paesing through the States of Assam?

(b) 1f 6o, do Government propose to mel@uch grants? ’

The Honourable Sardar Vallabhbhai Patel: The question should have been
addressed to the Honourable Minister of Transport who will answer it on 24th
August 1948. .

DommnioN AGENT N MANIPUR STATE

210, *Srljut Rohini Kumar Ohaudhuri: Will the Honourable Minister of
8tates be pleased to state why the post of the Dominion d}\gent in Manipur
8tate hae been abolished and who is now performing the dutiea formerly pee-
forrned by the Dominion Agent?

The Honourgble Sardar Vallabhbhal Patel: The post of Dominion Agent,
Manipur was found to be unneceesary aund giving rise to frictions and wus there-
fore abolished. The duties attached to the post are now performed by the
Governor of Aseam, who exercises similar functione in regard te (ouuw:h-Bebar,
Tripura and Khaei States.

DzATBS DUE TO PLAGUE v CALOUTTA, BOMBAY AND MaDRAS

211, *Srijut Rohini Xumar Ohaudhuri: (a) Will the Honourable Minister of
Health be pleused to state the-total number of persons attacked by plague in -
Calcutta, Bombay and Madras during the period lst January to 80th Juoe
1948 and how many of the case¢ proved fatal?

(b) What are the reasons for the sudden outbreak of plague in the Iaak:
spring and summer in Calcutta?

. (c).What are the steps taken by Government for the prevention and cure
of this disease?

The Honoursble Dr. 8yama Prasad Mookejee: (a) A statement is laid on the

. table of the House. ‘

(b) It is considered that the origin of the recent outbreak of plague in
Calcutta. lics in an Epizootic which probably occurred about January this yeoe.
The epizootic probably occurred by the introduction of germs into the rat popula-
#ion from outside through merchandise from other infected localities and aleo as
8 result of the reduction of immunity in the rat population.

(¢) As soon as the report about plague in Calcutta came to the knowledge of
the Uovernment of India, the Deputy Director General of Health Ssrvices and -
some other officers were specially deputed to visit Calcutta to help tho Provincial
authorities to deal with the situation. ILarge supplies of plague vacciue
D.D.T., which in many cases had to be flown by plune, were aleo made avsilable
bg Government to the Director of Health Services, West Bengal. On the
advice of the Deputy Director General of Henlth Services other urgent measurcs
taken by the Prpvincial authorities to bring the epidemic under guick control
were (i) a8 maee inoculation of the public, (ii) rat destruction, (iii) disinrectization
of houees, (iv).proper dispoeal of garbage, and (v) setting up an Isolation Hospital
specially for the treatment of plague cases.

Statement

Namber of cases and desths from Plague in the cities of Calcutta, Bombay and Madres.
during the period 1st January to 3rd July, 1948.
Oasee Deaths
Calcutts . . 247 14
Bombay - 6
Madras ... Nil
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IMPGRT Or‘CAPITAL AND OTHER GOOD® AGAINST STERLING BALANCES

212. *8hrl BR. R, Diwakar: (a) Will the Honourable Minister of Finance
be pleased to state why India did not meke use of all the ‘amounts eterhng
released tifi June 19487 MR

(b) What was the number of applicationsAeceived during the last finanoial
year for import permits and for what amounts were they?

(c) How many of them were for capital goods and of what value were
they? .

(d) What wae India’s share of the export of capital goods from Britain
during the period from August 1947 to June 1948?

(e) Did the departments concerned issue any notifications inviting sppli-
cations from importurs for import permite?

(f) In the absence of applications for import permits, could not Govem-
ment make use of the amount of sterling released for import of either capital
goods or consumer goods?

(8) Is it a fact that British Manufacturers’ quotations were inordinately
high and more so in regard to capital goods?

The Homnourable 8hri R. X. Shanmukham Chetty The questlon should hove
been addressed to the Honouruble the Comm@ce Mmister. 1t hus accordingly
Been transferred to the list of questions for 20th August 1948 when the Honourabls
the Minister ol Commerce will answer it..

TrAINING OF NATIONAL MILiTarYy CADETS

213. *8hrl R. R. Diwakar: (a) Will the Honourable Minister of Defence be
g(eued to atate whother the dcheme for training National Military Cadede
as been put into effect?

(b) If so, in how many schools and colleges has the training begun?
(¢) How many students on the aggregate are in tmin.ing?

(d) How many arc being trained in schools und how many in colleges?
(e) Is the progress in this respect satisfactory?

(f) 1f it is not, what are the reasons for the slowness of the progreee?

The Honourable Sardar Baldev 8ingh: {u) to (d). I would refer “the honourabie
member to my reply to Starred Quostion No. 171 usked by Mr. Sidhva a short
while ago.

(e) Yes,

(f) Does not arise. -

PavyMENT oF PENsioNs IN U. K.

214. “Shri R. R. Diwakar: Will the Honourable Minister of Finance be
pleased to rtute:

(8) the advantages of the purchase of taperlng annuities for psyment of
pensions in the U.K. instead of the payment of a capitalised sum;

(b) whether, in the determination of this obligation, any hereditary or
perpetual ponsions have been taken into consideration; and

(¢) if so, what was the amount involved and who had granted these per-
. petual pensions?
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The Honourable Shri R. K. Shanmukham Ohetty: (a) to (c). Tho pensionary
liability has been capitalised in the sense that in return for a lump sum pay-
ment Made e the British Government that Government will make available to
the Government of Indis tupering annuities for payment of the pensions im
England. If the amount of the anbuity payable any year is not sufficicnt to
meet th: charges for thut year, the difference will be found by the Government
-of India. Conversely, if the amount of the annuity is in excess of the puymen$
for any one year, such excess will be appropriated by the Governinent of India.

Though the pensionury linbility has been capitalised. us exptained ubove, the
responsibility for the pasyment of pensions bas not been transferred to the
British Government. The Government of India are of the opinion that the res.
ponsibility for the payment of these pensions should be in their hands and that
under any administrative arrangement that may be made the British Govern-
ment should aot only as their agents.

The amount of the finance required from year to-year was determined on s
lump sum basis and not with reference to individual pensioans.

215 —217 {CaNcELLED],
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CONSTITUENT ASSEMBLY OF INDIA (LEGISLATIVE)
(PART 11,— PROCEEDINGS OTHER THAN QUESTIONS AND ANSWERS)
Friday, 18th August, 1948,

‘fhe Assembly met in the Assembly Chamber of the Council House at a
Quarter to Eleven of the Clock, Mr. Spesker (The Honourable Mr. G. V.
Mavalankar) in the Chair. '

QUESTIONS AND ANSWERS
11—46 a.m. ‘ (8ee Part I)

PAPERS LAID ON THE TABLE.
DxroLABATIONS<OF ExBMPTIONS UNDEB REGISTRATION OF FOR EBIGNERS AoT
The Honocurahls Sardar Vallabhbthal Patel (Minister for Informatio; and
Broadcasting and the States): Bir, I lay on the tuble a copy of each of the

following Declarations of Exemption issued under the Registrstion of Foreign-
ers Act, 1989, namely:—

(1) No. 1/368/47-Poll (E), dated the 4th February, 1948,

(3) No. 1/7/48/48-F.1, dated ths 19th February, 1948

(8) No. 1/8/48-F.1, dated the 17th March, 1948. °

(4) No. 1/10/48-F .1, dated the 1st April, 1948.

(5) No. 1/11/48-F.1, dated the Gth April, 1948 (2 Declarations)
(8) No. 40/21/47-F.1, dated vhe 13th April, 1948 (2 Declaratioas).
(7) No. 1/12/48-F.1, dated the 16th April, 1948.

(8) No. 1/14/48-F.1, dated the 7th May, 1948.

(9) No. 1/18/48-F.1, dated the 19th May, 1948.

(10) No. 1/18/48-F.1, dated the 2nd June, 1948.

(11) No. 1/21/48-F.1, dated the 14th June, 1948.

(12) No. 1/16/48-F.1, dated ¢he 22nd June, IS

(18) No. 1/23/48-F.1, dated the 24th June, 1848.

(14) No. 1/28/48-F.1, dated the 1st July, 1048.

{15) No. 1/24/48.F.1, dated the 80tk July, 1048.

G/i(e)
No. 1/36/47-Poii.(E.)
OOVERNXENT OF INDIA
MIN18TRY OF HOME AFFAIRS
New Delhi-3, the 4tA Pedruavy, 1648
DECLARATION OF EXEMPTION .
In exercise of the powers conferied by section 6 of the Registration of Foreigners Aol
19 (XVI of 1930), the Central Goverosment is pleased to declare that the provisions of the
Registration of Forigmere @ales, 1930, oxcept rule B snd such of the provisions of rulw

4, 14, 15 and 16 as apply to, or in relation to, rs and visitors, who sre not foreigusrs,
shall not apply to, or in relation (o Mrs. M‘r':Monh-od, a8 lwalian nstional,

F. 8INGH,
Under Secretary to the Government of (msee.

(261)
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G/1b)
No. 1/7/48.F.1,
GOVERNMENT OF INDIA

MINISTRY OF HOME AFFAIRS

New Delks-3, /e 19¢h Pebruary, 1048

DECLARATION.OF EXEMPTION

1n exarcise of the lowers conierred by section 6 of the Registration of Foreigners Aot,
1930 (XVI of 1838), the Central Government is plessed to declare that the provisions of the
Registration of Foreignors Rules, 1930, except rule 8 und such of the provisions of rules
4, 14, 15 and 16 as apply o, or in relation to, passengers and visitors, who are not foreigners,
atiall not apply to, or in relation to Mr, J, L. Bavage, a United States natioual, for so long

a8 he ip working for the Ministry of Works, Minos and Power, Goverumeat of Indis, in
connection with multi-parpose projects.

F. SINGH,
Under Secretary to the Govermment of Indsa.
G/1{c)
> No. 1/8/_48-F.I. -

GOVENNMENT OF INDIA
1 MINISTRY OF HOME AFFAIRS
New Dclki-3, the 17¢h March, 1948

PECLARATION OF EXEMPTION
.. _In exerciso of the powers conferred by section 6 of the Registration of Foreigners Act,
1930 (XVI of 1920), thc Central Governrent is pleased to declare that the provisione of ihe
Registration of Foreigners Rules, 1930, oxcept tole 8 and such of the provisions of rules
4, 14, 15 and 16 a8 apply to, or in relation to, passengers and visitors, who are not fareignars,
ehall not spply to, or in'relation to, Mr. Jasees Donald O'Brien,Yor so long s he is empioyed
with the £moricun Conswlate General, Calcutta.
F. BINGH,
Under Secrctary to the Government of India.

G/1(d)
No. 1/10/48.F.I.
QOVYERNMENT OF WDM
MINISTRY OF HOME AFFAIRS
New Delhi-3, the 1st April, 1948
DECLARATION OF EXEMPTION <

In exercise of the powers conferred by section 6 of the Registration of Foreigners Aot,
1038 (XVI of 1939), the Central Government is pleased to declare thai the provisions of the
Registvation of Forcigners Rules, 1939, oxcept tule 3 and sach of the provisions of ruleg
4 §4. 15 and 16 as apply to. or in relation to, passengers and visitors, who are not forei
shall not apply to, or in relation to Miss Harriott M, 8mith. sn American national, ‘or "
long as she i» employed with the American Conaulate General, Calcutta.

F. SINGH,
Under Secratary to the Government of Indis.

G/1{e) *
No. 1/i1/48-F.1.
OOVERNMENT OF TNDIA

MINISTRY OF HOME AFFAIRS

New Delhi3, the 61h Aprid, 1088
* DECLARATION OF EXEMPTION ¢ Persigrore Ak
xercige of the Powers conferred by section 6 of tha Registration of Forel s
!93? (i‘:rlc‘;l‘ fsm;, etho Central Governm:nt. is pleased to declate that the provisions of Ow
Regisitration of Foreigrers Rules. 1930. except rule 8 and auch of the provisians of rules
4_ 14, 15 and 16 85 apply to. or in relation to, passengere and visltors, who are notffmupll\
shal] not applw to. or in relation to Miss KnoXye Thorntod, American mtionsl, for so long
a» he is emphyed with the American Embassy, New Delbi. |

\

F. BINGH, -
Under Seeratary to the Gov¥rnment of Indie;
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G/if) '

No. 1/11/48-F.1.
GOVERNMENT OF INDIA
MINISTRY OF I[iOME AfIAIRS
New Delhi3, the 6th . 4pril, 1048
DECLARATION OF EXEMPTION

In sxercise of the powera conferrai by section 6 of the Itsgistration of Foreigners Aok,
1830 (XVI of 1838), the Central Government ia plessed o declare tbat the proviaiona of the
Be!;ltnﬁon of Foreigners Rules, 1939, except sule 8 und such of the provisions of ralm
4, 34, 15 and 16 as spply w0, or in relation to, pessengers and visitors, who are not forwignave,
ahull ‘not opply to, or in relstion to Miss Bussn K. Cullins, an Arnerican nstionsl, for eo lamg
as she je employed with the American Embassy, New Delli. ) -

” F. S8INGH,

Under Secretary to the Government of lundia

&)

G/1(g)
No. 10/21/47.1.F.I. *
OOVERNMENT OF INDIA .
MINISTRY OF HOME AFFAIRS

New Delhi-3, the 13¢A Apnt, 148
DRECLARATION OF F.XEMPTION

In exercise of the powers conferrod by section 6 of the Registration of Fompigners Agh,
im (XVI of 1939), the Centrsl Governruent ia pleased to"declars that the p ons of e
wtion of Foreigners Rules, 1XW, except 1ule 8 and such of ihe provisions of rales
4, 14, 15 and 16 a1 apply to. or in relation to, passengors and visitors, who sre not foruignam,
sball not apply to, or in relation to, Mre. Hasueh Te Chang, a Chinese natiousl, for 30 lmg
as ber husband is employed with the Chinese Conaulste Gouoynl,s %ﬂf}cuzh.
. SINTiH,

Under Secratary to the Govtrament of Indis.
¢
.

b

G/1(b)
No. 10/21/47.F.I.
GOVERNMENT OF INDIA
MINISTRY Of HOME AFFAIRS
New Dddii-3, the 13sk April, 1940
N DEGLARATION OF EXEMPTION >
In exercise of the powers conferred by section 6 of the Registration of Focelgnsrs Ael,
1830 (XVY of 1639), the Cantral Government is plessed to dedlare that the provisious of e
Registratioo of Foreigners Rules, 1930, except rule 8 and sach of ths provisions of cilms:
4, 14, 15 and 16 as apply to, or in velation L0, passenCors-and visitors, who sre not forsignee,
eball 2ot apply to, or in relstion to, Mrs, Huoeh Te Chang, s Clinesa nstionsl, for so laeg
s+, Mr. 'Bsosh is employed with the Chinese Consalste Gem;l,sgﬁl&n!tu.,

Under Secretary to the Goveramvess of India

G/1(i)
No. 1/12/48.F.I1.
GOVRANMENT OF ‘TRDIA

MINISTRY OF HOME AFFAIRS

New Delkid, the 16th April, 1948

DECLARATION OF EXBEMPTION

In exercise of the powers conferred hy section 6 of the Registestion of Poreigners Adk, -

1930 (XVI of 1939), the Central Goveynment is pleased to declare that the provisicos of the
lhrumuou- of Woreignare Bules, 19238, oxcept rule 8 and sech of the provisioss of vulm
4, 14, 156 and 16 as apply to, or in relation to, p s snd visitors, who are not foreigmmy,
ehall ot apply to, or 'in celation to, Miss Abss Mol!, a2 Amerian csticnsl, for s
fon e ehe i employed as Public Heslth Nuring Consultant of the Rockefeller Foundssiow
e | ?. SINGH

UM«‘M”WWO}I*
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G/1(i)
No. 1/14/48.F.1.
OGVEBNMENT OF INDIA
&« MINISTRY OF HOME AFFAIRS
New Delhi-3, the Tth May, 1948
DECLARATION OF EXEMPTION

In exercise of the powers conferred by section 6 of the Registration of Foreigners Aot,
1039 (XVI of 1920), the Central Government is pleasad to declare thst the provisions of the
Begistretion of Foreigners Rules. 1939, except rule 8 and such of the provisions of rules
4, 14, 15 and 16 as spply to, or in relation to, passengera and visitors, who are not forsigners,
shall not apply to, or in relation t> Mr. Leslie E. Driscoll, for so long a8 he ie employsd
with the American Embassy, New Delhi.

F. 8INGH,
Under Secretary to ths Government of India.
G/I(k)
No. 1/13/48F.1,
J GovRENMMENT or INDIA )

MINISTRY OF HOME AFFAIRS

New Delki-3, the 19¢tAh XMay, 1948

) DECLARATION OF EXEMPTION
In exercise. of the powers conferred by saction 6 of the Registration of Foreigners Aot,
1930 (XVI of 1929), the Central Government is pleased to declare that the provisions of the
jstration of Foreigners Rulee, 1039. except role 8 and such of the provisions of rules.
4, 14, 15 and 16 as spply to, or in relation to, passengers snd visitors, who are not foreigners,
abuil not apply to, or in relstion to Dr. Otto M. Wenger, o Bwiss nationsl, for so long es

he rewsins in India as the Delegate of the International Commuittee of the Red Croes.

F. S8INGH,
Under Sesretary to the Qovernment of /ndia.
: G/1(1)
- No. 1/18/48F 1.

OCVERNEENT OF IRDIA

MINISTRY OF HOME AFFAIRS
Neswe Delki-3, the 2nd June, 1048 N
DECLARATION OF EXEMPTION
In exerclse of the ‘powere conferred by section 6 of the Registration nf Foreigners Act,
103D (XVI of 1929), the Central Government is pleased to declars that the provisions of the
Bagistration o! Foreigners Rules, 1939, except rnle 8 and such of the provisions of rulae
@, 14, 15 and 16 sa apply to, or in relstion to, passengers and visltors, who are not foreigners,
not. apply 3, or In relstion to Miss Vers Matilds Anderson, sn American patiogal, for
o0 long s she {s employed with the American Conaulate General, Calcutts.
F. S8INGH,
Under Secretary to the Goverament of India.

G/1/(m)

No. 1/81/48-P.1,
OOVERWMESY OF TNDIA
MINISTRY OF HOME AFFAIBS
New Delri-B, the 14¢A June 1048

DECLARATION OF EXEMPTION

In exercise of the powers conferred by asection 6 of the Rsgistration of Forwigrers Act,
1839 (XVI of 1539), the Oentral Guverument is plessed t» daclare that the provialons of the
!agtnﬁon of Fareignere Bules, 1930, excopt rule 8 and sucb of the provisicos of cuire
4, 15 snd 16 as apply to, or in relstion to, passengers snd wisitors, who are not foreigoers,
@l not lpps to, or in relstion to Mr. Ide Pebbles Trotter, an officlal of the United Btates
Depariment o Agrivalture for so long s he is required to atay In Indls on officisl busioess

¥. S8INGH,

Under Sscretary to the Government of India.
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G/1(n)

No. 1/16/48-F .1
OOVERNMENT OF INDTA
MINISTRY OF HOME AFFAIRS
New Delhi-3, the 2nd Juwne, 1948
DECLARATION OF EXEMPTION

In exercise of the powers conferrerl by section 6 of the Registration of Foreigners Ack,
1838 (XVI of 1938), the Centrsl Government is pleased to declare thst the provisions of the
Registration of Foreiggers Rnles, 1938, except rule 8 and such of thbe provisions of rulas
4, 14, 15 snd 16 as appily to. or in relution to, pessengers and visitors, who sre not foreigners,
shall not apply to, or in relation to, Dr. Scedarsono, for so long as he remains in India as
the Representative of the Government of the Republic of Indonesia.

F. 8INGH,
Under Scrretary to the @overnment of India

G/ 1(0) R
No. 1/22/48-F.I.
, GOVERNMENT OF INTIA
MINISTRY OF HOME AFFAIRS
New Delhi3, the 28¢tA June, 1948
DECLARATION OF EXEMPTION
In exercise of the powers conferred hyv section 6 of tlie Registration of Foreigners Act,
1839 (XVI of 1939), the Central Government js pleased to declare thet the provisions of tde
istration of Foreigners Rules, 1930, except rule 8 and such of the provisions of rulem
4, 14, 15 and 16 as spply to, or in relation to. passengers snd viaitors, who sre not foreignsew,
aball not spply to, or in telation to, Miss Helen Theresertan, an Ameriean nstionsl, for so
fong sz she is employed with jhe American Consulate General, Caloutta.
'F. 8INGR,
Under Secretary to the Government of Indie,

0/1(p)
No. 1/23/48.1°.1.
OOVERNMENT OP INDIA
MINISTRY OF HOME AFFAIRS
New Delhi.3, the 1at July, 1948
DRECLARATION OF EXEMPTION L

In exarcise of the powers oonferred by section 6 of the Raegietrstion of Foreigners Aet,
1838 (XVI of 1629), the Central Government iy pleased to declare that the provisions of the
retion of Foreigoers Rules, 1030, except rule 8 and such of the provisions of eules

4, 14, 15 and 16 as apply to, or in relation to, .assengers and visitors, who sre not 1oni‘mu\
«hall nos apply to, or in relstion to, Mima Dorothy 1. Walker. an Americas national, for se
long as she @ employad with the American Embmssy, New Delbi.

F. BINGH,
Under Secretary to the Qovernment of Indie.

G/1(q)
No. 1/24/48F.L
GOVERNMENT OF INDIA

MINISTRY OF HOME AFFAIRS

New Delhi-3. the 30tA July, 1043

DECLARATION OF EXEMPTION
orcise wers conferred by section 6 of the Registrstion of Forelgners Ach,
malan(x':'l of &?'m?c:nw Gonrnmznt is pleased to declare that the provisions of the
i of Forwigners Ralsm, 1039, excopt role 8 and such of the provisions of rulm
4. 16, 15 and 16 a8 8pply 1o, or in relstion t4, Paseenders and visitors, who are not foreignars,
WaD' 50t apply tor o in relation to, Mr. O. Keppeler, for s long ss he ls employed as

Cansular Ageot for Bwitswriand in Cochin ». SINGH,

Under Seevetary to the Coverwment of Indie.



.BLECTIONS TO CENTRAL ADVISORY COMMITTEE OF NATIONAL
CADET CORDP'S AND CENTRAL COMMIITEE OF TUBERCULOSIS
ABSOCIATION OF INDIA:

Mr. Spesker: T have to inforrn the Assembly that up to the time fixed for
veceiving nominations for the Central Advisory Committee of the National
Oadet Corps and Cintral Committeo of the Tuberculosis Association of India,
$wo nominations in the case of each of these Committees were received. Aa
the number of candidutes is equal te the: number of vacangies in each of the
two Committees, I declare the following members to be duly elected:—

Oentral Advisory Oommittee of the National Cadet Oorpo —(1) Bhri K.
Hanumanthaiys and (2) SBhri Mahavir Tyagi.

Oentral Committee of the Tuberculoeis Association of India.—(1) 8hri T.
Biddalingaiva and (2) Mr. ¥. John Philippose.

MINES AND MINERALS (REGULATION AND DEVELOPMENY) BILL'

The Honoursble 8hri K. V. Gadgil (Ministc' for Works, Mines and Power):
8ir, I beg to move for leave to introduce : Bill to provide for the regulation of.
miges and oilfields and for the developmient of minersls.

Prof. N. @G. Rangs (Muadras: Geuern!) Somuw time ago the Government of
India had annouaced their policy and stated that mines are on the list of tbose
industrioss which should he nitionalised immediately, and I am rather surprised
that just ue they had done in the cas» of the Electricity Bill, they have com#s
forward with some sort of a thing and ask for the regulation of mines and
oilfields, thug preventing anyhow for some years to come any chance of
nationnlising the mincs. I think the }ouse deserves an explanation.

Mr. Speaker: The honourable member will note tha¥ the present motion ls
merely one for leuve for introduction, & formal sort of thing on which ordinarily
there in 1o objection or no discussion, though, of course, both are permisaible
but in practice we do nof do so. I put the motion to the Eouse.

The question is:

“That leave be granted io iniroducs a Bill o provide for tho regulation of mines and
siffieids and for the development of minerais.'

The motion was adopted.

The Honousable Shrl N. V. @adgil: Bir, I introduce the Bill.

INCOME-TAX AND THE BUBINESS PROFIT8 TAX .AMENDMENT)
BILL
PREGBNTATION OF REPORT OF SELEOT COMMITTEB
The Hooourshls Bhri B. K. Shanmukham Ohetty (Minister for Finance): Sir,

1 beg to presant the Raport of the Select Committee on the Bill further to

smend the Indian Inoome-tax Act, 1922, and the Business Profits Tax Acf,
1047 .

DEMAYXDS FOR SUPPLEMENTARY GRANTES—1948.48-concld.
DeManp No. 99A-—-CapiTaL OuTLay oN STERLING PENs1oNs—conold.

Failure of Government to scoure Protection against soaling down of
_ Sterling Balances—ooncld.
DmeAND No. 101—DpFrRNCE CaPITAL OvTiAY—0d0n0ld.

Propnisty of Payment and Defence Stores Polioy of Gooermment—concld.
Mx, Speaker: We now proceed with the disoussion on the Demandas. for
Bupplementary Grants for 18048-49, The discussion had not ended yesterday.
(268)
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Dr. P. 8, Desmukh (C.P. and Berar: General): Mr. Speaker, Sir we arc all
very much thankful to you, Bir, for having allotted sufficient time for the
disoussion of this very important subject. We have already had yesterday ns
many ss 4 speeches. The first was by ry honoursble friend Mr. Lari. who
oriticised the whole arrangement, aud he was also followed by equully critical
honourable members like Prof. Shibbnn Lal Saksena and Prof. K. T. Shakh.
Prof. Baksena, Sir, almost told us that we were overtaken by a deluge, that
everything was lost, that for generatjona to come we were undone, and therc
was, according, to himn no hope of tesurrection. Prof. 1X. T. 8hah, Bir, rs we know
has always been feeling very strongly on the suhject, and if tke Flouse will
recollect the fpeech that he made on the same subject sonre months back. it was
quite clear that he was very much apprehensive of scaling down of our Sterling
Balances. His previous speech was followed yesterday by a deolaration that
what had happened “was highlv disappointing and that India’s interests had
been irrevocably injured. All these speakers:, Bir, took a view which was
brordering on the alarmist and there are many members of the Houre also who
share this feeling. T for one, 8ir, think that the position is nnt as had 9s has
been reflected in the speeches made by these memhern and that it is possible:
to take a somewhat more constructive view of the whole matter. One thing
I agree with what came from Prof. K. . Shah and that is, that in my opinion,
there is adequate pround to feel that tha approach of onr Delegation towards
the suhject was not altogether satisfactory. Prof. K. T. Shah was quite corroct
in stating that while we were very sympsthetic. verv considerate towards tho
difficulties of the British Government. we should not have forgotten the bad
times through which we ourselves were passing. We ourselves arc faced with
food shortage, with our industries producing less and less, with increased
poverty of our people, with inflation and so many other factors which ars
oontrihuting to greater and greater unhappiness of the people. Tn fact, a lot
of people quite correctly ask whether tho Independence that w¢ have zot hns
really contributed to the intrinsic happinesa of the people. We are suffering
in 80 many different ways and ail thia anffering of the people should have
weighed with the Delegation 408 to press the British Government and to say:
+20¢ course youf difficulties are great, but our dificulties are greater; we ara #
nation who have emerged into Independence newly; we are in & somewhat
precarious oondition’, -and our difficulties sbould have been made to weigh
with the British Government far more then has been the osse. That ie a line
of thought, 8ir, with which I nm in the fullest agreement, and whila we should
and we might show any sympathies and consideration for the diffculties of
8ir Stafford Cripps and his Government, we ought not to forget that our con-
dition was far more precarious and from that point of view it should have heen
possible for our Delegation to get at. least rotme better terms than we have
seoured. The Honourable Mimister bad to admit, 8ir, our failure In not being
able to utilise the Sterling Balances that were. available last year. It will
eonvince nobody in the House to say that some uther pert of the Govarnment
has erred and it is no consolation to anybody; the tnistake is there that we
bhave not been able to utilise the Bterlisg Balances that were available and
jt we continue in the same manner, we will be throwing opportunities that
were available to us. We could ask th¢ Finanoc Minjater as fo what per.
suaded him to tie down the interests of [ndia for auch a8 length of time aa &)

It we look to the schedule given in tho.white paper, we will aco, Bir,
that the payments are going to be made for az long a period as 80 years,

990 Emmmnbdls Shri B. K. Shanmukham ORglty (Minister for Finance):
That is purely sn actuarial calculation, There is no tying down of the Govern-
ment of India. It is a calculation of the probable year when the last pensioner

will die.
De. P. 8. Dushmukh: I am prepared to correct myeelf, Sir. that we have
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not been tied for so long, but T would like to know for what length of time we
are going to be dependent upon the British Government to recover all the
Sterling Balances that they owe us. As every one of us knows for the
present we are asked to he content only with 184 million punds. May 1 ask
Sir, at this rate, how many years it is going o take us to reslize all that
Britain owes us? Is there any cstimate that has becn framed? Has it been
placed before the House as to how many years it is going to teke ro as to
veceive back all the paymente that Britain is expected to make?

There is ala, another point. which I would like to place before.the Houee.
Since the accumulated balances come to such &  high figure
a8 1536 crores, when w® know that we are deficient in so many things, we
hiave yet to have even a semhlance of 2 navy, we have not got an air force ab
our command, I should like to ask whether it was not possible to put this
to the British Government, in a direct way. We all know, that inepite of tha
war losses the British Navy oontinues to be tbe largest in the world even
today. The British people and the British Government are not aleo deficient
in the manufacture or possession of aeroplanes. There are many other articles,
raany other capital goods which could have been made available to us for our
utilisation within a shorter period than appears to have been contemplated by
the delegation. 8ir, in my view, it is quite correct to complain that we have
not pressed our point of view as earnestly ss we should and if we have
really preesed it all that we wanted to press, we have not at
any rate succeeded to the extent this House would have liked. After all, the
world situation, as everybody knows, iz grave. We do not know what may
happen within a period of six months hence. 8o, when an agreement or
nrrangement that is placed before us is so strikingly indefinite as not to be
able to disclose when we would be really getting all that we have eacrificed
for—because, what is owed to us by the British GQovernment was not what
we could have easily spared—the accumulation of sterling balances was at the
eost of the happiness of the people of India and ix money which India could
ill-afford to let lie with the British Qovernment, as has heen ngw disclosed at
8 rate of interest which is abnormally low-—the House is certainly entitled %o
complain against the delegation and to say that Indin has not been well treated
by Britain, nor have you secured, although there may' he difficulties of which
we may be conscious, terms with which we could feel ahsolutely satisfied. £
thiuk, Sir, that line of criticiern is entirely justifiable. I would like to ask
the Finance Minister whether the same eituation that arose last year, unmely
our inability to take ndvantage of even.the sterling balances® that are made
available to us. to be repeated and whether he bus not planned and placed
before the British Government other adequate means of securing within the
sshortest poseible period the sterling balances due from Great Britain. I would
also ask him whether it was not porsible to ask them to part with some of
their ships, aeroplanes and machinery which they may be probably utilicing at
the present moment bub of which India stande in grester need of. I would alao
like him to state whether it was not Possible for the delegation to obtain some
goods at once eo that we could be 3atisfied that a substantial amount out
of this huge sum of sterling halancea was immediately made available to us.

So far as the pensiona affair is concerned, 1 think the delegation does
deserve our compliments that they did not allows themselves to be persuaded
to pay the whole capitalised value In a lump sum. There is the question of our
having to wait for 8 number of years and therefore it js prohably wisc that we
nhouls not pay up anything that is owed by us to Great Britain in the shupe
of pensions, all at once. That may be a8 very sound argument to conwider;
hut at the same time, since the intereat that we are get{ing i so low, and
since the total ocapitalised amount would come to 224 crores and the yearly
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annuitier to © crorex aud 67 lakhs, the interest would probably wrrk out to

romething like about 4 per cent. I would like to suggest whether,
12 Noox in these ciccumstancer, we may not take steps to puy the whole

sum not in one lump, but as ¢arly us possihle. 1 do not know if
iy muthematics is correct.” According te the tigures before me. it uppears thas
the capitalised amount of the pensions is 224 crores and the annuities in the
beginning ycars are between 9 and 10 crores and latcr 8 and @ crores and lesa.
Under thene circumstunces, since the interest that we get  varies be-
tween ‘7 to -8 per cent., only this may be n point for considerution. All the
same, the fact that the dclegation id unt agree to reduce the sterling halances
by a big sum of 224 crores is probably u matter of credit to them.

U think, 8ir, the delegation, slthough it has not satisfied us, hux tricd it
best. But, I must eay I would have personally preferred Indin obtaining
immedistely by way of capital goods aud certain srticles which would have
gone to contribut+ to the greater progress of Indin; for instanee, agricultural
implements, end 2 [ have already rtated, ships for strengthening our navy
and planer for our nir force. We also badly need machinery for the manufnc-
ture of sutomobiles und locomotives. T would like to nsk the Finance Minister
whether it was not porsiblo for Great Britain to give ws n portion of there
articles and whether they have agreed to give us any definite nunfser of these
articles within the next few years. Isecsuse, there is klso another fear in
our minds, nemely, oven in spite of the agreemcnt, even in spite of the fact that
certain sterling hnlanoes are made nvrilnble tn us. whetber we may not prohably
be faced with the wame situation with which we were faced lnst vear, nnmely
our incapacity to utilise the sterling baslancer. We are of course conscious
that we cannot purchase everything that is available. At the smme time. I
think that with the Government that we have got, it should be poasihle to muke
8 definite plan of the articles and other things we want which will coutribute
to the grester happiness of the people sand which would ensble India to produce
more and more manufactured goods.

Ghri K. Eanumanthalya (Mysore Stase): Sir, when I rend the ahle Presa
Btatement of the Finance Minister, of the 15th inat. regarding laying down the
ghost of scaling down, mest of us believed it to he 8 fact. T fail to sce why
'we in this House should help Mr, Chnrehill by admitting that there s no
scaling down. It in not wise that we should try to prop up the ghost which has
been laid. There is what is called waiver and estoppel. There have been
pegotistions three times eo far as sterling balances are concemed ond the
British Government hae not chosen to rainc this question of scsling down on
any of theae occasiona. Why they should rmise this question on the fourth
occasion, it passes my comprehension. If they did so, we could essily sny, you
Yave not raised this question of scsling down on the last three occasions, you
have wsived or you are stopped from raising it again.

There is alao this thing. Whatever may ba said of British charaoter, here
je & point that we have to compliment, Whatever Government there is, whes-
her Conservative or Lshour, they do not. make changes in the egreements o

treaties that they arrive at with other countries; they maintain what ia called
the sanctity of agreement and treaty so far s other countriea are concerned.
And I do not suppose the Conservative party headed by Mr. Cburchill, if i¢
cvomes to power in 1951, will be able to raise the point sgain of eaaliug down
these balances. (An Honourable Member: ‘Question’. Another Honourable Mem.
ber: ‘Churohill ie up to enything.’) Even if he does tbat we huve 8 far better
case for scaling up our sterling balances. These sterling balances were arrived
at pot aé market rates but at controlled prices. I know personally that the
Government of India purehased from Mysore large quantities of silk for makiog
parschutss and purchsead them st a price which was far lower than the marked
price; and the exoess quantity of silk was auctioned by the Mysore Govern-
ment and fetched two or three ¢imes the price at which the Government of



270 CONSTITUENT ASSEMBLY OF INDIA (LEGISLATIVE) ([l3TH AUGUST 1948

[8Bhri K. Hunumanthaiya)

India bought it. $o there are facte and figures to show that the sterling
balances can cusily be scaled up from the point of view of justice and fair play.
This is an argument which it always open to ns.  And what the British
Chancellor of the Fxchequer raid by wav of reply to' Mr. Churchill is not such
a demand as thet. He merely savs, ““If wvou want to armie vou can argue
a$ any time.”” That is an evesive reply and not one which cnennrnzes
Mr. Churchill or asks: him to raise thiz ruestion of scsling down again an:f
again.

Then. Sir. various suggestions hdve boen mnde that this.delegation should
bave secured this concession and that concession. No one disagi®es with
these suggestiond: bnt. T cannot coneeive, knowing the personnel of the delega-
tion as wo do. that these points were 10t present in theiv mind and they did not
press them before the British Chancellor of the Exchequer. The leader of
the delegation—T rnay agnain remind the House—wrr the first man in India who
brought this question of sterling balances hefore the public: that he would not
be conversant, with the wvariour problems connected with it and would be
forgetful of aur interests is a point that none of us can entertain cven by way
of douht. Besides, there were other mirimberr—husinessmon aund politiciang~-
who lnow vérv well shout the prohlems connceted with the sterling balances.
It thev have not heen able to secure Dhrtter concessions it is not hecause they
did not advance them hut hecause the sitnation ia such. Tt is a cuestion of a
debtor pleading inability to pav and we had to make the hest of a hnd situa-
tion, and T am sure thev did wmake the best of a bad situa-
tion. The only point the Finance Minister did not touch upon in his press
statemnent and in his speech yesterday was as to why he did not gress for.
purchasing at lenst some of the British sareets in India. In my speech during
the last hudget ression I made a suggestion that with the sterling balances
we could at least pyrchase the Kolar anldfields. There ir need for multilaterat
econvertihility of currency and if we have a gold stock that is the best remedy
in this direction. I nnderstand the annual production of gold in the Mysore
@old mines ie nhont 4 or  crores of rupess. Tf we had gold every wear of this
value our position in regard to capital coods and va#rious other requiremente
would he very much advantageous. The delegation—in my. view—could have
pressed for purchasing. if not the whole, at least part of the British assets
in India. T hope the leader of the delegation will be ahle to give an explana-
G@on about this hecause it is & point which needs their attention and answer.

Then at the end of the White Papar ‘there is & sentence:

*‘Out of this ahout 200 million or Rs. 287 crores may be considered as
normal currency reserve,’’

At the beginning of the White Paper there is ancther pregnant sentence:

‘‘A sechion of the Reserve Bank Act which imposés on the Bank the obliga:,
tion to buy sterling offered to an unlimited extent was utilised for financing
this surplus.” s

That is. the sterling balance accumulated ss a result of that. I think we
need not leave in London by way of currency seenrity such a large sum 'as
£200 millien. May be there was a time when sterling was really sterling and
therefore whatever sum we had deposited in England eerried ita worth and.
it was to that extent a good backing for our currency. But now the times
bave changed and sterling does not now occupy the position which it did many
yesrs ago and the dollar hss taken its place. SBuch being the case, why
sbould we daposit such a :huge amount an 267 crores with the Bank of England
a8 currency reserve passes my comprehension. It may be that the leader of
the delegation has a very explanation for i, and if it is 8 good explanation
we are going %o acoept if. G
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There is again this. It might be wrrgued that eo far ae our currency is
"ooncerned we must tack it on either to the sterling or to the dollar and tlere.
fore thie question of currency reserve arises. After the establishment of the
United Nations Organieation we know that what is called the Intcrnational
Monetary Fund Organisation bas come into existenco. The purpose served.
by the United Btates dollar or the Bank of England sterling is now being
served hy the International Monetary I"und. Whatever amount we have got
we can still deposit in this Fund, or even without deposits the Tuternaticnnl
Monetary Fund Organisation has undertaken to maintain to the best_possible -
extent the equilibrium between countries in currency mattems. In view of
these: two factors it ie abeolutely unnccessury for us to have such a lnrge
reserve in the Bank of England.

Thirdly, Pref. Bhah yesterday very ally nwde oui that it is nob wisn or
profitable on our part to tack on our rupee o tle sterling now. [ am in
sgreement with that view.

The Honourabls Shri R. K. Shanmukham Ohetty: After the Internutional:
Monctary Fund wns establisbed and we huave become members of that Fund we
have pegged the rupee to gold and not to sterling. Teday the rupee in pegged
to gold !

Shyl K. Hanumanthalya: I stand correcta  But atill the fact remaivs that:
we need not maintain such a large reserve in the Benk of England® specly
o8 it was dieclosed some time ago tbat the eate of interest is very low.

Jbri B. Daa (Orisea: Genoral): I am not very bappy at the tone of oriticiem
that my four Bocialist friends in this House bave levelled at the work of the-
Delegation in the affaire of the sterling balances. :

8S8ome Honourable Members: Which are the Bocialist speeches?

Bhri B, Das: I refer to the speeches delivered by those socialist minded:
membews. At any rate, I do not want to know them! -

An Honourabde Membsar: Now comes a capitaliet speech !

Bhri B. Das: The question before the House ie not to belittle the work of
the delegation but to appraise the situation in which they were placed and to
aes whether they have done their beet under the circumstances. My verdict
is that they have done the very best possible.

They were handicapped as we are bandicapped. Tt ie a pity tlmt my
delpgation went as representatives of a semi-baked Dominion and not as 8
full indcpendent country. It is a pity that although tbe objective resolution
declared independence some ten months ago, tbe real independence is mot yet
in sight and we find that more and mere the Government of India ia getting
enamoured of DominiofA Status. Why should the Ministry, sitting there as our
ohosen representatives, alwayas think in terms of & Dominion and in terms of
subordination to England. That is the cause of their failure in not bringlag
back what we wanted, somewhat in terms as my Bocialist friends are thinking.

An Honourabls Member: Hoar. hear! for the Bocialists!

8yl B. Das: The Cabinet here and outside the House bave not thought of
the Indo-British Trade Agreement in the light of whether it will be between
& Dcminion and UK. or whether it will be between an Indian sovereign -
State and U.K. Until that point is settled, the charges that are levelled by
my esteemed friend, Prof. K. T. Bhah. is of no value and aecount.

Bitting here I bave levelled serious charges againet the British Raj I
bave opposed it teoth and nail and I etill detest it. I abhor it for the posi-
Unp into which we are reduced today and I bring it as a warming to my
Cabinet friende there. But I cannot level the same charges, the ssme oriti- -
olam to'my delegation who went there and did their best ubder the oiroum-
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When we discussed this very question of sterling balances iu the last session,
my honourable friend, Mr. Ananthasayunum Ayyangar and 1 raised the issue
whether the sterling balunce was 1,600 million or was it to be 4,000 million.
Well the Finanee Minister having inherited the legacies of the previous Finance
Ministers und the Commitments of the Government- of Indis, has to carry on
the Government a8 he found it. It is not for him to question whether 1,800
million sterling was the sterling balance or whether it should have been 4,000
millions. * But today we are suffering from inflation, from loss of credit and
we cunnot build up our industries nor can we develop them. This is due to
the perfidious policv of the Albion and to its policy of loot.

Today I am in that mood that I must be thankful for small mercies until
such time we empower the Cabinet to pass the Constitution in the other Place
8o that we can enter into negotiations over the Indo-British Trade Agreement
88 equals and not us subordinates, a position in which my honourable friend,
Mr. Chetty finds himself today. He has tried to talk as equals. But wha
is the use of talking as equal when England has the upper handl

The two subjects that we are discussing today wre pensions eapitulization
fund and purchuse of War Burplus Stores. I appreciate the adroitness with
which my ‘friend, Mr. Chetty described the situation. But, 8ir, sitting here
my mind goes hack to 1981-82 and 1935 when every Britisher who sat there
to serve India and grew fat on our salarics hut under the 1935 Act they
declined to trust India until all the pensionary charges were funded and Indis
paid them in lump sum to England. But today the situation has changed.
We have a credit balance. We could afford to throw away and capitalise
Rs. 275 crores and we did it. For that I do not feel proud. But I am
humiliated, as everyone of us is humiliated here and outwide in the country
that England in keeping in line with the old ‘‘steel framne’' Government she
established in 1932, has in 1948 got her pound of flesh from lndia.

Well, I do not want to question counting on the issu¢ whether India will
get buck a few hundred thousand pounds in return from the British Govern-
ment, but for the next sixty years my grandson will he regretting that we
came to this arrangement and that England with g loaded pistol extracted
this fru us. My honourable friend the Finance Minister expressed gratifica-
tion that we had money and we gave it to England. The financial pructiee
in this country has been to pay every yeuar the pensionury charges from the
revenue of the year. Now the present generations bud deposited 8o many.
hundreds of millions. And for what? To give this kind of relief?

The Hamourahle Shri R. X. Shanmukbam Ohetty: No, Sir. That will not
happen. What has been arranged is only an advanced provision for exchange
That will not relieve the subsequent budgets of the Government of India from
the obligation of paying the rupees every year for the payment of pensions.

8hri B. Das: I would very much like him to elucidate that point a little
more. We are not going to pay any iore and debit our revenue. The tax-
payer is not going to pay any more than 5 to 6 million pensionary charges

The Honourshle Sbri R, X. Bhanmukbam OheMy: The taxpayer will have to
pay every year the rupee equivalent of the pensions as he has been doing all these
years, Buppose next year the pensionary charges come to Rs. 8 crores. You
will still Snd in the next budget a debit of Rs. 8 orores in the expenditure
side as a charge for pensions. What will happen is instead of our having $o
find the exchange for that out of our current eamings by exports,” we have
secured from the British Government an advance payment of exchange for
.the next six millions.

Shr! B. Das: Are we not to get back a credit of .£ 6 million?
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Tbe Hoaourable 8Shri R. X. Shanmukham Ohetty: Suppose, for instance,
next year Ra. 10 lakhs is the pension chsrge, then we will have to pay to the
Reserve Bank Re. 10 lakhs. The Reserve Bank in ite turn will get automati-
cally from the Bank of England without any further payment in eterling tbat
6 or 7 million mentioned there. Therefore the British Government i8 bound
to pay ue every year the amount mentioned in that.

8hri B. Das: I will leave that to another occasion. However, I am no$.
satiefied. I thought my generation has paid through eweat and blood.

My honourable friend is transferring the question from the political plane-
to a purely financial level. Ireland did not pay any pensionary charges safter
the Black and Tan methods adopted by Britain. Ireland repudisted all pen-
gionary charges to the British rulers. Here my honourable friend wants us
o believe that it is a purely financial transuaction but the stigma remains that
England has got the money. I can believe that my honourable friend the
Finance Minister after 60 years ia not going to get that deposit. Why ashould.
every year the taxpayer pay the 8 crores I do not understand.

As regards the purchase of the British stores I do not level any charge
sgainst the Delegdtion that the prices paid are high. I join in the comple-
mente paid to the Finance Department and their Acoounts Officers. I am
not botEered a8 to how much they have paid, more or lesa. Bu$ I want the
Finance Minister to explain to us whether we have got the right type of
British etores that were available to us at the end of the war. There wers
rumours of the treachery of the British military officials and some of them
were birsed on truth, that thay handed over the best of tanks and neroplanes to
Hyderabad and Pakistan. During the transition atage while the Partition Com-
mittee was sitting and separation was taking place the best of British.eurplus
storese went to Pakistan. All this treachery hae been there and in view of
this can we say that we have got 8 good bargnin, that we have got the righ
type of machinerz. aeroplanes and tanke and other war implements? The

onourable the Finance Minister knows that one hundred and twen$y tanke
were declared as scrap by the British military officials in June 1047 and the
hesd of the British Government in India Lord Mountbatten allowed it to be
declared as ecrap and sold to Hyderabad. Those one hundred and twan?
tenks were absolutely new tanks and they went into the hands of Hyderabad.
If Hyderabad is today restless it is perhaps due to the treachery of those
British Military officials that were in India before Augusé the 15th, 1047.

I would like to urge on the Government, while I accept this motion, that
they should not go with begging bowls every year and ask a delegation at the
Finance Minister's level to negotiate 8 settlement. My honoursble friend Mr.
8hsnmukham Chetty was the first minister of the Cabinet that wenp to
England to negotiate at & certain level with the Britigh Government. I do
hope that the Finance Minister will enlighten ue 88 to what are their ideas
about the Indo-Britisb agreement. whether it will he on the level of equality
of eovereignty or not. This we do not find anywhere. Various epeeches are
made by the Ministers but they always keep silent over this. I hope before
the Honourable the Finance Minister addresses again on the issue of tho sterling
balances that question will be gettled. The whole point will have to be clarified
in the Indo-British trade agreement. Our Finance Minister and his Delega-
tion might have been entertained well in Britain end on that my friend Mr.
T. T. Krishnamachari will be able to tell ue. But I would ask my honour-
able friend the Finance Minister to tell us whether with the nationalisation
of the Reserve Bank we will have to continue the policy of keeping our curreney
reserve with the U.X. or the Bank of England. That arrengement was between
a measter and & servant. The Reserve Bank wes the servant of ¢he Bank of
England. It is high 6me thet our Finaoce Minister should examine that
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aspect and that will have to be discussed when the Reserve Bdnk Nationaliea-
tion Bill comes before the House. The moment that problem is solved
whether our currency reserve should be in Indis or in the U.K., sll other
questions will also be resolved. Bir, with these remarks I support the motion.

Dr. B. Pattabhy Sitaramayya (Madras: Genersl): 8Sir, when this White
Paper was circulated to us 1 opened the first page and read the first sen-
tence. I take it that this contained all the arguments that should support the
dcel that has been entered iuto. 'The first sentence reads:

**India has always held sterling in the United Kingdoin as part of its.
currency.”’

That sentence might have been omitted. The next sentence reads:

““Under the Reserve Bank of India Act, not less than twofifthe of 't.he
total assets of the Bank etc.’* !

That i~ quite right but the firat sentence was not right. I do not know why
thay eentence was added or incorporated. . Apparently it was meant to create an
atniosphere for the perpetuation of India’s balances in securities of a British
character. They try to show that India hus always had ive currency balances
in British securities. The Paper Currency Act was runacled in 1861. From
then on until 1905 all the paper currency reserves were in Indian securities
aud only in 1905 for the first time it was allowed to have British seourities
to the tune of about four crores and thercafter in 1911 it rose to eleven crores
or thereabouts. From that time the war years began and during that period
ali canons of currency and coinage went by the board and gradually the
resurves became completely tiansferred and transformed into British securities,
Therefore it is wrong to say that India has always held her currency reservee
in British sterling. If that is meant to prop up an argwnent for leaving some
of these things still in the possession of the Dritish Government, that will
fail. However that he, that is only an ceademic point; it does not really
touch the problem on hand.

The problem on hand is, to begin with, the temporgry settlement on two
previous occasions and the last scttlement two months back by a deputation
from India going to England. Who is England? The debtor. And who ia
India? The creditor. Have you heard of a creditor going to the doors of the
debtor in order to settle his dues? I hnve not heard. No Chettiars should
do it; no baniya would do it. It is a wrong end to begin with. After all
the debtor must come to the creditor. At best they may sit round s table
and seltle sffairs. Therefore we had no sthana bala, the local strength; the
strength of being on one's own ground, we lost when we went there. What
was tho reason that took us there ?—the lingering longing for perfidious Albion,
the desire to go and settle our accounts with our ‘masters’. ' 1 amn afraid there
is some vestige of the old world conditions under which we felt the inferiority
complex. I should have certainly refused to go to England in order to settle
the constitutional problem." That was why we welcomed Cripps here when, ke
came in 1942, and the Cabinet Mission in 1946. It would have been quife
all right if the final settlement had teken place here. No doubt the preliminary
investigation party onme here and talked over matters. But we lost a good deal
when we went to London.

Hsviq)g gone there we had to settle the matter. And how do you settle
the debt ' .

NI AN TN A, 7@ W §, W Rom g, @ &1 @
o .faat

A man owes another Rs. 100, The debtor starts b} saying ““Wel), of course I
-owo you Re. 100, But I am going to pay only Rs. 60. From out of Re. 80
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that is legitimately due to you, half hus goue us rebate. Tbereiore Its. 80
s gone and only Rs. 80 remsins there. 1 will give you ten. I will ask some
-other fellow to pay you ke 10. As for the reet, only IRe. 10 remsias. Why
Jon’'t you leave it? That is nothing”. That ie the basis on which this Agree
ment has beeu made, so {ur as I can aee.

Of course there is the old Banskrit saying:
« g afrar fad g T A9 st QAT i T @V ;)7

That is also true. 1t mneuns that u book, a girl and money gone into othera’
‘hands are gone for ever; and even if you should get them back, the boak
comea %omn, the girl comes fallen and the money oomes in bits. It went in
bulk—as 1158 millions egainst which we get 133 orores of residual or rejected .
war material here, 234 crorea of pensions of capitalised payment~-not capital
but capitalised payment and 218 crorea to be made availsble till 1951 June.
What about the rest, we shall see. That is the position that we ure now
reduced to.

Now let ua examine each of these things. What' about the defence materinl2
The war material is subject to eales through the Department of Disposala and
all over India ydu will find every day every weekly. paper, every daily, overy
monthly full of Dispoeals advertisernents. I now understund, haviug come
hoce—previously I did not understand it—that it ie a source of tremendous
profite to business adventurers. 'Thinge coating Re. 1-4 a tin have beén parted
with. for one anua six pies each tin. Seme lakhs of rupees worth of such tinned
food, tinned milk, canned fruit all these I have seen, and heard of and I imow
that lakh of rupees have been made as profits on them. Will the Honourable
the Finance Minister tell me what is the ratio betwoon the price secured iu
the Disposale and tho cost price in the booke? I do not think it will be more
than 1 to 10. But here you bave made a certain payment. 1t is a very hand-
eome payment, made in 8 lump eum, without any bargain, and without any
difliculty for the ealesman because he simply hae to eay ‘‘The goods are youre;
pey me 1e. 188 orures’'’> I think a more handsome bargain for the English-
man for all the refuse that remained over could not have been made. Perhaps
it would have been better to take bhalf a dogen oruisere. I do not know
whether! the latest cruiser that has come to India, ‘“‘Delhi’’, newly denomina$
ed, has"been paid for from out of thie sterling balance. I should think that b
has been. I do not know exactly what price has beon paid for it. So far mo
stetement hae been made about it. nor have I seen any reference to that la
this. A few tanks, some war materials, a few cruisers would perhaps have

besn useful.

Fortunately for the English they have left this country not in a state of
peace but in a state of war. They have created all the necessary conditions
for an internal commotion and an external invasion. We have been subjected
to hoth, the moment they pretend to have left this country. They have lefd
the country by the front door but entered it by the back door. They have
-created all kinde of . difficultise. Their ‘‘Machiavelirn diesimulation, their
profound hypocracy and perfidy’’ are historical facts. Therefore there is Do
question about it and this ie not the occasion for me to desoant upon the way
in which we have been chéated during the past one year—there have been
dooumentsa concealed from our kmowledge and other documents with partiat
representation. We know how we were committed to decisions and how they
have behaved.

When I deal with my creditor I -‘take his character into consideration.
When I was dealing with the kkaddar business on behalf of the All India
Spinnors’ Aseociation, whenever I gettled a bargain the late Beth Jamnalal
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Bajaj used to ask me ‘‘where is the cash?’" It is not a question of my agreeing
to certain terms or a settlement in the court or a reference to arbitration.
*If you say Rs. 5.000 is to be paid to us, put Rs. 2,500 in my hand and X
shall be satisfied '—because 5,000, agreed to in arbitration and a court is abso-
Intely worthless. The decree is not worth scraping your tongue with. That
is the position,

What is the actual money that we are getting? It would have been far
bstter to have done with this business once and for all by a final settlement
than {o keep it hanging on. However that be, the English people are adepts
in the art of making you lick the ethow for the honey that is on the palm,
and then having allowed you to lick it they won't allow you to digest it, and
if they find that you digest it they won't allow vou to assimilate it. Their
whole history has been like that. If they stage a tuarrel between Churchill
and Cripps it is the usual way in which merchants quarrel when we go to them
for s donation. I have always seen that when I go to u gentleman for donation
because Rajen Babu or Mahatma Gandhi was coming, the moment he saw
me he would know what I am about and the father and the son would begin
a quarrel. The father abuses the son. The son refused to cremate the father's.
corpse when he dies. For half an hour the quarrel lasts and we are paralysed.
It. the night the son comes to vou and gives you Rs. 25. This is the drama
that is staged in order to whittle down the payment. Whatever the English-
man does—and he does it of a set purpose and with a motive—there is no
doubt about it he does it deliberately. Is this quarrel between Churchill and
Cripps & sincere quarrel? Absolutely nothing of the kind. They must keep
on-staging the drama so as to make it appear thnt they are enemies so that
innoeent simpletons that we are we may be overpowered by this piay of ncri-
moniousness on one man's part and the coneiliatoriness on the other man’s.
part. Never believe it. No. After all, what is the previous character of the
English people that we should allow them to continue to be debtors? In 1930,
on 21st and 22nd September, when Mahatma Gandhi was in the stesmer, on
his way to the 2nd R.T.C., the Bank of England closed its doors. 'When the
Bank of England closed its doors they called it a holiday. When we close our
doors we become insolvent: They took a three-dav holiday, went off the Gold
Standard at once and then cbanged the Govemmment into a National Govern-
ment| And they had just £80 million worth of gold in the coffers of the Bank
of England, that in Rs. 135 crores. They owed 90 crores to America and 435
crores to France—and not a grain of gold fo spare on that dav! That was the
insolvent condition. And while France immediately said *‘I stop payments’’
to America, England made one or two payments and then England also
stopped. .

1,800 million dollars was the money that was owing to America from England
after World War I. That was why America was so cautious this time: ‘‘My
friend. - this time Cash and Carry’'—paisa lao. clisez l¢ jao. Then they said,
wbenn ‘Cash and Carry’ was exhausted, when all the securities of Britain in
Arnerica were pawned, then they said, 'T.end and Lease’.

Had we not got the British securities here? We have got £750 million
worth of them—about Rs. 1,200 crores. We have received a total of Rs. 138
crores for war materials, 224 crores for pensions, and 213 crores promised
before 1951: that makes it Rs. 5370 crores. There is still a balance due to us
of about 900 or 1,000 crores. That can ensily be adjusted with tbe British
securities here. Let us tell them, ‘“You want us to be a Domminion, you want
to have friendly relations with us. you want to send goods to us, you can’t
live without inereasing -vour exports by 50 per cent’’. Yon say you have to
maintain a higher standard of life. My dear fellow, You have been carrying
this on at the expense of India where we have no standard at all. Well, you
can lwve some standard of life provided you adjust the things correctly’’.
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1t might have been up to our Delegation to bresk off tho negotiations and
como back und take instruotions for n second occusion. There is no burry.
Alter all, this matter is not going to be settled in & doy. And what is the posi-
tion? Our acwredited representative has gone thero; & delegation bas helped
the IFinance Member. He has entered mto & deal. Either we have to repudiate
the liargain ke bas-entered into and thus bring a virtual vote of censure upon
the Government of the day, or we have to acoeft it as ar. wocomplished fact,
8 fait accompli and quitely abide by it. Besides thegse two alternatives is
there @ third alternative? And is that the position in whioh a demoorstic Legia-
lature should be placed on this matter ? Thervfore. I say this debate is infructu-
ous, it i8 academic, it is a schoolboye’ debate, it is a debate of orators, of
demagogues tn display their oratory, and nothing is going to happen out of
it. becsuse we ere perforce obliged to support what you have done. The ques-
-ticn i whether we are doing it out of the compulaion of circumnstances or
whether we are doing it out of the abundance of eur conviction of the faota.
The latter we are not doing-—the former we cennot help doing.

That is the pusition in which the Government of the day have placed the
Legisloture, and that is not a very enviable position. Any way, so far as the
Eensions are ooncerned I think it hes been a fair adjustment. It would have

een a much better thing if we ¢ould have negotiated one per cent interest
upun our securities there, and they may have allowed the interest as & set off to
the pensions. £1,100 million could essily bear £11 million annually at one per
cent, and this £11 million is roughiy the amount that we have to pay, that is
to say 9.8 million, If that be the case it would have been a nioce adjustment,
but of courre I know the difficulties of adjustment. We have entered into
many bargains, we heve friled on many occasions; but we cannot alwaya
guarantee success in all these matters

A cnsual ohservation was made.as if to say, ‘'‘Well, why are you not satiefied
with the 230 orores that 1 huve got for you, you have not ordered capitsl goods
for the money?”” But I say, why not buy capital goods? "Why do you blame
the capitalists why not purchase the 1fiacliinery which you need for your plans,
, yourself from England in order to recover the monies due from that oountry?
Has the Government no responsibility in the matter? You have published your
industrial policy. You have had your election menifestoes. Have you not eaid
gsomcwhat pomnpously thiat all the key industries will be nationalized? Have
you not clarified it and then divided all the industeies into different categories
some of which can continue where thev are and others will not be allowed to
continue as private concerns? What have the Government been doing for the
last one year if they have not hetched nny plene for securing machinery for
munufacturing turbinas, boilers and for making electric and other goods.
dynamos, batteries and transformers and o tbousand and one things which you
ought to have made? What power have I got? I have got a inind, a desire,
an ambition, a8 plan, an expert, but nothing else; I have to approach the
cspitsl goods and machinery through Government.'’

T am glad the Finance Minister oasuslly let fall a remark whioh I suppose
is vot a confidentia! one, that he has instructed the Controller of Capital
Iasues not to put a ?mke in the way of any compmny being formed which
requires machinery. It is & very heppy augury. I hope people will avall
themselves of it. But you see you cannot compel the psople, the very people
who are fighting shy of capital on account of our declaration of policy, sad
then taunt them saying, ‘“You have not imported machinery’’. How oan
thoy ? After all thdy are selftsh people: & well-to-do men ia & selfish man—
a capitelist after all is not quite an unselfish man, and the. Finanoe Minister
tnore Jeans fowarde that side than this aide oonsidering his financial pasition-
therefore. naturally the cepitelist would not do anything which does not pay:
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snd members of his ilk also do the same. Therefore, I say it behoves the
Government to work out a schemie by means of which it will be possible at
lens’. to avail themselves of this Rs. 218 crores worth of machinery.

I have already stated that our (osition is the most unenviable one, that
our vote i8 bounu to go in sipport of the Government of the day, that it ie
not vohmdurily given, thet it is not cheerfully given, but that it is wrung out
on account of the compulsion of the circumatances.

Shri T. T. Krishnamechant (Madras: Gencral): Mr, Bpeaker, 8ir, I feel
onliged to speuk having been a member of the delegation that went along
with the I'inunce Minister. At the outset I would like to way tbat I am not
asking the Mouse or its Members for congratulations for what we have done.
It has not been a very pleasant job and I do not feel that we have scored any
ontstanding success. .80, we are not asking for any congratulations. If my
fricuds in this Fouse would lil& to condemn me for having been s member
of the delegution aud for not having done what in their view I ought to have
done, well, I am quite prepared to accept the condemnation so long as that
condemnation is reasonably bascd on facts, and the circumstances under which
we were working. Dut if wo are going to be condemned mercly because some-
body has got a bee in his bonnet, somebody is not prepared to take into
account the existing circuinstances und insistss on living in a world which is
fifteen years old, somebody really thinks that this is a forum in which he
ougbt to say what he ought to have said aguiust the British Government five
or w«ix years back, well, Sir, 1 sny that he is not right and I am entitled to
give n proper explanation of my cenduct as & inémber of the delegation.

1 feel that my honournble friend the Finance Minister will categorically say
at the end of this debate that he wus not vegy pleased hirnuelf with the results
obtained.

1 would like to refer to the remark of my honourable friend Dr. Pattabhi
Bitarsmayya. He said that it was unseemly that the creditor should go to the
dehtor. But T heard, even as a boy, that when somebody comes and sits out.
gide one's houso, people sny, “Why are vou sitting there like a creditor*'? It
veerng to he the practice that always the creditor goes to the houy. of the
debtor. I am not saving anything in praise of the ncumen of mv "leader the
Finnnee Member when T say that he said openly in T.ondon, ‘T wish the
position were otherwise; I wirh myv country were a debtor countrv and that
Bir Stafford Cripps came to us in Delhi to ask me to settle the dehts'”. We
were not proud of the fact that we bad to go to I.ondon-~if my honourable friend
Mr. Shibbanlal Saksena's statement was made in all seriousness—to beg for
relenses. We did not beg. I would like to tell him that we went. to T.ondon
ra proud citizens of an independent country, prepare to demand what e
fair and reasonable, having in view all the circmstiances of the. case and if it
happer;)edkthat what was offered entirely unfair we were quite prepared to
come back.

Bir, there is one point which the Honourable Doctor Pattabhi broucht out,
namely, that this is a matter of Hobson's ohoice for the members of the Con-
gress Party in this House, tbnt either they have to vote for thia demand or
express a lack of confidence in the Government. I do not think, 8Sir, T am
vetrnying any secret when T say that the Delegation had at various stages inti-
snated to the Cabinet.in India all the circumstances of the cnase as it stood
twfore them and we had the privilege of obtaining its viewe thereon. It is
nut as if the Finance Minister will unilaterally take responsibility for disposing
of hundreds of orores of mogey of the people of this ‘country; nor could 3, a®
any rate, as a member of this House and being responsible to my fellow-
members of this House, permit without a note ol dissent any such bartering
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away of our rightse without some kind of sanotion,~ without some kind o
approval, of the real ruiers of this oountry. Bir, if that poution is recog:
nised, the other things more or less fall into their proper perspeoctive.

Criticiems have been made-—quite a numher of them. The firat oriticism
had been made by & gentlemiun who I see is mot in the House. Mr. Lari
is 8 member of the Opposition. We in this House aud the Press.snd the
gelleries have often mentioned that legislative work suffers because there iz no
opyosition. After Mr. Lari's speech yeaterday, mobody in this counfry osn say
that the Congress Government 18 funotioning without en opposition (Mr.
Nasiruddin Ahmed: ‘‘There is no real opposition’’.) becauss that apeech of
Mr. Lari was an opposition specch. Hie speech was such uss to lay eimnphagis
on what Mr. Churchill claimed. His speech was such as to decry the efforta
of the Government of India. His speeog was such as not to represent correctly
whet was the real position. If that did not reveal the cxistence of an opposi-
tion determined to oppose. I do not know what it is.

Sir, Mr. Lari attempted to show that the whole arrnigement was temporary
and he besed his arguments on a letter which he misquoted. "1t is really a
letter from Bir Wilfrid Kody to our ¥inauoe Secretary and not s letter from
Sir Stafford Cripps, in which the words ‘‘interim releuses™ have been used.
True. Certain arrangement was come $ some time in August 1047 and all
suhscquent arrangements have beeu built thereon. Nobody claims that this
is a8 permanent arrangement for releases that we hive got. We have only got
an arrangement for three years and mothiug more. To thet extent, this is an
interim arrangement; it is wot s permanent arrangement, But from that in.
terim arrangement, he sought to Luild up o cese that the ®hole queation was
an interim settlement notwithetanding the fact that the Honourable. the
Finance Minister had categorically esid that eo far as the Government of Indis
is concerned the accounts ars cloged.

Sir, I can quite understand Mr. Lari euving that Mr. Churchill is right:
that tiv: aeeounts could be re-opened wund it could be scaled down later on, [t
e Mr. Lufl's ¢luty to put the worst construction on anything we do. But
the fuct "Mmains that it cannot be scaled down ae the position is today. I admit
that any Webtor is in the¢ position of enying st some time or other that he
cwuld not pay. Any amount of assuraunces that we get from Sir Stafford Cripps
or the entire Labour lurty will not wafeguard us agsinst the possibility of
England saying some time thet ‘‘we are nut unble to pay the debt””. Then, the
Question really is: Are we covered agrinet such s contingency? That is all
we Luve to look to. Friends here have asked: Did we, did the Finanée
Minister. ask for a categorical aseurance that there would not be any scetling
down? Why should we? I think if the proposal had been put up hy any
member of the Delegation or it had been supported hy the Finance Minister,
I would have opposed it with all the strength thet 1 could ecommand. Why
sbould we, placed as we are in this sountry with about Ils. (%), 800, 80 or
a 1,000 crores may be, of British usseta—why should we say that we want an
assurance from U.K. that she would not make any attempt to scale down the
debt duc hy her? If she nttempts it, we will talre over the British assets in thia
country in settlement of whet is due %o us. That is our security for the proper
hehaviour of our debtor in regard %o the payment of the ontire debt that fs
due to us, pagment which by agreainent will perhaps be spread over a period of
yenrs. 8o, I think, 8it, that if the Finanoe Minister refuses #o recognise a
unilateral statement on the part of Sir Stafford Cripps that the guestion is
open—and auch a statement could not be made by him with any authority
uvless the matter has been put up to us and be had obéained our cononrrence
—if the Tinance Minister now says ‘I refuse #o teke notice’’, I think it s
Rer!mtly correct and every Indien who has got tha interests of this country at

navt ohnuld say the Finance Minister is carrect. We are not going to permit
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auy scaling down. if any attempt is wiade, we have enough resources m our
hands to 1nore or less ofl-set un uttempt on the part of Brituin to scale down
her dues w this country. ‘That is why, Bir, in un opportunity that 1 had
of speuking through the modiummn of the A.L.R. after we returned, 1 said the
timne has cowe when we in Indiu, at uuy rate, shoulll no longer talk about insecu-
rity of our ussets in Drituin; the tifue has come when we should pno longer
1ceoguise cven any tulk of scaling down, Mr. Churchill may say what he lilses.
Apybody muy say that he likes. We have enough securities in our possession
or at any rute, very nearly enough, to cover us agamst any contingency and
we ure not going to take notice of any such suggestion inude by an opposition
leader in the House of Commons or even of a faint approval in the shape of
ahr uuswer which would beut the Delphic oracle by Bir Stafford Cripps.

Mr, Spesker: 1f he is going to take more time, 1 suggest the honourable
weruber may continue after Lunch.

The Assembly then adjourned for Lunch till Half Past Two of the Clock.

The Assembly re-assembled after Lunch at Half Past Two of the Clock, Mr.
Speaker (The Honourable Mr. &. V. Mavalankar) in the Chair,

Shri T, T. Krishnamechan: Mr. Speaker, Sir, when the House adjourned for
Luneh I was deuling with the question put by members of this House whether
it is right to say ‘that the ghost of scaling down has been finally l2id. 1 was
suying, Bir, that so far as wo are concerned, it is so; 8o fur the documents in
our possession help to confirm that belief and we have.enough docuimnents, and
lastly so far as security is concerned, we have adequate security in our hands
{o see that any possible threat by uny future British Government of trying to
iuterfere with our Bterling Balauces can be effectively met,  Sir, I think that
eught to allny any feurs that our politicians, economists and businessmen
nave in this country.  But about the future Sterling assets—this. takes e,
8ir, to the other vubject, namely the position of British assets in this country.
It has been suggested, Sir, that we should have mude some agreement witia
the British Government so that the assets of British citizens in this country
could be liquidated and adjusted against our Sterling dues.  Sir, in the past,
as 4 member of the Opposition in this Housc T have often tiines pressed for
liquidation of certain of the British assets in this country. so that the amount
of our Sterling assets be appreciably diminished. The position today happens
to be that by develqpment of the various transactions that we have concluded
there has been a certain amount of diminution and also because of the fact
that wo huve to part with a certain amount of sterling to Pakistan, there wilt
be a further diminution in our Bterling assets. So much so, the ertimate
made by the Finance Minister in his Press Conference talk that we sball have
about 800 million pounds in Englang is very nearlv correct. And things
being what they are, the question one bas to ask is ‘Do you wsnt, a diminution
of this amount by forcible acquisition of British assets in this country’'? The
honourable Mrs. Ray suggested yesterday that we might take over the cosl
mines belonging to British interests in this countrv and nationalize them: we
might take over tea plantstions belonging to British interests and nationalize
them. Bir, there in nothing to prevent the Tndian Government nationalizing
the coal mines #nd in thet process the coal mines belonging to British subjects
will nlso come fnto our hands. What will then happen ie that the navment
that we will hava o make to the British snbjects in Fngland will go from the
hlocked stering. Mv honourable friend Mr. 8hibhan Lal Baksena has some
gonbts about this matter and T could, in order to allay ény doubts that exist in
_the minds of honourable membhers of this House, quote from any document,
‘not a letber written hv our Guvernment to the British Government. hut quose
from a document produced by the Bank of England. The Bank of England’s
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rgport for the year ended 29th I'ebruary 1948 hes e paragraph in vegurd to
Indig; this repost also minkes mention of the financiul sgreeieut msde i August
1947 and of the further agreement made on 15ih Februsry 1948. It says, findly.
"1t ie ugreed that the net movement on Capital uccount between indin aud
the rest of the Sterling area ehould bs cempensated through the Number 2
account.’”” 1f the House wauteé u categoricul proof that wuny eule of Ii3ntish
uescts in thie country will be oompensated through Number 2 account, here it
is. The document. produced is not by any of us, but by the Bank of England.
1 think that 1s sutlicient satiefuction for us to feel that if British assets ne sold
in this country either to the Government or to somebody elee; the sale proceeds
will go to diminish the amount of money stunding to our credit in the Nurnber
2 account namely, the blocked account. I have 1o tell Mre. Ray thut if it
bappens that the Indian Governhment decides to nationalize the coal mines, the
value of the coal mines belongmg to British interests will go t dunimsh the
sterling aegete that we possess. 1 would like to say this. One might ask:
“Why, not take all the British aasets all at once and reduce our atorling balan-
ces?’ It would in my view be an extremely unwise step. Of course, if one
helds the same view as my honourable friend I'rof. K. T. Shah, it might be tle
proper thing to do; but some of us happen to feel that now we are an indepen-
dent country. with complete charge of our own destinies and foreign trsde
happens to be an integral part of our activitics and we, therefore want to keep on
foreign exchange resources wit.hout liquidating the foreign exchange that we
poseess and buying asssets of doubtful value, unless it becomes absolutely
necessary. I will again put it to Prof. 8hah to whom shall we hand over
the working of these assets; are we going to nationalize these and take over
+ the administration. Departmentally, will you hand it over to these bureau-
crais who will probably not manage it efficiently or shall we hand it over to
capitalists in whom Prof. Shah has no confidence and in whom I possess 8 confi-
dence which is only 8 degree less than Prof. S8hah’s oonfidence. T would rather if
the Brtish interesta are operating these assets and operating it decently and
under ‘Government control and obeying Governmental regulations.  Let them
operate these till such time as we decide to take over of all coal mines and all
tea plantations whether they be British-owned or Indinn-owned. (8hrimati
Renuke Ray: ‘In the meantime sterling may depreciate’.) I am coming to
that pomt. 8o I feel that it is worthwhile keeping our foreign exchange re-
sources and also keeping the initiative that we have.

Secondly, I do not know if we are going to get emough help from our own
copitalists in this country by starting the various industries that we have in
view. I would rather that our capitalists or the Government start all the
mdustries necessnry. But it is a fect that we do not have enough capital In
our hands for all the projects we have an hand as for all the industries that sre
neceesary to be started in our country. Certain portion of capital will still have
to eome from abroad either in the shape of cspital goods or in the formm of
investments. At the present moment bringing in of any capital from the
eterling area js difficult because of the physical problem of transfer of money
ns that will only go up to swell up our blocked balance. A time will come
when prohably we might be able to get over this difficulty when the required
foreign capital ie readiily available.

8ir, T would like. even though it is s digreesion, to mention that soms husi-
nersmen m England, to whom I had to explain our Tndustrial policy, felt tha¢
India is a fairlv eafe eonntry for inveatment. It may be that vou want them,
or vonp may want America or gome other dountry to heln us but there Iz no
paint in frightening all of them hy saying that we are freezing sil the foreigm
assets of 3 country without any provocation.  Actually nobndy wauld have
any grouse azamst us for nationslizing all our coal mines and in the process of
taking over the cosl mines belonging tn the British people.
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As it is, it may not he quite wise f.r us to frightun them by’ duvclaring, we
are going to liquidate British ussets in this country. I do not agree with tl:ose
5@0}:1(: who wsay thut Iudia can bave -8 completely solf-sufficient economy. 1
o view with u cousideruble amount of pride that we have in our hands ao ex-
portl trade of the vulue of 300 crores which is u very valuable lever in any inter-
nationul arrangements bLetween this country and foreign countries. I do not
think it is reully worthwhile to lubour on this idea of liquidating foreign uesets
in this country any more, now thut we kunow that we can take them over whea-
ever ¢ wunted to do so, aud the Government hus got enough power and this
logisluture or its successor can enact adequate legislation to take them over,

excopt for the fact that if we unduly disoriminute uguinst uny foreign nation,
we muay not get foreign help when we want.

My honourable fricnd Mrs. Ruy teminded e of the doubts about the safety
of our sterling.  lucidentully, my hououruble friend Professor Bhnh tuid that
our sterling ussets huve beeli devalued already several times over. 1 would
like to draw the attention of my hononrable friend to this though 1 wonld not
like this to be quoted agwinst Indin by Englud at o later day.  (Prof,
N. G. Ranga: ‘It will be’.) The position is this. 8o far ue Kugluud is- con-
cerncd, the rise in prices of indmstrial raw materinls durving the years 1958 to
144 Linw been roughly u little less than 100 per cent. 1 am quoting the figures
from the U'. K. Beard of Trude Jontnnl.  They start the figures at 100 in 193840,
It wax komew here about plus 30 in 1938 and i 1MB it wan pluk 288, just about
100 per cent more.  So fur as we ure concerned. the position in the mattir of
industrinl raw materials and manufactured articles wus somewhere about 100
in 1989 .md it hus gone up.to somewhere about 366. These .figures bave no
validity. Yon may huve u different set of figures for different products.  ''he
general index in regard to wholesale prices is about 366 iu May 1948, 442 for
industrial raw materials, 317 for sote manufactured urticles and 830 fdr some
manufactured articles. 1t may be that if we had supplied them raw: materialn
or manufactured urticles as against whioh they owe us sterling, we right not,
have miade a had bargsin out of that.

Prof. N. G. Ranga (Madrus: tieueral): It is uot a fart that o raw materiuls
were priced mneh lower?  They themselves admitted that.

8hri T. T. Krishnamachsri: [ am not entirelv unuware that a certain
porlion .of the raw muterials :that we supplied were at controlled prices. }
have often along with my honournble friend Prof. Rangn proterted  aginst
the supply at thene. controlled prices. By and lurge, that only probably re-
presents uhout 800.crorea-of Rupees as againsgt which we have repatrinted 400
crores in liquidating the deht we paid U. K. I do not want to provide U. K.
peaple with arguments against ne. I am only saying that there is the other
side¢ of the question also to be considered.

The other factor is, what will happen if the sterling is devalued. Probably.
if we nre still linked to aterling, we will also lhave to devalue the Rupee.
There is perhaps greater justification for devahuing the Rupee than their de-
valuing the sterling.  The contingenc:y is not lilielv fo arise now for this reason.
England happens to be one of the few countries in the world where prices have
not risen materially in comparison with other oountriea. T'he prices in
England are very much lower than what they are in oountries like 1.8 A, in
eampnrison with the prices that ruled in 1929, 8o much ss. a lending au-
thoritv on curreney like Prof. Hawtrey had written to the press— during
the time when we were staying there, urging that the British Governnent
thonld over-value the pound or at anv rate. go back to the rate of exchange
between the dollar and the pound that existed prior to 1840. The tendency
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now seems w be the vther way about. ‘i'he prices in Yopgland so long as they
are juuningcc ssuin Lo provide vo justiticution for devalvation. Because, tbey
are 8 ducil COUMTY uml%.he) huve 10 go to Awmerica for purchinses and devau-
ation wid uily aheoy them wlvorsely.  As tungs are wday, devaluation docs
Dok seeln W be a wajor fear 80 lar us we arc coucerned. 1t yuu deawe youd' for-
6ign ussels with any foreign country England or the Luited Sitates of Awmer:ca,
that hmd of fear is nlwayy them 1 thiuk, for the time buing, that need not
unduty perturb us.

The next question with which I would likg to deal, is the guestion of yayment
for militury stores. Bome friends uasked for breslt up of this figure of 10D
crores Rupees: My honourable friend: Dr. Puttubhi Bitarussnyym suggested that

merely because it is 8 round sum of 100 crores, in settlement of the whole
thing, qunte a large portion of thut tms been in the shape of free gift. 1 am
afraid it is not so. .t felt at the time of the settlemeut thut thire will be the dan-
ger either way: of people in Eugland saying thut their Govermment: had wecepted
un @d fiee: minouut and the people in India suying. that we Lave pad un ad
koe mmount. 'The one gnnrantce thut we huve not done n thing of this nature
is thix: the finul adjustment of necounts betwevn Pakintan.and India will entail
u neticulons break up of this 100 crores without which we eanuot get frum
L'ukistan un acknowledgeypent of their debt due to us in this regard: The break
up happeos to he this: 15.48 millions or 20.64 crores for installutions; unit
equipment. that is equipment left with the Units of the Indian Army which
was supplicd hy ¥nglaml in the past 4.73 crorew; stores retained 81.2 rrores,
surplus stoves 37. 71 crores; odda und ends like things left over Ly the SIAL
5.13 crores, which makes up a totul of 18483 crores.  Actual figures have
heen Fone into with u great amount of detatled serutiny  1nd if there lies been
any nddjng up, let me tell you that the adding up has heen more in the item
relating to BEAC stores. than in any thing alse.

Shri X. Ssnthsnam (Madms General): 1t is the settlement velue and Dot
the estimated value?

8hri T. T. Krishnamschari: This is the suttleanent value. My honour-
able friends ask, what are these inatallutions worth. It is u long history,
which 1 think probably the Finance Minister will explain i the House wants:
But sowne of us here like Prof. Ilangg mwl  Shri Ananthasuyieym  Avvangar
who have been in this House before, knew all avout. the question of the militnry
assetg of U, K. in Tndin. There ure variour assets which are joint nasets of
the two Governments; there vre certain assets in whith -hy arrngernemt with
the British Government, India paid for one half of the vulue and Britain pro-
vided one half and ultimately when the war was over. it het:ame Tndiu's projerty.
These are certain asseta which are equipment for the purpose of improving tbe
industrinl capacity on account of Britain. The (Jovernment have gone into
tbe whole thing carefully, Of course, any estimste i8 an ad hnc extirnute.
I onn tell vou so far as the book vaiuse of the installations is concerned, it is
128 crores and odd and what has been paid aotually Is only 17 orores. You
may ek whether these have just no value. In fact, it does not happen to
be so. There is gnite a lot of pucca structure for which payment has baen in -
the region of 26 to 80 per cent, 5>f the onginal book value. Theme structures
are ntill occupied by us end made use of. These aerodromes which ure now,
betng used by the ocivil aviation companies all come into that category. The
builrlings sre categorised pucoa buildings; thev will probablv last for 15 or 20
vears. They are being made use of and we have only pald a value of about 30
yer cent and for these snd for she kutcha structures agout 6 per cent.
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In regard to stores 1 think the beat case that has beeu made for this settie-
ment was made by Dr. Pattabhi Sitarainayya. He said that the disposal ot
stores by our Government in the market was made for just a song. Actually
the stores are sold at a price fixed by the department. 'I'be prices fixed by wus
in regurd to the payment in England has been on that basis. A tin of preserved
eatables was sold for just about 1§ or 2 annus; and if our black-marketeers
made money on that, somebody benefited in India, no one in -England did.
Actually it happens that so far as disposal stores are coucerned the vulue was
-an extremely conservative one and they accepted it. We did not try to puil
wool over their eyes, we tried to be very fair and we had to tell them that we
had to guard the interests of the Indian exchequer and take uo risks. My own
feeling is, a8 8 person who has gone closely into it along with the officers of
our de'egation, that it is not & bad job. I will uot say it is a bargain; we did
not try to cheat them of what was due to them but we did guard ourselves
against possible loss and we have amply guarded ourselves; though it happened
that some of our friends on the Pakistan side who were with us did probably
tell the people there that India was trying to drive & hard bargain. We were
very fair and, incidentally, you can teke it that we have been honourable.

Mr. R K, Bidhva (C. P. and Berar: General): May I know how much out
of the 100 crores is likely to be realised by us?

8hri T. T. Kricshnamechari: The stores that will be sold wil: be about 37
crores, the rest will be more or less what we will use. In any case I am snre that.
if Mr. Sidhva wante it the Finance Minister will ask the department to give him
all the details, I think I have rather been treading on dangerous ground in talk-
ing about military stores and I will not go deeper. But 1 can assure thic House
that while we have not: tried to oheat Britain into any transsction which is
unfavourable to her we have amply guarded ourselves against any possible
contingency of a loss. And I think therefore, the criticism made agdinst the
settlement in this regard is extremely unfair. There has been u large volume of
oriticiem in the press particularly by my friend Mr. Manu Bubedar; but that is &
tvpe of criticism which is now just beaide the mark, and the criticism of people
like my honourable friend Mr. Mauu Bubedar has always been more or less
the same thing. He eaid that all the money realised from the sale of British
capital assets in this country has gone to extinguiah our current account. It
has not been so. I have demonstrated very clearly that the net oapital transfer
has always gone to the blocked account. Similarly, so far as stores are con-
vemed, the criticiam ia really of! the maxk. -

Mne word about the aettlement in regard t6 pensions. In this House it
would have been observed that there has been a wide divergence of opinion
in regard to the settlement of pensions, BSome people felt
that what was done was the best method of settling, some people felt that
we should have made an outright settlement straightaway and given U.K. a
fixed amount and got rid of the whole business of paying pensions thereby
finishing it off lock, stock and barrel. In fact I will not he revenling any
secret when I sany that there wes difference of opinion even in the delegation
on this matter. Personally I felt that we had better get rid of this responsibi-
lity once for all and be done with it, so that we wiil not have to maintain a staff
to pay these pimsions and we will not have anv annuities and any annual
adjustments to make in our budget which perplex my honournble friend Mr.
Das. But the majority of the delegates thought otherwise and the Govern-
-ment of India supported their view. T'here is much to he said on both sides.
The point.in favour of this type of pension settlement has been urged hx the
Finance Mmister. One or two additional points I should like to mention. If
we were to settle the whole thing lock, atock end barrel at one time there would
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have t be a very meticulous examination on an actuarial basis of the probabi-
lities of tife, and it. would probably Lave provided a basis for disngreciment be-
tween us and the T..K. The other factor which my honourable friend the
Finance Minister did uot mention vesterduy wus this  that the bullt of our
peusioners in the U.K. happen to be military men. It is possille that they
may séek serviee against India some time later. Bo long as they arc our
pensioners e have them in our hand and we can eiways control them and tell
them that if they fight against Indin their pensions will not bu paid. That was
urged a8 o consiuleration in  favour of this wrrangteinent. But the  presend
arrangement absolves us completely from ull speculution. Of course it runs te
45 years—a major portion of it—and for 15 years therenfter. 1 agree it is a
long time hut it is not & long time in the expectation of human life as things are
because people are living up to 80 or 85 years. There is no obligation cast
upon me to explain it but I can sa¥, ma the Finance Minister oxplained. the
sterling in England stood to the credit of the Reserve Bank and thiz amount
paid towards these tapering will in future stand to the credit of the Tndin
Goverifment. It is for the purpose of effecting that transfer and paving the
Reserve Bank that this particular supplementary demand has beon brought, be-
fore the Houre. So that the Government nf Tndia will pay the Reserve T3ank
the rupee equivrlent either in cash out of ite balance or in ad koc sccuriting as
the case may be. And the adjustment wil have to ho made on this hasis.
This money once it has been paid goes to ewell our deht or reduce our cash
balances or botd. For tha future either the Government of India could create
8 fund into which the amount expended on pensions annually could be paid
and the totd debt amortined: or alternatively the nmount of pensions prid
annu_ﬂ"y will be shown against our assets in the U.K. namcly these sterling
arnuities and the consequent reduction in our runee expenditure in the budget
will not be given any special mention. Our assets however wil' he shown in
the budget. Two hundred and seventeen crares of rupeen in mterling will have
%0 be shown to the credit of the Government of India: it might be shown againat
any debt that the Government of India incurs on this account in which case as J
8aid before there wil be a transfer annually which will show a diminution of
these assets by making a corresponding dehit in the budget. It is not a very
complioated thmg once we realine that hitherto aterling has been in the PO&-
sessjon of the Reserve Bank of India and this particular amount ns sterling
Roes on as credit t» the Government of India and the Government of India
bas to pay something in returmn o the Remerve Bank: when the sctual annua)
payment is adjusted it will bring down to sterling aasets s#onding in the name of
the Government of India by the same amount as the amount of pensions charged
to the Government of India'a acecount. It is pretty simple if put down on a
pieoe of paper and abown as debits and credits. ’

The next most important point is the question of releases of sterling from
tbe blocked aconunt and the multilateral convertibility that we have retnlned.
As T have prefaced my remarks at the outset. I 2m not satisfied with the
quantum of the releases. but at the snme time it is undouhtedly true that if
we bad spent whatever staod to our credt before the negotiations began mmd had
only a working balance of 80 million pounds which was envisaged in Anguat
1947 agreement, we might have got a little more from the U.K. U.K.'s poritlon
was merely this that U. K. can only afford a specified amount over and ahout the
wxporta that we make to England everv yenr to be sent out to that country.
Y'hat figure was estimated bv Sir Bfafford Cripps. it may be right or wrong.
They said. *'We can only afford to pav so much over and ‘abave what your
export to us every vear’', and natursllr the amount that is standing to our
eradit would diminish the amount that we have got. But while it is not my
duty to explain an obvious default on the part of thc Government of Indis.

[ J
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I sbould like to mention this in extenustion of whut huppened, namely, that
in the fiest hulf-yeur, thut is the half-yeur ending the Ulst Decanber 1047,
Iudia did consume 27 million pounds -out of the amount rclensed; aud if that
pace had beeu maiutaived in the first hulf of 1948, we would have hud a much
less amount to our crudit in the No. 1 uccount. But what, huppeued in  the
seconl hulf-year? 1 suppose there were various considerutions .ike the chuuge
of Commerce Miuisters, the department being rather alfraid that we might
oyerdruw frou out of our. net uccount und then there is always this fear of
our food demands wiuch mukes it impossible for any Governmeut department
to sstinute with uny uccuracy what we will have to import und lastly the fact that
we were uot having proper datu in regurd to our owu experts

Mr. R. K. Bidhva: Thaers is no co-ordination, ~

8hri T. T. Krishnamackari: That is true; we have no co-ordinution. Aud

if any Miuister of Government wants justitication there is umple justifioation,
becnusc after the 13th August there ware fewer officers, we had no proper
Secretariat, our files were in disorder. and we had ull the trouble in Delhi
which paralysed the work of Government., We know it but we could throw all the
blame on the Government. But what happened wus thut in the next half year
sp.a VO punpwed in 24 millioys more pounds in our current account. Our
7 exporte rose. Huving spent 27 millions in the first half year smd jounp-

éd 24 millions in the secoud hulf, we spent i the net result only 8 millions over
the entire period of one yeur. 1f ua Prof. Shah suys we cannot impart consutner
goods, well, puturally tlnt will be the position. X

With regard to the ituport of cupitul goods, it is not my responsibility.
But T will have to say something nu thut particular Question [ater on. 5
So that wss oue of the fuetors that worked against us and I must esy
that 1 was 2t particulurly happy sbout it. - But you must tealize that in
thiz duautuwm of sterling of 21:3 erores for threes years we will not be exporting
the amount due for the payvment of jwnsions.  Theat will bring down the
exports needued to offuet.onr imports hy another ¢ million poundy pet vear.

Anvway. theee it is and it is for:you to judge whether it is right or wrong.
1 1y sy bt 2 stood out to the end sud I had the support of the Honour-
able the Mumce Minister. Lecunse both of us felt that we will h;ave to stand
the tost of criticiem i this Houxt, That is a fact whieh T bore i mind and
myv Lonourable friend did beue in mind equally well right through the nego-
tintions. wiz. that n delegate who wus a Member of this House and u person
who is u Minister of Government will huve to answer to this Legislatmre. In
fact our reeponsihility to thisx Legisliture was never Tost sight of thongh the
other Memhers of the delegation were not in  the sume position. ‘V\e had
this thought uppermost in our windx. 1f we had not agreed to this amount
e bad no nlternative hut to break with U, K. A8 1 smd belore the
Rciciont tuken wae made. with the fall knowledge ot “the Government of
Irdia and their concurrence. It cuuot he paid that we were not prepared for
a break. The Members of the ilelipation were gqnite prepared for such s con-
tingeney and  we had our fucts and figures readv for the purposc. 1f there
wus to be a hrenk, we were quite prepared to teke the next necesntry step.
I will ask the honourable members of the Honse to look into the oriticikms
of the press and of various business organigations. They v;nll-see that there
ir quite 0 volume of opinion in favour of the settlement whicb eays that what
has hwen achieved in rensonable. After all in & matter like this it ie very
difficult to judge with any precision and if the honourable members of the
Houso feel that the de’egates have fniled —well that must be accepted. -
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Un the matter of multi-lateral convertibility my honoursble friend, Mrs.
Renuka Ray had somie eritioiam to effer.  Personally, us betweeu the total
smount of rulessea and the quantum of mwulti-luteral convertible ourrency we
have obtuined, 1 personally think we huve done welt iu regurd to the latter und
have obtained a fuir quantity of multi-lateral eurrency and )1 wonld ssk 1le
House to total up the various items wmeutioned by my friend the Muunce Minister
that would go up to u fairly eonsiderable: nmovnt und forin nenrly three-quarters
of the amount of wurplus releases we: have uequired. We are covered aguinst the
amount of our deficit in 1947 to Bweeden and Switzorlnud  which  amunugs
cun by paid in sterling. By this wrangement we can get all Buropemn soun-
tries, except Belgium, Portagul md the Anglo-Awmeriean zone of  Gennuny
acvept wterling from us.  So fur us Belginm is concerned it is good for us  to
liave things ns they ure heranses we linve an cxport surplus with this comntry,

That coungludes what 1 have had to tell the House in cxplunution of  what
the delegation did, a duty cust. on me becuuse of the fuct thut | wus uizociuted
with this delegstion. Finally 1 wounld like to urge this. 1 was myrelf one
of those who in the past in this House, tines without number, spoke on the
sterling baluices.” Many others also dic.  We have always helittled the fuct
that we would ultinately get uny sterling from UJIR. Oflers lve xind that
this is 8 nest egg from which we can draw upon to eet the demnnds of all
our poat-war recovery pluns.  There was exnggeration on both wider.  We
hive now settfed the ssne more or less, so faras we are  coneerned.  And
after the division ef Pukiktun the umount tlnt will stumd to our eredit will Tu
less than 800 million pounds,  We haver enough wecirity for thit aiount and
we shall kpend n gubstantial quantity out of that 800 wmillions in the nest three
yoars. I would urgie the memhers of this Houss ufter the discussion is over jukt
to furget all ubout it, It is wot werthwhile going un lunping on e sferling
halanees und fritting aveny onr energies which shoonld be  divected  into tnoes
fruitful channeis.

1 ugree with the honeurable wembers i thik Hense thut we must  compul
the Government here and now to make adequute urrmmgements to utilise this
160 willions proporly.  The wecrstarint of the Delegution had prépativ] i list
of connnedities that we shall require for Goveqvnent -nse anly for u periofl of
fire yenrs aund it nctunlly  atnggered the UK. oftieinle when the list wan
presented to thew. But if we conenutitate even on what the Govemment could
sesorb fer their vasious hyvdro.cleetric projeets, for improvernents in various
directions, and plin o needs we cim utilise this amount,  But it would be
necessiry that we have an wdignate and ntrong  orgouiration in London for
this purpese. 1.t me tell the Houne that I personnlly feel that we mnxt have
# very good ergan satiou in Europe for puiirchases. for locating what ia availuble.
for getting the best prices. for seeing that. those ordirn are prgreased.  And
as thingas arc with London hecenmitng more or less, agnin, ko fur as curvency is
eeoncerned, the centre of nctivity in Europe, there is no hetter place than T.ondon
fer the location of such an organieation. T would ask my honourable friends te
help in cempelling the Government to creale s firat-clnsn organisation either in
London er semewhere else in Furepe hecsuss fhere in verv little chance of
getting anything frem Atrierica for sotne time to come. There seerns to he in
enermious ameunt ef possihility ef obtaining the bulk of our recuirements in
Eureps and let un make use of it ind let us not sfter 33 seenrk sav:  We hAve
still a senaiderable pertion of this amount left unspent.

1 will he failing in my duty if as & non-official memhsr of the delegation
de net mwemtien ene fact. My honeurable friend. the Tinance Minirter spoke
of .the werk of the sberateriat nf the delegation in regn~d (e nasesslng the valne
of the euarket stecks. 1 hed the plessure of etaying in the same premisss as
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the members of the secretariut of our Delegation. They were drawn by and

large from the Financo Department und the Comumetve Department and there
werc iwo ollicers from the Iteserve Bank of India. I must say that 1 f.elt very
proud thut we had in them persons who were more tban a match for.t.llaelr coun-
terparts on the other side. There is no more fitting tribute to India’s ability
to gevern itself than the fact thut when India was Lereft of the servioes of all
those people who ruled her in the pust, whoso ruls was supposed to be necessary
for us, we were able to take a delegation from India composed entirely of
Indians who were able to uphold the credit of India and Indis’s secretotiat.
I think it is a matter of personal pride to me that 1 was sssociated with these
gent'etncu whose nanies it would he, invidious to single out for praisc:. { do hope
that the House will renlise that we need not fuel nshamed of our secretariat, for.
they would distinguish themaejves wherever we might send them

8hrl E. V. Kamath (C.'P. und Berar: General): Mutual admiration, I
sup,pose!

8hrl T. T. Krishnamachan: 1t may be thet my honourable friend Mr. Kamatb
being no longer u meniher of that service has s very naturgl psychological
&ntipathy {fowards thes: people. But these gentlemen did not sll come from
the 1.C.8., They were drawn from other services is well, somo of them were
also drawn from the Reservo Bank. Howecver, 1 shall not labour the point. I
do feel as a non-official member of the Dclegation I must mentio.. the euormous
anmount of work that the secretariat staff put in and the credit they brought
to this country thereby. I hope the House will pass this supplementary demand
and the country will rest content with the fact that our sterling assets
or such as is left out of it is safe. The rmoney is secure and it would remain so
notwithstanding anything that Mr. Churchill might say or anything that Sie
Stafford Cripps might say to mollify Mr. Churchill.

Pandit Lakshml Kanta Maltra (West Bengal: (eneral): Will there be
another supplementary demand in favour of the staff ?

Mr. B, K. 8ldhva: Sir, while I do not share the views on all the pointe

Mr. 8peaker: I might inform the House that in view of the fact that there
18 8 large number of honourable members who wish to speak I would ree‘riot

the time limit to 15 minutes now, bLecause at 4-80 the Finance Minister will
wini up the debate. :

Mr. R. K. 8{ahva: Sir, while I do not share the views expressed by my
bonourahle friend the last speaker on ull the points, T am glad that he has :on-
fessed the fnilure of the Delegation on certain matters. On the other b nd.
let me tell you that yesterday while the Honourable the Finance Minister m¢ived
the Demand to dizcuss the sterling balance question he made a very poor show,
He rightly stated that our money is quite safe in the Bank of England, ois.,
Ra. 1.586 crores. As we all know when a depositor deposite. his ..touey In &
schedules] bank or a guaranteed bank he can draw cheques as he likes, when-
ever he likes and to whatever extept he likes to the amount that he has in the
deposit. [f the money is in fixed deposit then there is8 a certnin perod during
which the interert is to be paid by the bank and he withdrawa at the expirv of that
agreed period. So one cannot safely state that to that extent our money is safe
in the Bank of England. I am refetring particularly to the interest which it
has been stated would he paid at ‘78 per cent. T nm very sorry that in that
respect our delegntion bad cut a sorrv figure. America is8 charging 22 per
cent from Britain %oday and America is charging 8 per cent. % all other count-
ries. Natmrally I fail ts understand why our Delegaticn was genercus enough
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to accept .78 per cent. This has brought u loss of 500 crores to us if you distri-
bute the money over 50 years. It brings in Rs. 10 crores loss towards iniceest
wvery yeur. 1 want 10 put the question to the Delegation whether they feel
thaaselves huppy over this trausaction, when they very well knew hu Mericn
wus chaiging quite s diftierent rute to Greuf Brituin,  why  chould we
buve been %0 generous o tell  Britain that  we  would e
content with .78 per cent. On the other haud we bave u grievince
You should have stated that thnt mepey is our own money which  we
can druw whenever we like and to whatever oxtent we like hut we inive leen
prevouted from doing we, because of your peculiar ¢couomic situntion and to
that cxtent we are prepared to lLielp you. Certainly 1 foil to understund why
we should not have stuted thut and forciblv aisked them o puy » legitimate rate
of interest. I want an explanction fromr iy honourable fricnd Mr. Krishnama.
chari who wus a nou-official member of the Delegation. T can understaud
the Government member bringing in many exouses but ax a non.official member
1 awn asking my friend what expluanation he is going to offer,

As regards installations and stores about which tnany members have perti.
nently put questionk, my friend Mr. Krishnamnachari has not «atiafisd me in the
least. He said ‘“What are those installations? Aerodromes’'. Daes he refer
to the oity aerodromes? 1 do not refer to them but thé&se over which crores of
rupees have been spent during the war seradromes built in the villagos of 1he
interior in the various parte of the country. 1 have personslly traveiled in motor
cavs i1 the interior of villages and there wre many such small terodremes. whioh
will gu up to 400. which were built for war purpones. I um not prepared to
aceept ¢ven for argument’s rake......... ......

The Hondurable 8hrt R. K. 8hanmukham CGuetty: If it can prevent furthur
argument of the honourable member T might eay for his information that all
the uwerodromes thut we have abandoned we have exclnded from the velustion
and we have not paid myvthing.

“r. R K. 8idhva: 1 would lili¢ to lmow which «re those insta'lutions which
have bren abandoned ?

The Houourahle S8hri R. K. 8hanmukham Ohetty: 1 will ask my officers to
giv:: you the details.

Mr. R, K. 8idbva: T would like it to le pla(;éd on the table of the H
during this session, Only a fortnight ago 1 was touring a stretch of 145 r:illl;:
in a car in the UP. and Banurus district............

petr'l:ll: Hononradble Shri B. K. Shanmukham Ohetty: How did you get the

M, B. X, Bldhva: I was on 2n official tour. T would like
hva: b : 3 to b
careful before making such a remark. 1 do not purchase pe.trol 7&2 ‘f;u :nv:lr\z
black market. I was travelling on an official tour a stretch of 146 ‘miles and
I came across four aerodromes in the interior. They were the homes of vultures
gpid fgx:s.d 'I;he brll:ikls'kand tl;‘e buildings were worth nothing, everything were
1iapidated. I would like my honourable friend to see wheth
will be ever serviceable or worth oné pice. D

Coming to the stores near this very city in the Delhi Cantonment in the last
March seesion I went with some of my colleagues to the M.E.S. The stores are
ubserviceable. Thousands of packoges are lying unpacked as they wero
received from America »r Britain or elsewhere. They have rot been opened but
gc‘&lgfmned 88 unserviceable and out of date. I asked the officer in oharge

Jat are you going to do?” He eaid they are of no use and bhave to be
?s[upped. I would ssk my friend Mr. Krishnamachari to go and see them.

t is only gix miles away from hare. Lot him go and see and let us kuow what
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it the value of this. If these are to be sent back what would it cost in the shape of
shippiug, freight and cartage. Otherwise they will huve to be thrown into the
sea. When we see with our own eyes these things how can we' say that this
188 crores which you have made as a present wil. be returnablg to the State.
That is my difficulty. 1t may be that some utores mmy he vuluable lying ut
some place but stores seen by me huve been condemned as unserviceable. Moter
trucles, vehicle parts in thousunds have been imported and they are absolutely
unserviceable.  You muy have counted all that, Yluce the whole list on the
table and if I find the barguin is protituble we shall give you credit thst for
500 crores you have paid 188 crores and thereby saved 876 crores to the State.
Take the credit where it ie due: otherwise fromn what I have seen [ muy suv
that this money is wasted...............

8hri M. Ananthassyansm Ayyangar (Madras: General): What will you do?
Mr. BR. K, 8idhva: 1 amn mentioning it as we see it.

Aboul the release the Honourable the Ifinance Minister stated yesterday that
the fact remdined that we must admit thut it is the {ault, of ours by ot purchas-
ing the capitul goods ehich were volunturily offered by Brituin. 1 do not
know what kind of goods were. offered to us, whether they were c¢anital goode
like textile manufacturing machinesy, or electric mumufacturing machinery or
tool-making machinery. He merely stated it and blumed the indnstrialists and
after that he came upon this House blaming the memhers. May | remind
It of the industrisl policy, decided in this House only last session uud he
rays he stands by thut. We really stund by it. I want to kndw wbut has he
done.  During these four months why did he not purchuse these vapitnl gootls
on kchalf of the Government. and brought them to Tndia. It need he we could
have nationalised them and started our production. Why did he fail in that?
He wos part and parcel of the Government. He could have told his colleagues
and the Prime Minister ‘‘This is the position. We must buy theso articles. “Tf
we don’t buy them we are not going to get more money for this purpose™. No
explanation -bas been given for that. He merely save that he stands by that
resolution. The House stands by that resolution whole heurtedly and yet the
industrialiste want to non-cooperate with us. Thev don’t want to share in the
capital-—they don’t want to subrcribe in the lonns which may be iniged by
Government for the reasons hert known to themsclves and also to tlie Hononru-
blo the Finance Minister. I do not know why they are backing out nfter this
ir}xdustrial policy has actually been laid down which I consider henefici:il to them
nlso.

1 cousider the Pakistan Agrecment is to an extent better than the Agreement
that they have entered into with India. 1In the Pakistan Agreement thev have
got more umount for release. Their agreement is subject to reconsideration ut
the end of this year, and the British QGoveirnment have promised to cousider the
question of release of sterling and dollur balances at the end of this ycar. There
are many things T would like to point out which nobody—neither
Mr. Krishnamachari nor the Finance Minister has stated—as to how Pakistan
has fared in this Agrecament. Tet him eay in his answer and refute my st:atement
thut Pakistan hae not fared better than ourselves.

He told us yesterday that as far as certain capital goods were concerned
the Government bave heen promised cotton. meta's and plywood and petrol,
oil and lubricants. I questioned him that it was not quite correct to state that
the British Government have promised us that they would supply us all these
articles, I will, for his benefit, read from page 58 of the White Paper. . It ia

letler written by Bir 8. Cripps to the Finance Mimister on the $th of July

-
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from which it would be seen that while they have promised the supply of cotton,
non-ferrous metal and plywood, as far as petrol, oil and lubricauts—wbich are
more important for us—ate concerned, point is doubtful. This is what he swys:

“I write to assure you that the Goveroment of the United Kingdom &ppreciates jour
problem and will do it beet to help.”

1t is help and no promise. Then he suyx:

“Representativee of our Supply departmenfs and_yout officers have already discussed ths
ways in which the United Kingdom can assist as regards India’s requirements of non-ferrous
metals, cotton and plywood, to which commodities you drew my special attention.”

“Wherens in the preamble to the Honourable. Minister's statement he has com-
bined all the oil and other articles, stating that all these bhave been promised,
what does the next paragraph say? It says: i

“Yon also expressed anxiety at the possibility that India might have o pay :aore doliars
for her imports of petrol, oil. and labricants in the event of an incresse in the pruportion
of petrol, oil snd lubricants sepplied from dollar soucces as compared with previous yesys.
I nm advised that this s most unlikely, but should such a situation develop my Government
will be ilad to enter into discussions with yours with a view ot finding a solution.’ .

Therq, in the first paragraph they state they will ‘help’. In ‘ne second
parugreph it is Stated ‘they will enter into a discussiof' with ns. 16 that o
promise, I would like to know from tho Honourable. the Finunce Minister.
When be stated yesterday that they have definitelv promised us these things
und when 1 questioned him, he. kays ‘‘you don’t believe me and you believe
them’’. That was his arguwinent when he was answering my point: while 1 referred
to this matter. I would really have quoted the figures to sutisfy the 1Tonsc té
whut extent India has been unfairly helped by this delegation, md to rome
extenl we have. been let down, whether innocently or curelessly 1 do yot want
to sny. But the fact remains that our delegation have been very lenitnt to the
Dritish’ Government; they have shown a eoft. corner for them in their huart,
at the expense and cost of India. I do mot know whether my friend. and parti-
cularly my friend Mr. T. T. Kiishnamachari—deserves credit and a vote of
confidence or congratulation. As far as the Minister is concerned it is a different
matter, but my friend, who was the non-officials’ mouthpicce, lni:l strexs on
this timc out of number. I want to ask him under the circumstances ‘*1)o you
want cougratulation from us, whom yon represented. when T fail to sce. nfter
reading and re-rending as to what is the immediate relief that India has realty
achieved ?”’ Tt is nothing. 1If this relense money is to be really wilised later
on by the Government tliey must revise their import policy. The impcrt policy
s at present very defective You have no co.ordinatinn.with warions depart.
ments. You did not see that you had so much monev with you and still Com-
merce Department refused grant of licences. People wanted to import goods.
they were clamouring for the grant of licences but vou would not give them. Yon
favoured aomebodv with lakhs of rupees. The others von did not. The result
was that o much money was left untpent and the money has now been acenm-
ulated. T do not know what is going to happen to this imspent money. Sir,
when you have rung the hell T must obev you and therefore I sit down, hut I
would have preferred to satisfy him further from his own books and a’l nther
figures from the Pakistan Government which I have that they have certainly
fared worse than Pakistan.

Shrl M. Angnthasayanam Agyangar: The reference to saterliig Watances has
almost become & hardy annual. On two previous oceasions we had diacuisrions
on them besides discussions during the budgst debate. and this is the third
time. I thought it would he the last time when we would have in disoues the
sterling halances issue. T, along with many others in the S8tanding Finance
Comimitfee, wanted thst there should be a‘finsl settlement of this issue oncs
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and for all now. That does not mean that England should pay away all tle
thuusandd one hundred and odd million pounds straightway into our hands. It
may take time, It may puy some umount immediately and it may iske wvoine
tirae to puy the rest. We saw no advantage in going there again and ugain a4
standing before their doors ard getting pittances from time to time.

So far us these thousands one hundred and odd.millions of pounds are cos-
cerned, the Honourable Mitister said that this is the property of the Reserve
Bank of India. No. It is not the property of the Reserve Bank. They issued
rucrely notes and have ugrwed to pay on demand—‘‘] promise to pay to whoso-
ever s iti possession of thu noteg, so much and so much rupees'’. ‘Therefore
the bucking for all the currency that has been issued is thete thousand ong
hundred und odd million, pounds. It belonge to the toiling inilliowws of thig
country. It belongs to every man who sacrificed his ali during all :liese five
years, underfed his wife and children, himself starved, went nsked and supplied
the foreign country. It was thus squeerzcd out from the courtsy. What 1 am
sorry for is that this White Paper that has been placed before .s and the various
speechen that the Honourable Minister has been making are more in consonance
or keeping with what Bir Stafford Cripps should have said that what we shonld
fiave said. I thought we had one 35vocnte who would certainly place before
the world and the United Kingdom our difficulties. I thought Mr. Cbetty, being
a baniiya, would be certain’y anxious to wrench out from them as much as
possible considering the difticulties we huve had and the way in which the money
was squeezed from the toiling millions of this country. Before Wur Englane
wes a rich country.” It was one of the richest countries. Though her exports
wore small her imports' were large on account of the invisible exports she was
uble to maintain. It is due to that she. is thriving with ull the force at her ana-
mand.. During the war she did not suffer because she laid un upper limit »n
weiges, rationed articles. Their Health Report stated that during the period
of the war, with less eating than they were eating before, their percentage vif
deaths decreased except those that went under the shell directly. Their health
improved. Today, short'y after the oessation of war, like a ball they have
jutrped once again upon their feet. They are going to pluve themselves on their
feet verv soon and 1 am glad to learn from my honourable friend Mr. . T.
Krishnarmachari that our debtor country is certainly sound. To that extent I
am extremely glad—for that information, if not for anything elwe that has tranw-
pired immedintely. ¥f it is sound. one day we may get back what wa have there,
provided they are going to give.

Now, 8ir, that is the present position. How are we? We are sne of the
largest countries in the world, with perennial rivers, with a stable muther earth
unlike: Japanand other places—we have . no Vesuvius of any kind,—with equitable
temperature, and lots of labour. Everything is there in the shop, but in the
mouth of the son-in.law Saturn sits for ever; the son-in-law would 7.0t get any-
thing in the mother-in-law’s house; though there may be. plenty avnllable the
son-in-law would not be fed. That is the position in which we are placed.
There is an ordinary proverb in ¢ur parts like that—I don't know if thete is one
like that anywhere else.

Day before vesterdav I had occasion, in a fit of enthusiasm, to quarrel with
our Government, which unfortunately some of our news papers wanted to take
too much advantage of, and then say, ‘‘There seems to be a rift in the lute’".
ft 1 eriticize our (Jovernment it is for the better improvement of o:r Goveru-
ment. I have stood by the leaders of our Party who have worked for the freedom.
(An Honourable Member: ‘Not an apology'?) It is not & question of epology
but I would like to wam persons cutxds.
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Tu & buge machinery. here nnd there there inay he a uut, or bolt. whivh may be
loose.  With ull curnestness L wrn appealing to my  Government not to be
indifferent to it lest. & hundred yeurs henee the whole muchinery may ernck.  (t

is not ns if immediately the machinery is erucking, or the pilot is bad  or the
foreman s useless and has to ho dismissedd. 1 find sowe of the rowe papers
are anxNious to tnke advantsge ol v words.

1wt sure that they are keen to
bring nhout u split. in our caomp. T do stund by the Ministers, hy the Lender
aud the Deputy Leader of our Party in whose hands the conntry iz safer for a
long time 10 coure we may not. be uble to displuce them.  But spading o what
T feeio I say that wo far as the inauagement of a particular wheel has got. out
of order. we huve to see whether greasing is newessary and whether § necesgary
# wheel hav to be Jisplaced here and there: o that the machinery may be ret
on the rossd properly iu the interests of the larger machinery some adjustments
may have to be made by themselves or elsewbere.

Now, Sir, so far as the present subject is concerned, I sm not satisfied with
th» manner in which it has been done. The very spprosch is wrong. The
approach—you will read from thia paper-—is, ‘'How much can they give™? I%
is not, ‘How much do you want’*? That is the wey the question has been
approached and that is the. main limit thet has been set upon the negotiations.
“Hew much do you want? How much can you digest’’? If somebody has
my money with him and 1 ask for it, he says, ‘‘Are you going to celebrate your
daughter's marriage? Or are you sending your son to America? Otherwise
keep quiet, I don't pay’’. Asif I have to go to him from time to time and beg
te him placing my entire budget before him-ssying, ‘‘This is my budget; 1
have placed it before you. Thegefore kindly release some portion*’. T am
entitled to ask for it here and now and ask him to pay it with verious loans etc.
*“You have the Marshall Plan, everybody in thrvur‘l is going to make you

richer, but never bas any consideration to the poorer countries in Asia. Therg-
fore, you give it.”’

That is not the approach, instead the approach is, ‘*‘How much am I able to
digeat’’? That kind of an spproach is wrong. Assuming that you knew how
much you are able to digest, I am really surprised as to why you travelled all
thess 6,000 miles $0 a foreign country to eay that we were not able to digead
even the £ 80 million granted to us. - One of these conditions show/d be there:
**Irrespeotive of my capscity to digest, I went my money because it is my
money. Transfer it o my scocunt, I will do what I can’’. What is the guaran-
tee that they can pay tomorrow? Already Mr. Churohill and others of his jike

are areating trouble; three years later they may not pay at all. Therefore, say,
“Here and now transfer it to my account’’.

That ie the approach. That is exactly why we aaid in the Standing Finance
Committee that you take some more peopls. On a former occasion f told my
bonourable ériend the Finance Minister an the floor of thiz House that in the
grnnoul aix monthe’ arrangement be did not, according ¥o me, fare weil. Then

suggestad tbat he must teke etrung ruen with him. He said, though nod
stout bodies he will take atoup Bearts. I am surprised that he bas not stood
by it. We have two stout hearts in the Standing Finance Committee

{Interruption) I am not one, Sir, because I am stout body. We did have two
stout bearte.

8ir, T have been a vakil practising for & very long time. Never does a olient
ngree to enter into & compromise without alweys saying that be would consul§
his younger brother; possibly he will never pay a alngle pie to bin younger
brother, but in the matter of compromiae he will aay, ‘T will consult my
younger brother’’. In the matter of negotiation he must have taken some
younger brother with him; Prof. Ranga who would kick right througb and some
intrectables he must have taken with him. Buppose at any time it breaks,
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what will bappen? We assume the threat is made, what does it bruak? How
will it affect us? £1,100 million were due to us on the dsy tho Honourable the
Finance Minister took the aeroplane and went to Eungland. It is all the other
side that has gained and have not gained.

8o far ae the military etores are concerned their book value is 500 crores.
My honourable friend Mr. Bidhve eaid eo many things. But I am not one who
would eay that; because it ie not poseible for them to remove a}l the serodromes,
therefore, 1 ought not to deny a fair price so long as 1 use the uerodromes.
Gf course we ought not to pay & pie for those left bebind uneerviceable. If
anything is to be paid let it be paid. The only question ie whether the 500
crores is correct. ‘The Finance Minister said that his office has looked into that
matier. -We have no time to look into it meticulously and I am eure the office
would have looked into it. £ 100 million is a big figure and unless somebody
goes round aud investigates those articles it is impossible to aaseas it.

”

Therefore, aocepting the £ 100 miillion which they are going to set off for

the surplus stores left hehind by the British Government here, the total due is
reduced from £ 1,100 million to 1,000 million.

We have {o pay them peheions. What we in the Standing }inance Committee
advised them was that they are not going to give it awsey. £ 1,000 million ab
the rate of one per cent per annum gives by way of interest £ 10 million. We
have to pay pensions, both provincial and central, of over £ 7 million a year.
Why not pay off from the interest that we eam? Why do
you liquidate the capital? Why do you eonvert the pensione to 224
crorex and then pay it off? I was not able to understand the explanation on
thia subject. The Finence Minister was addressing himself constantly to a talk
in the Press that he must have commuted these and once for all paid. Between
cotumutation and converting it into & number of annuities there may be a
difference. Poseibly he may be right. If it has to be judged from the point
of view of commutation this may be a better arrangement. But there is still
8 better arrangement which was suggested to him by the Standing Finance
Committee. What is the hurry? In the blocked account today evean il Rs. 800
crores odd go away we have etill £ 700 million odd and the interest on thie st
«76 per cent will yield £5} millions. Those millions ere our property and they
can go in reduction of these pensions. Under these circumstances I am nof
prepared to agree to this commutation or purchaee of annuities. It is unneces-
eary. What hse reelly bappened is this; the Finance Minister does nuot possibly
understand the implication in the purchase of annuities. For sixty yeare he bas
given instalmente; he has agreed to purchese annuities in inetalments over a
period of eixty years. He in prepared to take it inetalments, that is sixty years,

whicl: the Finance Minister has given ¥o the other side. Now, Bir, 1 am mot
agreeable to this course.

T'hen two other concrete suggestions were made. Nearly a £ 100 million
out of this 1,000 million were the property of this country even before ‘e war
started.  Therefore go far se this 100 million is concerned, at that time they
were multilaterslly convertible. We were entitled to recover them in gold. So
we suggested that so far as these are concerned, we should ineist on their being

paid by gold or by dollsrb and their being treated sepsrately from the rest.
That has not been done in these negotiations.

Then, o far as the balances are concerned, we divided the entire thing into
four parts. We sugrested that 35 per cent might be insisted upon for psymen$

either in gold or in dollars or being made multilaterslly convertible. This ought
%0 be a tinal arrangement. =
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arding 25 per cent of the balance, capita) goods must be given to ue.
1 am not g little surprised at the manner in which some explanation baa been
given as to why capital goods have not been purchased or indented for. I have
t tigures here. 1n the year 1947 imimrt licences applications were 2,300 to
se value of Rs, 58 orores, of which 1,554 applications were accepted arnid licences
anted to the value of Re. 41 crores. There ie no good blaming our people here.
t many have been rejected. Only 185 licences were not issued and even those
are under consideration. Now, there are three bottlenecks. Either the applica-
tiabs were not granted by the Commerce Department or the Jeserve Bank did
not give any exchange, or at that end they were not prepazed to part with
oapita]l goods. What I suspect is that they are not parting with the capital
goods. So instead of s financial sgreament with this country, it must have
been a commercial agreement with Great Britain. What is the good of merely
getting anything on paper from one account in the Bank of England to another
accounth Hitherto it had stood in the name of X; now it standa in the name
of Y. What is the use of this if it is not going to be translated into capital
Eoods we need? Sir Stafford Cripps is not going to give & farthing; nothing
y way of gold, bullion, dollar or anything. Under these circumstanoes, it is
idl¢, it is unnecessarily wasting time aa if we are going to get the 1,000 million.
What ought to have been done is to have found out what they are going to
supply. They are not supplying. That is my feeling. They are not supplying
at the other end. Our friends went.with a host of Becretaries and Under Secre-
tarios for the purpose of getting something, but evidently they have not been
able to cut much ice there. They are not able to show to us anything. It only
reminds me of what a person in my ocountry side who is called a Punganoor
man did. He went to his house and told hise younger brother. ‘'Ou the way
a8 Pathea came. He usked me to wear a load on my bead. I eaid ‘No.! Ho
said, ‘You must'. 8o I carried it. Was I afraid?'’ Then be procecdcd, ““He
atked me to carry it. I refused to wurry it. He said 'You must carry id. 8o
I carried it. Was I afrrid?'* And then, be said: ‘‘The Pathan was walking
ewiftly and I Ingeed behind. I oculd not follow him. He said “Walk briskly’.
I wulked@@Was T afraid?'" And finally, he said: ‘‘The Pathan asked me to
take the Mad to his village and place it there and I did it. Was I afraid ?"
Thix is the wey in which both the Honourable Minister and the friends that we
sent from here have triod to defend this matter. I am not trying to pooh-pooh,
This is an important matter. I am only trying to put the humourous side of
it, so that one may not lose sight of it.

8o far s capital goods are concerned, I am not asking him to re-write whut
hag been done. If it ie still possible, I ask him 80 fur as the pensiona are cou-
cerned, to sav that we do not want these annuities. Let us grant only 100
millions now, that is so far as the surplus stores are concerned. Regarding the
annuities. there is nothing wrong: there is no breach of fuith with tire British
Government; we are not. going to geb any profit out of it and we have not refuted
our liability to pay the penslons. All that we say is that even with the limited
rate of intorest. of .78 or -75 per cent. we are going to get—-nlthough I dare sav
8 more ressonnble interest could be expected-—even this interest at .78 or .75
per cent. on 1.000 million gives nbhout 7-5 millions which ara quits enough to
wipe out the pensions thet accrue from day to day.

Shri X. SBanthanam: But do you want also our balances to be there for sixty
Fears ? :

8bn M. Ananthasayanam Ayyangar: No. My friend thinks that 8 man will
go on as if he is going to be a Markandeya, Whosver is going to live for sixtv
Years? 8o the amount.on pensions will go on decrearing, I do not think
anybodv will live as long as that and T would suggeat tn snvbodv who wants
to live long to go to my friend Mr. Banthanam Bnd take his blessings, -
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So that is 1y point as far as cupital gouds arc concerned. We ran do that
esen now b the Hooourable Minister does not, think

The Homourable Shri R, X. Shanmukham Ohetty: | have dune : xactly that
tinng. ! will explam

Shri M. Anantoasayanam Ayyangar: | amn ulweys unxious & be shown that
L in the wrang.

The Honourable Shri R. K. Shanmukham Ohetty: No, vou are rialt und [
havie tried to do whuat you consider to bez right. -

Shri M. Ananthasayanay Ayyangar: If that is so, 1 will pass on. Another
thing that I must mention is that my-exuberancs 1 said the machine @ges not
scemn to he workipg, but my Honaurable friend seems to support me and to have
come over to this side. He says who is responsible? He is the Finance Minister
Why did he not drive the others” As @ matter of fact, what I see is that there
wus drive so fsr.as other Departments are concerned. But nothing seems to
bave come out. The Finance Minister went all the way. He had books. He
had figures. He could have negotiated in terms of goods. No 1, 2, 8. This is
what England should do. But what happened is this. It happens with every
debtor. The debtor says: ‘'I have purchased from this shop. 8o do not go to
that shop. Go to the other shop.”” He will purchase from the other shop with his
current earninge and will not be able to pay the other shop. S8imilarly, England
wunts as much advantage as she can from us. Therefors, you must »ave placed
ingistence upor them that they should give us priority. Now they are giving
priority for all capital goods to X, Y, Z. We have priority 4th. Why could we
nqt have the firat priority in capital goods? What is the srrangement that har
been made for this 160 million at least ? What is the guarantee that you are
going to use it? My hon'ble friend Mr. T. T. Krishnamachari says *‘Establish
another conocern there and then go on.”'—Well, a High Commiasi a Low
Cornumissioner, all kinde of Commissioners there are. What is the present
position? Under those ciroumstances, it ia wrong to have obtained a financial
agreement. All that I am aubmitting is that it is necessary that tLese gentle-
men must have addreased themselves to these considerations and entered into
not e Finencial Agreement but a commercial sgreement.

The third point is we suggested that 35 per cend of this we should be enabled
to float @ loan in America and the British Governmnent may guarantee the loan.
Let them pay in various instalments. We have not got dollere. The British
Uoveroment advised ua gently ‘‘Go and horrow from the International Monetary
Fund.” Are we in need of this sdvice ? The debtor refuses o pay and then
says there is the other creditor whom you may approach. Btill, we have borrowed
to the tune of 52 million dollers from the International Monetary Fund. We
have an adverse balance of trade with America. My friend Mr. T. T. Krishna-
mucheri says, ‘You sre not going to get anything from America.”” Now which
man will not de willing o sell if we have got the money and offer the money?
Today prioes are high everywhere and our prices are also high. Under these

circumatances, we gave the advice that 25 per cent may be got by way of dollars
for a loan.

l.astly, 8ir, we advised also that 25 per cent. may be utilised for the pur-
chase of coal mines and othere. This advice was given by the SBtanding Finance
Committee to our friends. We are yet to hear why this practically nbenimous

Rerolution was turned down. We still believe that if they had adopted it, we
would have fared better in the negotiations.

Mr. 8peaker: The honourable member’s time is up.
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8art M. Ananthasayanam Ayyangar: If I have said anything and taken more
time it is to say that one safegdard may have been obtained. After all, we have
not lost much. * Btill $hef are two-thirds of the mouey that is due. If it is
stil there, it is open to the Finanoe Minister to consider this proposition that
he may once again consider the question as to whether we should now give
dway 200 and odd millions for the purpose of creating tapering aunuities for

‘'a loug period. Ii he withdrawe that supplumentary grant amd presaes only for

100 millions certainly we need not haves any hesitation, even otherwise, if he
has entered into an agreement we wi'l certainly stand by him.

Dr. B. V. Keskar (U.P.: General): Mr. Speaker. during the course of this
dcbate, we have had all sorts of views expressed alout the sterling balances
and wlat our Delegation, which went to Eugland, should or should not have
done. There were two opposite points of view expressed here. On the oue
hand, some of our colleagues here—and emongst them some very distinguisherd
economists have very wiolently criticised the Finance Minister for the: rgree-
ment that he has econcluded in England, the very basiz of the mgrecment has
been criticised. Well, on the other hind other honqourable nmiembrs bave
hastened to his rescue; they have even givun him certificates about his com-
petence and his ideas rhout sterling balance. 1 have no.doubt ubout his
competence. You all know it and be is constious of it and we ull know the
work that he is doing. T do not think that he is in need of any cortificate fram
us.

I fear, Sir. that ‘duriug nl! this debate, we have not tried o tuckle the
problem. I am afreid most of our honourable friends here have not tried to
taokle the fundamental point. On the other hand they are trying to make su
unassnilable case for India which is good. Sipposing that we made an un-
asrailable case for India and we got it passed to our own eatisfiuction. to the
satisfaction of the Indian memberg, to the satisfaction of the puaple at large.
Well, what then? Where do we go from there? We would not ge uny further,
by having said something to our own satisfaction in this House. in gettling the
aterling balances settled.

I therefore submit, Sir, that this is ;i practical question; this is a politicul
‘question; this is not an economic question: this is not & question of scaling down
of the aterlin“balances which England owes to Indin and all that it implies.
We are all unanimous and I quite agfle¢ with my honourable friend Prof.
8hah that England does owe to India this huge sum, but the problom is how
are we going {0 make England pay this amount?. In all this dobate 1 have heerd
only one practical suggestion made by my honourable friend Trof. Shibbun
Lel Sakaena, and it is that we should confincate the British capital invested
in India. T again suy, Bir, that no other practical suggestion has hcen put
forwurd.

With regard to his suggestion, I would aubmit that it is possible, ay Mr.
T. T. Krishnamachari was saying; personally I thmk that it is tbeoretically
posaible; it is practically not so possible. It is easy to aay that we will con-
fiscate all the foreign capital in India; we can do it, no doubt, hut we huvc
to be ready for all the' consequences. Are you in a position to realize from
Fngland this amount today or in a number of years? There s an amendment
standing in the name of my honoumble friend Mr. Lari thut no guaruntee
bas been taken for not scaling down of the sterlmg balances in the future.
Well, 8ir, I would submit that whatever assurances that the Finance Minister
may give here, I personally think that it is not possible for anybfx_’y to guarantec
anything with regard to the future of the sterling balances. I think it is always

us %o predict very long and very far in politics and especislly when such
big sums are involved. Personally I think that we are probably not gning to
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‘get any enormous amount whatever of chie ster:l'mg\ balances, though the
Finance Minister has assured us that the balances are not going to be scaled
down. 1t iy, Sir. a question of the capecity of England to pay. 1 know, 8ir,*
that it would be too hard for England tn pay us.

Prot. N. @. Ranga: Willingness of Amcrica to allow her to pay.

Dr. B. V. Eeaksr: It is not only the willingness of America to allow-
England to pay, but it is also the capaeity of England to pay. No doubt, we
would be very glad if England pays us; personally I would be very glad, but
we know that it is not in human natnre. Well, in those conditions what are
you going to do? Do you think by aimply maintaining here that England ought
to pay tho sterling balanues, we are going to make her pay? You are not
going to do anything of the kind. Let vs be practical and let us be realists
and from this point of view I do consider that some sort of settlement bad to
be arrived at. '

(At this stage Mr. Speaker vacated the Chair, which was then occupied hy
Shrmati Ammu Swaminadhan (one of the Panel of Chairmen).]

It is quite poscible that the settlement that the Honourable the Finance
Minister and the Delegntion that went to Eng'and, arrived at was not probably
.the best possible settlement. It is also possible that another Finance Minister,
more dynamio and with greater power of persuasion might have persuaded
the British Government to give us a few more millions. I agree it is possible—
I am not going into the details, but I do maintain that either you had.to come
to a settlemout or you had to throw overboard the whole sterling balances. I
am not going to wmince matters and I think that whatever you might put in
theory, in practice you cannot ask any country however big to pay such a huge
amount as my honourable friend Mr. Ananthasayanam Ayyangar just saic:
*‘Put it in our accounts this 1,500 million pounds’.

Well, 8ir, I would very much like it, but I do not think that it is practically
possible. and if tomorrow England refused to put it what are wc_going to do?
It all boils down to this that in theory it is very well and we o agree with
Prof. S8hah, but for me the question is: who is going to implement it?” Who is

oing to bell the cat? I think, 8ir, it is this practical point that we have to
eep in view and from this point of view, I do think that the Delegution that
went there did some good work. 1 ivould not ngrec with it in every detail;
there are many detaila in which I disagree. Many of the points have bcen
stressed by other friends who spoke before me. As Dr. Pattabhi Sitaramayva
was geod enough to say this was a kind of academic debate. but onr having a
fling at the Finance Minister and throwing blame on him and the Government
policy is a very bad thing. Supposing we had been in the delegation, what
we would have done? Wo could have hroken there, come back and sat at
home; we would have put the sterling balances into oold sférage for ever. (An
‘Honourable Member: ‘Not at all’.) I would submit. to my friends, Bir, thit
theoretical criticism apart, let us come down fo brass tacks and ncecept that
we had to come to a settlement and it s possible that whatever little defects of
detail there might have been, we should accept it. that some w#ood work hne
been done. Many things about the work done by the Delegation T wonld
personally bave criticised. They have been already put forward by other
honourable members and T would not like to waste the time of the House. I
find that most of our friends have been stressing the obligation of England to
pay aid have taken this opportunity of abusing it; I would like to abuse England,
but I think we have done it 8o muoh that there ir no point in doing it over
and over again. (Mr. R. K. Bidhva: 'What is your practical point’). My point
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ag tlgst we have to come th a settlement, some such settlement, whatever the
details 1.ight be. I might disagree in the details with the Finance Minister,
but a settlement of this kind had to be made and we have to accept it.

Bhr) Ajit Prasad Jain (U. P.: Genersl): The motion of the Honoursble the
Fitnce Minister and the two amendinents, one moved by Mr. Lari and the
other by Professor Shibban Lal Saksena ruise two fundamental
¢r.u.  queations: Whether the settloment entored intn by the Houourshle
the Finance Mniister regarding the aterling balances, that is, purchasing
stores and installations for a total amount of 100 milliou pounds, tho funding
©f the pemsions at a value of 168 million pqunds, the settlement of the Defence
Expenditure Plan at 65 million pounds, and the release of the <terling
balances, a part of it in the form of hard currency, is & good desl or it ir one
which does not deserve the approval of the House? The second question ia
whether the question of scaling down of the sterling halancer has been scttled
.onoe for all or it is still left open?

My honourable friend Mr. Lari referred to the White Paper in oxienso.
But, unfortunately, some of the other speakers who raid that the question of
scaling down of the balancos was still open to T'.K., did not refer to any
.authoritative dcoument. ey expressed « lind of a priori opinion which does
not carry much weight. fact, Mr. Lari -exhibited what one might call the
pre-fifteenth-Auguet mentality. Hir whole argument was that wbat the
Chancellor of the Exchequer in UK. or Mr. Churchill eaid ix good and whad
the Honoursble the Finsnce Minister saye does not carry any weight. That
is the old mentality that the Chancellor of tbe Exchequer could overrul: the
Finance Minister of India. The whole guesticn is one of interpretation. The
letters and the documents relating to the set$lement aroc all published. | would
refer yYou to page 2 of the White Papur that deals with the tfirst stnge, when
the question of sterling balances came up for the first time in Fahruary 1947,
There is n list of questions that came up for distussion. In this list, we do
not find that the question of sealing down was raired. The next stage srrivea
wher the basic agreement of 14th July was entcred into hetween the repre-
sentatives of India and the United Kinglom. Article 4 of that agmement i
very important. That article laye down certain claims which FEuglaed imade
againet India. Those claime are classitied in parsgraph 3. They relate to
the valuo of the military stowss and cquipment, reitlement. of matters out-
standing under the Defence Expenditnre plans, the question of the release of
aterling bflonces and the funding of tke pensions. It is guite clear that there
is no mention whatsoever of tho question of scaling down. The next stage in
February 1048 divides the sterling acrount 1 into twn parts;  Pakistan hes
a afperate account and India has a separate acconnt. - Even then. no question
of ecaling down ir raised. During th¢: course of the present negotintions. no
question of scaling down was raixed. Therefore, the Honournhle the Finnnece
Minister ie perfectly correct when he saysx that the question of senling Jown
was never raised. No creditor cver goes to the debtor and sax: dn von wan$
a scsling down of your deht? England never rsised thie quesetion; it was not
for the Finance Minister of Indis to say to the Chancellor of the Tixchequer,
do vou want ita scaling down? That would have heen a foolieh thing. The
whole question before the Delegation war at what ficure the sterling hinlances
should be fixed. As the agreement of the 14th of August will shnw. tentatively,
the value of the sterling balances wns fixed at 1160 million pouncs. hut it was
subject to certain adjustmenfs. The question of nadjurtmenta wag brfore the
Delegation. and the Delegation has etruck s final balanee. which is ucceptahle
% both the parties. How does the question of scaling down. therefore, romsin
alive? Why should we care for what Churchill asks and Rir Btaffard Crippe
voplies? T was glrd to hear a stout 'No' from the Finance Minister, when =



L J
300 CONBTITUENT ASSEMELY OR INDIA (LBGISLATIVE) [18TH AvGusT 1948
[8hri Ajit Prased Jain]

auggestion was made to ask for clarification from the Chancellor of Exchequer.
We stand on absolutely firm grounds.

Coming to the details of the se$tlenient the first queation” was about the
value of the stores and installations. A good deal has been said in this House
and outside about the value of the stores. We have been told that they have
been over-valued. During the speech of the Finance Minister, I asked a
Question as to the basis on which this value was. fixed. Unfortunately, I
eould not get any definite reply from him. Mr. Krishnamachari has given us
some figures; but they do not take us very far either. I have seen some of the
assets Jeft by the Britishers in India. We have got an aerodrome and quite
a8 number of barracks and other buildings and installations left in that part
of the coumtry from where I come, namely, the¥Meerut Division. My own idea
is tifat some of these inatallations left by the British are of no value; they
are not even worth the cost of transportiation. There are hundreds and thou-
sands of birrrucks which used to accomimodate soldiers, over which crores of
Rupees huve been spent and which are lying in an absolutely dilapidated
condition und which will hardly be of wny use. It is not possible for us to
correctly uxsess whether this estimate of 100 million pounds is correct or not.
It consists of a variety of items. All that'we can say is that it is an ad hoe
amount, about. which it is dificult to say whether stores and equipment and
installatians that we have received are worth the amount or not. May he that
they are not: but we can well leave it to the experts who have calenlated the
value.

The other question is about the capitalisation of pensions. 1 can well
understand an absolute capitalisation which absolves us of all responsibility
for payments in future. I can understand the position where we are reaponsible
for the payment of pensions until thev are exhausted. But this kind of
intermediate arrangement whereby the responsibility for payment remains ours,
but at the same time, we have locked p no# 1ess than 186 million pounds in the
hands of the British, without deriving nny corresponding advantage. T cannot
understand. This amount could have becen invested in our account: we could
have opened o third account, which would earn interest. Werwould hive abso-
lute domination over this money. Uncler the present arrongement. however,
our responsihility for the pavment of pensions remains intret.  The Honourable
the Finance Minister hins advunced three reasons for doing it. He savs that. it
would have shown lack of faith on our part if we had absolved oursclves: of
rerponsibility to pay pensions. I submit that this is only a sentimental reason.
We were not going to absolve ourselves of this responsibility for nothing. We
were going to make a block payment and fix the-responuibility upon unother
person.- Another reason which he gave was-thut thege persions are pavable
during good conduct. If pensions were to be capitalised. it could have been
laid 1lown as one of the conditions that in case any of the recipients of the
pension did an act. in & manner which would entuil the forfeiture of his pensiou,
that amonnt would be refunded to us. We could continue to he judge of good
conduct, 'The thid reacon given war that Indin :ay impose income-tax.
In the ngreement, it could have been provided that in cnse these pensions are
euhjected to income-tax, the umount of income-tax would be pasahle to
India by the British Exchequer by making deductions ut the rource from the
amounts of the pension. To my mind it appesrs that we have without
deriving any corresponding advantage blocked up 8 verv huge amount of 168
million sterling. In fact in & way it sies us to England for a very long period.

The question about the rate of interest has been raised. The Finrnce
Minister said that the rate of interest on the sterling investment varies bet-
ween .75 and -8 per cent. That is too low a rate of interess. Mr. Sidhva has
pointed out that U.B8.A. is charging 2-8 per cent. What is the position in
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India? In last October s loan of 40 crorea was floated at a rate of 22/4 por
cent and that did not attract aufficient cash subscription. We invest our
resources #at a8 rate of interest of .75 to .8 per cent. whi'e we are floating
our loans at 2 3/4 per cent; that is not & very wise thing to do.

The question of release of sterling during the next three years is nuether
question which has been controversial. We failed {0 utilise the balance relessed
“last year. The more important question for ua is to utilise the money ut our
disposal. Regarding that portion about 184 million sterling which would be
available to us for expenditure in hard currency areas, the first letters that were
exchanged between the Indian Delegation and the representatives of the United
Kinkdom say that this skmount will be in addition to any umount that we may
draw from amounts from the Internatinnal Monetary Fund. This part of tho
agreement has been conflnerl only to one year. We all know that India during
tho last zeveral years has been importing large amounts of pmiu; and at &
time when we want to launch upon  big industrial prograrnme, we should
have taken more of multilateral convertible money. T an afraid. as  the
Finance Minister himaclf admitted, that the amount nvailable may not provo
sufficient.

A ruggestion was made by Prof. Stnh that we could hsve reputriated
sterling balances by acquiring the invez:.nents of the Britishers in Indin, 1
do m% agree with that suggestion. That would mean that we would have
converted the sterling balances into iixed productive assets thut wo ulrcadv
"possess #h India. We wowld not have udded one iota to our productive caps-
gity and would have locked up this arcount. In my opinion their 7ohile
resources should be utilized in sctting up new schemes and enterprizes, There
is one moro point that T should like o emphasise and that relatcs to Article
VIIT of the Agreement. of 14th August 1947 which hnr been extended bv this
Agreement. Paragraph o of Article VITT says: ‘‘Notwithstanding' nnything in
this article the two Governnients chall not restrict trapsfers of capital from
Indin, to the United Kingdom repreaenting—

(a) remittances of savings helonging to perschs of United Kinadom origin
leaving India in order to take up permunent residence in the United Kmgdom;

and
{h) the voluritary repatriation of investments by persons regarded as resident
in the United XKingdom for purposes of exchange contewl in the TUnited
Kingdom"'.

It means that any resident of the Uuited Kingdom who has been living in
India and has made some savinga or 3 1.ercon who has made investments here
can encash his savings and investinents and take them to Kingland. This
leaves an unfettered power in the hands of Britishera who want to lenve India.
I have no objection to their taking nway their money, but it should havp been
made automatically payable out of the sterling balances. Under the arrange-
ment laid down in the previous clause part of these amounts will be oliset
against our current earninga of sterlings. I do not think this is nt desirahle
thing.
| cubmit that this Agreement hus muny loopholes, but es it hus heen
already concluded we are left with no nlternative but to accept it.

Pandit Lalshmi EKanta Maltra: Mada:n. thix is going to be the last of the
series of discussions on thig highly important subjeet of sterling exchanges for
a period of at least three years from this date. It is hardlv necessary for_mo
to convey to the ¥inance Minister and to the members of his Dolegdti t
we appreciate the very arduous task that they had undertaken on be of
this country to effect an amicable rettlement in regard to the sterling balances.
We are also deeply grateful to him for the vehemence and insistence with which
he resisted the claims and counter-claims which have come forth from time to
time that India was morally bound to pay & more aubstentisl amount as a est-off
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for the security she had purchased during the war. While we say «ll this and
express our appreciation of the task that he undertovk which was Both difficalt
and the Delegation thut was going alroad would bnve some inaugural conference
convey to him the reactions of the diferent sectionn of the House to the
settlement that has been arrived at. Wo reslise that it is Dot within our com-
petence to ratify.it or to reject it; we nre gimply to express our opinion as
to how we look at this deal from the point of ¥iew of the larger economy of
the country. When such a delicate undeitaking wus going to be tuken up we
nuturally expected-—at least I naturally expected-~that the Finance Miniater
and the delegation that was going abroad would have some inaugural conference
.here in Delhi or consultations with finanoial experts and commiercial interests
and then go prepared for the problems that were to be discussed therc. From
the spceches that I have heard so far T do not know that any such advisory
board or council of experts ‘was called prior to thuir departure frotn here. I$
will probably be argued that such & conference could not in all' prohnbility
anticipate the various points of view that would be placed before it, and tbese-
fore the work of such an advisory expert bourd would have been more or less
guesswork. T do not share that view. Any scrious student of ecenomios in
-thia country who has been studying this question of sterling balances could
well anticipate the points that were likely to be raised. Yor instance, my
honourable friend the Finance Minister has categorically stated that thle ghost
of scaling down these halances bas been finally laid. Where is the jutsfificatiofi
for thut statement? He comea to that conclusion becanse of the reticence
and perhaps studied silence of the Chancellor of the Exchcquer. He must
have consttued from that silence that for all time to come thic question of
scaling down had been given the go-by. Today, T read in the newspnpers
reports to the effect that the Honourable the I'inance Minister is said to have
had enough documentary evidence in his poseession to prove here and now thst
this wae the casc. I would invite him in his reply to come forwnrd iwith all
that evidence. [

. '.l;ha Honourahle 8hri B. X. Shanmukham Chetty: [ read the lctter vester-
8y

Pandit Lakshmi Xanta Maitea: If thut ic all the <ocurment which the
‘Honourable the Finance Minister has on the point which he todny read in
reply to a supplementary question. then T am not its the least happv. For
myself. [ would not he satisfied with -anvthing short of a categorioal decluration
from the DBritich Chancellor of the Exchequer, that for all time to come, this
.questicu wne not going to be raised. (Shri J.. Krishneswami Bharathi: ‘Would
that be binding on thc succossors?’) Whether hinding or not, such n rtste-
ment should have heen forthcoming. On the other lhand, immediatelv nfter
the negotiations were ended, Mr. Winzt.on Churchill raised an outerv in reply
to which the Chancellor of the Excbhequer had to rav that the matter was
open on hoth sides. I can quite imagine -that. God forbid. if Mr. Churchil}
were t0 come to power agsin in three veara’ time with his Conservative gang,
he will see to it that the ecaling down businesa was pursued with compound
$nterest. (Shri XK. Hanumanthaiya: ‘He cannot'!) You may say he comnot:
But if you had that declaration from the British Government the position wonld
have beon different.

Coming to the three main issues srising out of this. the question of the
storgs, fittings, fixtures and installations, which have been satisfactorily
60 ted for in the opinion of the Delegntion, has hecn considered herg and
views have heen expressed about them. My honourahle friend, Mr. Sidhvas,
~hom I clo not find in his seat, was perfectly right in saying that most f the
stores were out of rate, nnscrvicoahle and not fit for ure. On the flodr of this
“House on several occasions. I have put questions te she Honourshle the
"Defenca Ministor with regard 1o the ordunce fuctories. The stores that
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bad been imported into this country inunedintely before the cersution of the
war and which hsd heen unpacked, nad to he sent away, destroyed or pus
up for disposal. I[f the¢ Honourable the Finance Minister thiuks that he has
been able to réore a point there. I have nothing to suy, because he representa
the Indian Government and we must accopt his Atatcinent at its face-value.

But with regard to tho peusionary charges and the capitalization of the
pension fund. 1 am surprised that Mr. ‘T, 'T. Krishnamachari, defending is
with all the vigour that he was capable of, said that it was a most perfect
deal. We on this side of the House do not take that vicew. We do not think
that this was really a8 satisfactory part of the deal. There balances have been
in England all this time. Nothing by way of security was demsanded and they
could have been freely drawn upon from time to time as need arose. Thers
was even the alternative of a lump-sum- payment which bnd certain advantages
notwithstending the fact that income-tiax conld not straightaway be deducted
from them. Rut that. possibility should have been explored.

But what is still more vital is the question of relecases. In the course of
the next thres vears they aru going to relesse ouly 80 millions.” Now try to leok
at the picture as it emerges. Streight «ff you wipe out a huge block of sterling
on acoouut of your pension capitalization fund. That means that it reduces
the volume of your reserves nud substantinlly so, quite apart from whnutever nd-
vantage you may have. We in tbis country have always looked wpon this
eterling balances aa the very life-blood of the nntion. Tt represents not onl¥
the goods and services rendered hy the mnsnses during the war. but it represents
in abounding measure the sweat, and tcil and tears which this country spens
in abundance to acquire them. Therefore, it in only natural that Tndinne
should he verv sore over its settlement snd if one honourable memher here
and nnother honoursble twsmher thete expresres  dinsatirfaction. the
Finance Minister ought not to be pnt away.  This is very vital ~ We
have all built our hopes for the future ¢ernomic reconrtrnction of the enuntry
on the rterling halances. Tberefore, we think that thr quantum of relense
agreed upon will be grossly inadequat.e. My friend the Finance Minister and
Mr. Krishnamnchari eaid that six previnur months’ cxperience in this respect
was not very enconraging. We could nat. utilise it to the full. Bnt there is
a variety of factors leading to this state of aifairs and the TIonnurnhle Miniater
is also responsible in a large measurs for that failure. If we could uot ocon-
aume that in the course of six months. is that any arguiment that he could no¢
do it in the next three veare? Could you not visualise that if we were no#
nhle to have our bloe-p ready for fadustrial development, the monay
would he withheld anf the sterling halances would not be available ta un?
Now, if in the course of thres years we cannot spend £200 million do you
think there in any chance for this ~ountry to make any hendway cither in
i.ndush'ializstion or in economic reeonstruction? 1 do not see any future for

it.
Then take the multilateral convertibility.  Only 13 millions out of thia

ia going to be available for that purpose. We frel that Tndia should try to
get her capital goods in the best markat. wberever available, and if necensary
we shall have to go to America for them: and £15 million sterling in my
opinion is too smalt an nmount. Moreover, von wil! fivkdl that nowhere in the
report on these ucgotiations ic there anv indication that nny intcrest was
demanded. Great Britain was made t- pay intereat to Americs, though
Ameriea was her most potent and powerful ally. But could w~ not clsim
straightsway from the British Government that since 8o many hundreds of
Pounds sterling were witb them India was entitled to have some form of
intereat? T strongly feel that this should have heer done and we are sorry that
this was not done. Thia does not necessarily mean that we condemn o
honoureble friend tho Finance Minister for what he has not been able to
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achieve. But I do feel that with his best intentions, with all his smcenty of
purpose he has ultimately been out-witted by Sir Stafford Cripps and it is
misfortune that he could not come out better in this deul.

Whatever it may be, the deal as it i should be implemented i ¢+ proper
way and in the proper spirit. Let not (rest Britain come forwardjagain and
tell us that because you could not utilise the releases we had made on your
behalf during the last three years, we are not. going to relgusso any furtiier
sterling for von. This is g queer sort of srgumeut thut . debtor advanges to a
creditor| The debtor seems to insist that the creditor should satisfy the debtor
that he has spent the money in a certain wny. This is not the way of a com-
merciul or fincuicinl deal. Therefors we want the Government of India to be
particularly careful to see that further iricks on Indin arc not played by the
Britishcr. We have had enough of it and we must 1uske them understund
that he will vot tolerate any more of them. As it is wec have no othor choice
but to give our approval to the agrcement today bui we give™that approval
with a feeling of disappointment and deaponﬂencv in our minds.

The Honourable 8hri R. K. Shanmukham Chetty: Madam, on the whole
I listened to the: debate for the last two days with great pleasure. Having
been in active public life for over a quarter of a century, I I;mve not been 1
the leust perturhed by some of the wlverse eriticisms levelled against the agree-
ment on the nuu- ot this House. Some of the coriticisms were really actuated
by the mctive oo aeate diffivulties for the Government and to condermin what-
ever Govermueut did. Mr. Lari’s criticism was pronouncedly of that tipe.
Bonie eritiessin wesx based upon a difference in the ideology and the whole
approsch to tue problem. Prof Saksoua and Prof. Shah are representatives
of that tvp:.  f'hc rest of the criticism was really due to u genuine apprehension
on the part of hosiournble members to sees that the interests of Tndin  were
safegunrded and their apprebension was really enhanced, lerding sometimes to
some contusion of thought, on account of a misunderstanding of the highly
tcchufoud amipncations associated with this problem. I.do not therefore resent
any orihicisin at all.

Muny honourable members sturtéd their criticisme with the observarion thet
the Mcmherz of the Delegation were more influenced by the difficulties of
England und were not fully alive to the sacrifices made hy Indin in the past
or to lior needs in the present und in the future. I do not know whereirom
they got this impression. My honourable friend Mr. Ananthasayanami Ayyangar
drew niy attention to the fuct that T ought to have represented to the: Chancellor
of the British Exchequer thut these balances were built ori the sacrifice of
millions of human being inhabiting this vast continent snd suggested that we
are entitled to some sort of compensetion for the sacrifices that we made during

war period. How does my honourable friend know that I did not make
that represenintion.  Surely in presenting the White Paper I never thought it
necessary to ndvance ull the arguments thet 1 advanced in my negotiations
with tho representutives of the British Government. It is not approprinte to
give anyv detailed exposition of the course of an international negotiation. But
I do not think that T will he violating any rules of international propriety when
I eay that in the very first plenary session between the Delegations ] made
# perfectlv plain to the British representatives that they were responsible for
the policv which resulted in the building up of these sterling balances, that
these balances were built literally on the saorifice and the blood of the Indian
people and we had every right to demand that they should be repaid without
demur. ] may assure my honourable friend Mr. Ananthesayanam Ayysngar
and the other membars of the House that it never occurred to our 1-ind to
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over-emphasise the difliculties or needs of the British econcany, though as
negotiators involved in 8 nghly techmceal matter we werw bound to pay some
cousidierution to thut aspect of the question also.  Lug the supreune considera-
tion that was present in my wmind snd iu the minds of wy volieagues of the
Dejegation and all the officiuie that ! taok with e wus the supreme need of
Inclin i the present and in the future. 1 had the fortune of huving us_collragues
on the Delegution men of undoubted initegrity and patriotinun, et i groat
capaciy, wen who understood the @il nuplications of o highly  teelhmicnl
probleis of this kind and even to suggest that such wmewmbers of a delegution
nored  the interests of India wiil be doing very great injustice to our own
comtrymen, 1 wish to tuke this opportunity of expressing my own personad
thanks and the thanks of the (Government ofi India for the magniticent survices
rendered by ull thoso membens; of the Delegation.

My honourable friend Prof. K. T. Shah referred to the question of tbe
depreciatior, of the sterling and in an almost gloating manuer he aunounced to
the House that a d¢ facto depreciation has already taken piace, beruuse the
value of the pound today in terms of ita purchasing power is not the sume sa
it was when we supplied the goods. Yes, he is perfectly justiied. I3ut,
Madam, depreciation and decsy ere irretrievably sssociated with all riatters.
Nothing that is born in the world, whether it is currency or professors of
economics cen escape it. Currencies depreciste and even professors decsy and
whether it ia @ depreciated currenoy or a decayed professor we have to scoepd
them at their face-valuel

My honourable friend Mr. Ananthssayanam Ayyanger asked me whether
we made any attempt to obtain the ineertion of s gold clauee liks the one tha
the Argentine Government obtained. Yes, we tried our best but we did not
sucoeed. It is no wonder that we fsiled. Argentina was clever enough,
shrewed enough to insert the clause, when the original loans were granted Eut
at the time when these balancea accumulatd we were not the masters of our
deatiny. I am sure that if there was a national government during the period
of the war that Government would newer have acoepted the position of the
accumulsation of these large balanoes without a ssfeguerd againet depreciation.
But there the faots are and baving been landed in this position, nobt by our
own action, the next beat thing that we ocould do was to see that that very
starling in which ao muoh of our fortune waa invested did not depreoiate.
Madan., it is & curious phenomenon in this world that very often the creditor
has to take care so as to see that the debtor does nos become insolvent. In
faoh it is & very common festure in every oountry in the world that when o
man who has borrowed large sums of money from & bank is unable o pay
and threatens to olose his business, the bank cajoles him and proposes thad
further advances will be made $o him. As oreditors of England it is to our
interest, as it is %o the interest of all the creditars of Eungland, to see that the
aberling does not depreciate and it was in fact one of the vital factors thet we
had $o beep it mind in the course of these negotiations.

My honourable friend Mr. T. T. Krishnemachari gave the other side <f ‘he
picture aa it were, that is the depreciation of the rupee as compared with the
depreciation of the sterling during the last seven Fears. Though it is foolish
to propheay in thia quick-changing world, my owu fedling is that with all the
tremendous efforts put forth by the Britishers their economy will recover very
soon. When that economy recovers fo anything like norihality, not merely will
there be no depreciation of sterling, but the chance of our recovering every
pound of that sterling halenoe would become brighter. Afier all. the very®
self.interest of England would indicate that she must put forth every effor$
that che is capsble of $o restors the position of the sterling as a soverel
currency in the internstional economic world. England, I am confident, -‘a'i
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fight, and fight very herd to get that position restored. When that position
is restored, not merely is our balance eafe in England, but our balance becomue
alsp automatically multilaterally convertible.

1 shall now go on to a few observation regarding pensions and stores. 1
$ried 1y best to elucidate the pointe raised by certuiu honourable wembers.
My honourable friend Mr. Ananthasayanam Ayyangar suggested that the wiser
ocourse would have been to accept an igterest of approximately 1 per cent. on
our balance and out of the proceeds of that interest to pay the annual charges
relating to pensions. He wss right in assuming that the interest will approxi-
mately Le sufficient to pay the pensions. What he wanted to emphesize was
¢hat wo should have the benefit of the accruing interest year by year. Under
this Apreement we have completely secured it. My honourable friend wiil find
that both for the Central pensions and for the pensions of the Provinces within
the Indian Union we have agreed to pay 168 million pounds. If he adde up
the figures of tbe two tables given in the White Paper he will find that in the
course of sixty years, in return for the 168 wmillion pounds that we have paid
today, England would have paid £1984 million. That 80} million pounds
vepresents the interest that we are getting on the capitalised payment.

8bhrt M. Ananthasayanam Ayyangar: Wlat | was submitting was rot that
we shoul/] earn on these 168 million pounds. 1 know the Honourble the Finance
Minister has token care to see that this interest is carried over and distributed
60 thut ultimately our country gets £198 million as against £168 million that
we have investeg. As regarfis the balance iu the blocked account there is
interert nceruing und from time to time and we may be drawing off. Instend
of taking it uway as current incotne of the Reserve Bank we might pay it. off
in the pensions so that the entire balance may stand as it.is. :

The Honourable 8hri R. X. Shanmulham Ohétty: While it will be seen
that in the scbume of capitalisation of pensions we have secured full advantage
based on 1 per cent. basis, we ure also earning interest on the remaining sum-—
Q7 or 08 per cent. T think the difference is instend of earning 1 per cent.
on the whole we are earning 1 per cent. only for a portion of the sterling
balauces, We could not succeed in getting more than 0'8 per cent. interest
for the rest. But the interest will nccrue in our favour. Therefore we do not
lose the benefit of it.

This particular method of payment by paying off \a cupitalised sum becamo
Decessiary in our interest because, na I tried to explain in my opening speecb,
if we did noi_do this, then the entire responsibility for finding the exchange
year after year will fall on tho Indian Government and the Pakistan (overn-
ment will go B::'oif}'ec in that respect. By making this arrangement tier 1483
million pounds whieh bas to he pail as a capital sum agninst the liahility of
the €antral Government for pceosions will be trken from the' common pool of
aterling bpfore it is actunlly (ivided between the Governmenta of India and

Pakis.tr'm. That. i.s rot. merely & substantial advantagce, but, it was very neces-
88Ty tn our own interest to get this done. 7 '

P I . ;
Puki s.tz?:; Lakshmi Kanta Maitra: You hope to realize vour share from

The Hoglpu!ab!e Shri R. XK. Shanmukham Ohetty: Thut has all leen done
in the Partition arrangement, and we nesd not go_into that now. Aa a matter
‘ of fact I would llke honourahle members to realize that from the point of
view of the actunl money eamed or even the convenience of pavment. there i<
really not much dlﬁeren("e hetween the final arrangement that T have made and
the alternative of adopting Mr. Ananthasayanam Ayyangor's suggeﬂtionv and
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paying these pensiona year after year. T'he one fundamental considcration

was the need for separating the sterling balances between ourselves end
Pakisten,

My honourable friend Mr. B. Das was eomewhat confused about the liability
that wc bave placed on the Indian tex-payer in making this arrangement. He
thought that 1 have saddled the present generafion with a liability which will
be spread over for the next sixty years. Well, nolbing of that mort has been
done. This is purely a technical arrangement which will have to be made
now with the Roserve Bank. We have agreed to pay £168 million now to the
British Government out of our sterling balances. The rupce equivalent of ib
is 216 crores ang. odd. What we will do is this. We will have now to instruet
the Reserve Bank to give to the Bank of Eugland on behalf of the British Qov--
ernment this £168 million, To enable the Reserve Bank to do that we bave
to give to the Reserve Bank Rs. 216 crores worth of notes—Currency notes.
Obviouely we have not got all thut cash. Therefore what we will do now—
and what we propose to do is we will create ad hoc rupee securities of the
Qovernment. of India to ‘the extent of Rs. 216 orores.

An Honourable Member: Tressury Bills?

The Honourable 8hzi R. X. ShanmuRham Ohetty: 1t is ad hoc Government
of India securities—IOUs, These will be given to the Reeerve Bank. As
againet this ad hoc Government of Indis security of Rs. 216 crores the Reserve
Bank will releasc to the British Qovernment, through the Bsnk of England,
the equivalent in sterling. After this traneaction takea piace, if you compare:
the Weeklv Statement of the IReserve Bank with the previous week you will
find that so far as Rs. 216 croree is represented, instend of sterling eccurlties.
Vo that amount you will find Government of India securities to that amount.
So uo burden has been placed upon anytody. But the question arises '‘wéll,
it ia all very nice; instead of finding Rs. 218 crores of hard ossh you simply
write an IOUs and give it to the Reserve Bank and against that you druw
sterling securities worth Re. 216 crores. You have now undertaken a debt to
the Reserve Bank. How are you going to disoharge it’'? What will be done
is, year after year, as the pensions become due and ae our Budgel has to be
debited, suppos: it ie Re. 10 crores for 1949-50, in- 1949-50 we will hand over
Ra. 10 crores to the Reserve Bank in cash and withdraw Rs. 10 crorea warth
of securities. If no other arrangement is nede in the mean time, in sixty
years automatically thlz debt. of Ts. 218 orores will be wiped out. Thin ®
under the assumption that no other arrangemept is oonsidered feasible in the
meantim#. But suppose in the meantime we find that we are in a position:
to successfully raise loans in thc market then it is quite possible that we-
might decide that as against the securities issued in the market we will tender

them to fthe Reserve Bank and withdraw these ad hoo securitios from the
Reserve Banir.

Prof. W. G. Rlngai What will be the interest on the JOUs?

The Honourable Bari R, X, Shanmukham Ohetty: That will he a techninal
matter which wil! he decided. The rate of interest will be the rate appropriate
40 the rate prevailing at the time, :

Pandit Govind Malaviya (U.P.: General): Whst happens if England «nd.
India 20 to wsr against each other?

The Honourable 8ar1 B. X Shanmnkham Ohetty: 1 do not see how it
arises here.

Pandlt Govind Malaviya: Yen we lose Sterling Balances all right. Bnt
you are taking this loan from the Reserve Bank to nay this rum. We will
loae the &terling Balances as well as this additional huge sum,

The Honowable 8hri R. X. Bhanmukham Chetty: Weé™Br® responsible for
that.
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Pandit Qovind Malsviya: So, vhai i additional burdened responsibility.
Mr. Ohairman: J.et the Honouruble Minister go on.

The Honourable Shri R, K. Shanmukbam Ohetty: So, that is the teehnical
operation involved in this pensions schense, and no liability is placed upon this
geherution, which really vught to be spread over sixty years.

Now, coming to the stores and fixed assets, it honourable members  will
study the figures in detail, I have no doubt in my mind thut they would be
eonvineed thwt, the barguin, to say the leust, s fuir to both siden if not positively
en the side of India. Now we have paid Iis. 183 crores for assets aud stores
which ave wstimated to be HRs. 500 crores. The break-up of the 133 crores is
sotewhat liks this:

Rs.

Surplus stores 87-71 <¢rores
Fixed ansots : P i . 20:04 o
Storeg rctained for tho use of the Defence Departnent

by the Army . . " . . . . . 66-12 -
Unit equipment that is equipment that remained wiith

the Army . . . . . . . . 478 ”»
Miscellaneous 8.E.A.C. iterre . . $5-18 -

«Qus of the 13 crores that we have now paid to the British Governmens, we
would recover from Pakistan in the form of sterling approximately Re. 25
.oroses. Iu other words, so far as we are concerned we have paid only Rs. 108
crores and the House must satisfy itself whetber we have got really tangible
assets which ore worth Ra. 108 crores. I will give a few facts and sigurea in
this contexs.

Ghri X. Santhanam: Do the 500 orares include the value of stores in Pakistan
als0?

The Honourable S2ri R, K. Bbaamukham OheWy: Yes, it ia the total. Bowe
4dopourshle memhbers especially expressed somewhat sceptic views regarding
the valuation of surplus stores. They think that we have probably paid for
junk. The total amount that we have paid for surplus stores is Rs. 87 crares
most of which is really in Indian $erritory. Out of this, up to 8lst March, 1948
‘we have already realised Ra. 18 orores by the sale of these surpluses. Bus for
the embargo that the Industries Departament put upan further sales, we would
have realised very much more. In the course of the current year we expected
to realise about Rs. 20 ctores. In other words by the end of this year we would
have realised Rs. 88 crores which ie exactly what we paid to the British Gov-
-ernment for the asores. While it is not possible to predict acourately how
much we will ultimately realise, the expectation of my officers is thas on the
whola we will realise not less than Rs, 50 crores in the sale of these surplus
-stores. In other words, in this transaction relating $o surplus stores we sre
really making a profit of Ra. 18 crores. Now, if we realise 50 crores by way
of the surplus stores then the value of the stores retained by us hecomes Re. 48
crores and what we have paid for the assets is only 18 crores.

My honourable friend Mr. S8idhva was very anxious to know whether we
have paid for sll the abandoned aerodrames, for instance. My honoursble
friend will be interested %o ¥mow that the original book value of these fixed
asseta is 120 crores; for asaet® on which nearlv Rs. 120 crores war spent, we
‘have paid Rs. 18 orores and I would leave it to the honourable members to
judge whether the bargsin is not reslly in the interests of India.
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But, Madsm, apart from any queation of bargain, there is one other factor
whioh 1 refrained from mentioning, but singe there wee so muol criticism on the
floor of the House, I am bound to mention this. Let me te¢ll this House that
but for the existepce of all these storsa theat we took over from the British
Uoverument on the lat of April, 1847, we would not have bad the where-withal
in the matter of equipment and armement and munitions to engage in the
Kushmir operstions. It came to us in a very handy manner, Therefore,
plesse don’t be under the impression $bat we have paid money for worthless
stuff. We have not only acquired stuff which has stood us in great stesd at
8 time of great crisis and need, the very aoquisition of all these stores at such
a time was in itself of value and the value that we have put upon it, the
monoy that we have paid for it, ia to say the least, fair to both the vountries.

‘"I am sure, Mr. Chairman, that I have given explanation of mos$ of the
points thes were raised in the course of the debate.

Pandit Lakshmi Kanta Malrs: What about the £300 mililon reserves?

The Hoaourahis Shri R. K. Shanmukham Chetty: 8o far a8 that observation
that ;mbsb!y in any case we would retain £200 million as ourrency reeerve, I
would ask honourable inemlers not to take that atatomont literally. In faot,
it is more,or leas an obiter dictum. We are bound to retain, et apy rate omr
currency authority is bound to retain, foreign exchaunges in various oountries of
the world. Until now we were ticd down to keep our foreign balaunces only
in sterling and. honourable members will find in the Amending Bill that we have
now introduced for the purpose of nationalizing the Resarve Bank, I have taken
away that restriction. In faot our instruction to the Reserve Bank will be
now to build up doilar and other currenoy bslances. Bo, if the valuatlon of
our foreign trade is %o be kept up uninterruptedly, and ¥ we are not to be
caught napping when any question of an sdverse balsnce of payment ariees,
it is neceesary in the modern economic set up that the ourrency suthority of
any country nust retain ample foreign exchange resources to meat any balances
that may arige. And it is in that cabneotion that we made more or iess sn
obiter diota that probably we might have to retaln £300 million in the form
of sterling. It is quite possible that later on we may decide that we will not
retain mora thar £100 million or not enything abd all. This ia merely en
obiter diotum indicasing the faot that in an actual position of the sterling
balances that will be ultimately left. and which will havs to be liquidated, you
muat besr all these €sotors In mind.

The sterling balances, after meking all these payments and after pmving
the share of Pakistan, will be approzimately £800 million. Now out of the
£800 million if we are wise, prudent, energetic and vigilant, we would spend
£160 million in the next three years which reduces the balance again to £640
million. Assuming thab you decide that £100 million is necasaary as a currency
reserve, the ultimate balance la £540 million.

Bo, when the pioture is sean from this angle you find thers is nothing to
be alsrmed about the size of the sterling balances, and even this fs now per-

Sectly aecure.

Hoooursble members referrad to the British sseets in India. @ We do not
exaoMy know what the value of the Brifish sssste here is. Tbe Rmserve Bank
is at present engaged in a detailed and scientific sbudy sbout the valuation of
all the Britleb assets. Probably within $he next six months or so the aotual

res will be svailable. Whataver might be the results, I feel that the Beithah
seaets will be not leas than £500 or 600 milllons so $hat our aterling balanoe
fs completely ocovered. If any number of Chburcbills arise In the fufure and
threaten us we have got the seourity and the remedy in our own bhacds—we
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naed not go to negodiste with Mr. Churchill, bub we can streightaway oonfiscate
the masets of the British people here if such @ oontingenoy arises.

$he House might feel now perfeotly oonfidens that the sterling balance js sefe,
naeitbstanding 2l the Churchilla of England and jba§ for some time af any
o ve may tslje leave of the sterling balances and think of other subjecta.

Mr. Obalrmman; May I ask the honoursble members who haye moved their
cst motiaus whetbex they wish to press their mo¥ions?
Mr. Z. H. Lari (U.P.: Muslim): I beg to withdraw my out motion,
Basd. Skibban La) Saksena (U.Y.: General): I beg to withdraw my eut
) Vd
Ml Chatrman: Have the honourable members Yeave of the House to with-
drewy bair ou$ moflons?

Te oyt wotions were, by leave of tha Assembly, withdrewn.

Me. Ohairman: The guestion is:

“That & supplemcentary sum nov exceeding Ra. 2,16,27,18,000 be granted to the Goverpor
$0 defray the which will come in coures of goymntr dmng the year ending

Gemmr?
Rt Mecad, 1949, in vespect of ‘Capital Outlay on Bterling Penslons’.

The motion was adopsed .

M. Obairman: The question is:

*“Shet & supplementary sum not exceeding Rs. 66,33,33,000 be granted to the Governor
Gemul to defray the charges which will come in course of payment during tha yesr eadipg
st Maseh, 1949, in vespect of ‘Defence Capital Outilay’.”

The motion was adopted.

The Aszismbly then adjourned £ a Quarter to Eleven of the Olock om
Mondey the 164k Angues, 1948,





